1186

BFFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 797 OF 2024

IN THE MATTER OF:
Gautam ...Applicant
VERSUS
State of U.P & Ors. ...Respondents
INDEX
S. PARTICULARS PAGE
NO. NO.

1.  Response on behalf of the Respondent No.3, Uttar
Pradesh Pollution Control Board, in compliance to
the order dated 17.04.2025 passed by the Hon'ble
National Green Tribunal, Principal Bench, Delhi 1-4

2. ANNEXURE-R3/1
A copy of the detailed inspection reports of the

above said units 5-110

THROUGH

DATE: 22.07.2025
PLACE: NEW DELHI

(Tl

STHAVI ASTHANA

ADVOCATE FOR RESPONDENT NO.3,
C-9, SECTOR 50, NOIDA,

UTTAR PRADESH-201303

(M): 9711116034

(E): STHAVIASTHANA@GMAIL.COM



mailto:STHAVIASTHANA@GMAIL.COM

1187

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO 797 OF 2024

IN THE MATTER OF:

Gautam ...Applicant
Versus

State of U.P & Ors. & ..Respondent

RESPONSE ON BEHALF OF THE RESPONDENT NO.-3,
UTTAR PRADESH POLLUTION CONTROL BOARD, IN
COMPLIANCE TO THE ORDER DATED 17.04.2025 PASSED
BY THE HONBLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, DELHI y

A?‘
|, Geetesh Chandra, aged about 47 years, S/o Shri

Radhe Shyam Chandra presently posted as the Regional
Officer, Uttar Pradesh Pollution Control Board (hereinafter
referred to as UPPCB), do hereby solemnly affirm and state on

oath as under: : 4 5

Ay

20

1. That in the official capacity mentioned above, | am
acquainted with the facts and circumstances of the case

and as such | am competent and authorized to swear this

affidavit.
/ .,M
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That by mean of the present application the applicant has
raised grievance against certain paper mills namely:
Balaji Paper Mill, Agarwal Paper Mill, Meenu Paper Mill,
Bageshwari Paper Mill, and Tehri Paper Mill situated in
village Makhiyali are operating by burning solid waste and
plastic and thereby causing air pollution in the nearby

rural area causing health hazards to the people residing

pe

That by considering the reply dated 10.04.2025 filed by

the District Magistrate Muzaffarnagar in compliance to the

in area.

,order dated 24.02.2025, this Hon'ble National Green

Tribunal, Principal Bench, New Delhi (hereinafter referred
to as Hon’ble Tribunal) vide its order dated 17.04.2025
has directed the UPPCB to inspect the Respondents No.
5 to 9 units and verify their compliance status and submit
its report.
o

That in compliance to the or}jer dated 17.04.2025 the
officials of the UPPCB have inspected the sites of the
units in question, i.e. Respondent No.-5, M/s. Tirupati
Balaji Fibers Pvt. Ltd. 9th KM, Bhopa Road,
Muzaffarnagar, Respondent No.-6, M/s. Meenu Paper
Mills Pvt. Ltd. 9.5 Km Stone, Bhopa Road, Muzaffarnagar,

“\'\
‘@vg.

ZAHFARNAGAR

22 JLWB2 W
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T
Respondent No.-7, M/s. Shree Bhageshwari Papers Pvit.

Ltd. (Unit-1 and Unit-2), 9th Km Stone, Bhopa Road,
Muzaffarnagar, Respondent No.-8. M/s. Agarwal Duplex
Board Mills Ltd.,, 4th km Stone. Bhopa Road,
Muzaffarnagar, and Respondent No.-9, M/s. Tehri Pulp
and Paper Ltd. (Unit-1 and Unit-2), 9th km Stone. Bhopa

Road, Muzaffarnagar. <

A copy of the detailed inspection reports of the above said
units are collectively being annexed herewith as

Annexure No.-R3/1. V‘K
&0

That as per the inspection undertaken by the UPPCB, the
units in question have been found compliant with respect
to treated effluent discharge norms under Water
(Prevention and Control of Pollution) Act, 1974 and
emissions through stack has also found within norms
under Air (Prevention and Control of Pollution) Act, 1981,
as amended. . fﬁx@

That the present response o{behalf of the Uttar Pradesh
Pollution Control Board is being submitted before this

Hon’ble Tribunal for kind perusal and consideration. a5
RS

/
DEPONENT

22 JUL 08
3
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W
VERIFICATION: 4
Verified at Muzaffarnagar on this the Mday of July, 2025

that the contents of above affidavit are true and correct to my

knowledge based on records and information received and
believed to be true, no part of it is false and nothing material

Y
has been concealed therefrom. @,ﬁﬁ"

W
DEPONENT

g
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ANNEXURE-R3/1

DETAILED FACTUAL INSPECTION REPORT OF THE UNITS IN COMPLIANCE TO HON’BLE
NATIONAL GREEN TRIBUNAL (NGT) ORDER DATED 17.04.2025 IN ORIGINAL APPLICATION
NO. 797/2024 IN THE MATTER OF GAUTAM VS STATE OF UP.

- ——— o —— > -t e s e o o S S S e e e S S S S S S S e e e S S S S S S e S S S S S S S
- ——— ——— === e ]

1. M/s Tirupati Balaji Fibres Ltd., 9" Km, Bhopa road, Muzaffarnagar

S.No. Compliance Status and Factual Report
1. Name and Address of Industry M/s Tirupati Balaji Fibres Ltd.
9" Km, Bhopa road, Muzaffarnagar
Date of inspection 11.07.2025
Industry Operational status Operational
Consent status Consolidated Consent & Authorization (Air and Water) valid
upto 31.12.2029 (Annexure-1)
Process Manufacturing of Writing, Printing and Kraft paper
Raw Material Waste Paper 175 MT/Day
Product & Capacity Kraft / Writing & Printing Paper 150 MT/Day with

Captive Power Generation Capacity 0.5 MW

Water Pollution Management

Water Consumption 600 KLD
Borewell 01 borewell with flow meter
10. NOC from UP Ground Water Valid upto 18.01.2027
Department
11. Effluent Treatment Plant Details Raw effluent Collection Tank, Bar screen, Hill screen,

Equalization Tank, Primary Clarifier, Aeration Tank,
Secondary Clarifier, Dual Media Filter

12. Operational Status of ETP Operational
13. Max. treated effluent discharge 350 KLD
permission
14. Water Sample Collected (Yes/No) Yes, Sample collected from outlet of ETP and deposited to the

Regional Laboratory UPPCB, Bulandshahr for analysis.
Parameters found within the prescribed norms. Analysis
report annexed as Annexure-2.

15. OCEMS installed at ETP outlet Installed, connected with CPCB/UPPCB server and found
operational

16. Air Pollution management

a. Boiler capacity 15 TPH

b. Boiler operational status Operational

c. Stack details Stack height —30 m

d. Type of APCS installed Multi —Cyclone & Wet Scrubber

5
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e. Fuel used

RDF, Agrofuel (Bagasse)

f. Fuel Consumption

75 MT/Day (Approx.)

g. OCEMS installed on Stack

Installed, connected with CPCB/UPPCB server and found
operational

h. Stack Monitoring

Industry has submitted Stack Monitoring Report of NABL
approved lab. As per the analysis report, the specific
parameters are found within the prescribed limit. Stack
monitoring report is annexed as Annexure-3.

17. Fly Ash Management

a. Qty. of Fly Ash Generation Record of Fly Ash Generation has been maintained by the
Industry. As per the records, approx. 1.5 MT/Day of Fly Ash
has been generated.

b. Disposal of Fly Ash Industry has an agreement with the brick kiln namely M/s
Roshan Brick Supply, Near lJolly Road, Muzaffarnagar for
disposal of ash used for making bricks {Annexure-4).

18. Plastic Waste Management

a. Plastic Waste Generation Industry maintained the records of Plastic Waste Generation.
As per the records, average 2.0 MT/Day plastic waste has
been generated by the industry.

b. Disposal of Plastic Waste The industry has used waste plastic in the recycling plant
which is established in the premises of industry.

19. Status of Hazardous Waste Industry has valid Hazardous Waste Authorization from

Authorization UPPCB valid upto 20.12.2027, having agreement with TSDF

M/s Bharat Oil & Waste Management, Kanpur Dehat.

Photographs taken during the inspection

o
(Sandhya Sharma)
J.E.

AE EAT'I{UN

e AnihSh

~ -
(Raja Gupta) (Kunwar Santosh Kumar)
J.E. A.E.E.

6




1193

2. M/s Meenu Paper Mills Pvt. Ltd., 9.5 Km, Bhopa Road, Muzaffarnagar (U.P.)

S.No. Compliance Status and Factual Report
1. Name and Address of Industry M/s Meenu Paper Mills Pvt. Ltd.
9.5 Km, Bhopa Road, Muzaffarnagar (U.P.)
2, Date of Inspection 11.07.2025
3 Industry Operational status Operational
Consent status Consolidated Consent & Authorization (Air and Water)
valid upto 31.12.2029 (Annexure-5)
5 Process Manufacturing of Kraft paper by using Waste paper
6. Raw Material Waste Paper 400 MT/Day _
75 Product & Capacity Kraft Paper 350 MT/Day with Captive Power Generation
Capacity 4.7 MW
Water Pollution Management
8. Water Consumption 790 KLD
9. Borewell 02 borewells
10. NOC from UP Ground Water Valid upto 26.07.2026
Department
11 Effluent Treatment Plant Details Equalization Tank, Sedicell, Rotary Screen, Holding Tank
12. Operational Status of ETP Operational
13, Max. treated effluent discharge Based on Zero Liquid Discharge
permission
14, Water Sample Collected (Yes/No) At the time of inspection, industry found complying ZLD
condition
15. OCEMS installed at ETP outlet PTZ Camera installed in ETP area
16. Air Poliution management
a. Boiler capacity 40 TPH
b. Boiler operational status Operational
c. Stack details Stack height—45 M
d. Type of APCS installed Ventury with Activated Carbon Feeding System followed
by Bag Filter
e. Fuel used RDF, Agro Fuel and Low Sulphur Coal
f. Fuel Consumption RDF-400 MT/Day, Agro Fuel 140 MT/Day,
Low Sulphur Coal 150 MT/Day
g. OCEMS installed at Stack Installed, connected with CPCB/UPPCB server and found
operational
h. Stack Monitoring Industry has submitted Stack Monitoring Report of NABL
approved lab. As per the analysis report, the specific
parameters are found within the prescribed limit. Stack
monitoring report is annexed as Annexure-6.
17. Fly Ash Management

a. Qty. of Fly Ash Generation

Record of Fly Ash Generation has been maintained by the
Industry. As per the records, approx. 4.5 MT/Day of Fly
Ash has been generated.

7
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b. Disposal of Fly Ash

Industry has an agreement with the brick kiln namely M/s
Shiva Bricks Supply, Near Vill. Sandhawali, Muzaffarnagar
for disposal of ash used for making bricks (Annexure-7).

18. Plastic Waste Management
a. Plastic Waste Generation Industry maintained the records of Plastic Waste
Generation. As per the records produce, approx. 3.5
MT/Day plastic waste generated in the ind ustry.
b. Disposal of Plastic Waste The plastic waste generated by the units has been
supplied to M/s K.K. Duplex & Board Mills, Jansath Road,
Muzaffarnagar for use in a Waste to Energy plant Boiler.
19, Status of Hazardous Waste Industry has valid Hazardous Waste Authorization from

Authorization

UPPCB valid upto 31.12.2029, having agreement with
TSDF M/s Bharat Oil & Waste Management, Kanpur
Dehat.

Photographs taken during the inspection

%

(Sandhya Sharma)
JE:

@at‘oéﬂ;l #

| A= -

- '75‘?.?& V\:(/(Qea_ﬂ

(Raja Gupta) (Kunwar Santosh Kumar)
JE. A.E.E.
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3. M/s Agarwal Duplex Board Mills Ltd., 4th km, Bhopa Road, Muzaffarnagar

S.No. Compliance Status and Factual Report
1. Name and Address of Industry M/s Agarwal Duplex Board Mills Ltd.
4th km, Bhopa Road, Muzaffarnagar
2. Date of Inspection 11.07.2025
Industry Operational status Operational
4, Consent status Consolidated Consent & Authorization (Air and Water) valid
upto 31.12.2027 (Annexure-8)
5 Process Manufacturing of Duplex board/MG Poster paper/Kraft
paper
6. Raw Material Waste Paper 190 MT/Day
7 Product & Capacity Duplex Board/MG Poster paper/Kraft Paper 160 MT/day
with Captive Power Generation Capacity 3.0 MW
Water Pollution Management
8. Water Consumption 1205 KLD
9. Borewell 02 borewells
10. NOC from UP Ground Water Valid upto 13.03.2026
Department
11. Effluent Treatment Plant Details Raw effluent Collection Tank— Bar screen — Equalization
Tank — Sedicell — Primary Clarifier — Aeration Tank —
Secondary Clarifier — Hill screen — Sand Filter
12. Operational Status of ETP Operational
13. Max. treated effluent discharge 800 KLD
permission
14. Water Sample Collected (Yes/No) Yes, Sample collected from outlet of ETP and deposited to
the Regional Laboratory UPPCB, Muzaffarnagar for analysis.
Parameters found within the prescribed norms. Analysis
report annexed as Annexure-9,
15. OCEMS installed at ETP outlet Installed, connected with CPCB/UPPCB server and found
operational
16. |Air Pollution management
a. Boiler capacity 23 TPH
b. Boiler operational status Operational

c. Stack details

Combined Stack height —45 M

d. Type of APCS installed

Pulse Jet Type Filter, Electro Static Precipitator (ESP)

e. Fuel used

RDF, Low Sulphur Coal/Biomass

f. Fuel Consumption

RDF-150 MTD, Low Sulphur Coal/Biomass 120 MTD

g. OCEMS installed at Stack

Installed, connected with CPCB/UPPCB server and found
operational

9
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h. Stack Monitoring

Industry has submitted Stack Monitoring Report of NABL
approved lab. As per the analysis report, the specific
parameters are found within the prescribed limit. Stack
monitoring report is annexed as Annexure-10.

17 Fly Ash Management
a. Qty. of Fly Ash Generation Record of Fly Ash Generation has been maintained by the
Industry. As per the records, approx. 1.5 MT/Day of Fly Ash
has been generated.
b. Disposal of Fly Ash Industry has an agreement with the M/s Malwa Trading Co.,
Muzaffarnagar for disposal of ash in M/s. Ambuja Cement
Ltd. Unit Roorkee (Annexure-11).
18. Plastic Waste Management
a. Plastic Waste Generation Industry maintained the records of Plastic Waste
Generation. As per the records, average 2.0 MT/Day plastic
waste has been generated by the industry.
b. Disposal of Plastic Waste The plastic waste generated by the units has been supplied
to M/s K.K. Duplex & Board Mills, Jansath Road,
Muzaffarnagar for use in a Waste to Energy plant Boiler.
19. Status of Hazardous Waste Industry has valid Hazardous Waste Authorization from
Authorization UPPCB valid upto 26.02.2028, having agreement with TSDF

M/s Sheetala Waste Management Project, D-26, UPSIDC
Industrial Area, Sikandarabad, Bulandshahr.

Photographs taken during the inspection

Z4)
(Sandhya Sharma)
J.E.

€ L AN
(Raja Gupta) (Kunwar Santosh Kumar)
LE. A.E.E.
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4. M/s Shree Bhageshwari Papers Pvt. Ltd. (Unit — 1 and Unit — 2} 9th Km stone, Bhopa road,

Muzaffarnagar

S.No. Compliance Status and Factual Report
1 Name and Address of Industry

The said unit is operating in 02 section in same premises
with name of M/s Shree Bhageshwari Papers Pvt. Ltd.
(Unit — 1 and Unit-2) 9th Km stone, Bhopa road,
Muzaffarnagar

2. Date of Inspection 11.07.2025
Industry Operational status Operational
4. Consent status For Unit - 1:
Consolidated Consent & Authorization {Air and Water) valid
upto 31.12.2028 (Annexure-12)
For Unit — 2:
Consolidated Consent & Authorization (Air and Water) valid
upto 31.12.2028 (Annexure-13)
5. Process Unit - 1: Manufacturing of unbleached grade paper (i.e.
Kraft paper)
Unit — 2: Manufacturing of bleached grade paper (i.e.
Writing & Printing)
6. Raw Material Unit — 1: Waste Paper
Unit — 2: Waste Paper
T Product & Capacity Unit — 1: Kraft Paper 200 MT/Day
{30 MT/Day based on Agro Waste and 170
MT/Day based on Waste Paper)
(Presently operational on Waste Paper Based)
Unit — 2: Writing & Printing Paper 100 MT/Day
Water Pollution Management
8. Water Consumption Unit—1:1218 KLD
Unit~2 : 1310 KLD
9. Borewell 02 borewells
10. |NOC from UP Ground Water Valid upto 31.07.2025
Department
11. Effluent Treatment Plant Details Unit -1:
Raw effluent collection tank (after PDF) — Bar screen
Equalization tank — Hill screen — Primary clarifier — Aeration
tank — Secondary Clarifier - Tube settler
Unit -2: Same scheme as in Unit- 1
12.  |Operational Status of ETP Operational
13. Max. treated effluent discharge Unit—1:950 KLD

permission

Unit—2 : 1160 KLD

11
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14.  |Water Sample Collected (Yes/No) |Yes, Sample collected from outlet of both ETPs and
deposited to the Regional Laboratory UPPCB, Bulandshahr
for analysis.

Parameters found within the prescribed norms. Analysis
report annexed as Annexure-14.

15 OCEMS installed at ETP outlet Installed, connected with CPCB/UPPCB server and found
operational

16. Air Pollution management

a. Boiler capacity 36 TPH (Common for Unit— 1 & Unit—2)

b. Boiler operational status Operational

c. Stack details Stack height—52 M

d. Type of APCS installed Electro Static Precipitator (ESP)

e. Fuel used RDF, Coal, Biomass

f. Fuel Consumption RDF - 220 MT/day, Coal - 175 MT/day, Biomass - 170 MT/day

g. OCEMS installed at Stack Installed, connected with CPCB/UPPCB server and found
operational

h. Stack Monitoring Industry has submitted Stack Monitoring Report of NABL
approved lab. As per the analysis report, the specific
parameters are found within the prescribed limit. Stack
monitoring report is annexed as Annexure-15.

17. Fly Ash Management

a. Qty. of Fly Ash Generation Record of Fly Ash Generation has been maintained by the
Industry. As per the records, approx. 2.2 MT/Day of Fly Ash
has been generated in both the units of industry.

b. Disposal of Fly Ash Industry has an agreement with the M/s Arjun Enterprises,
Gautam Budh Nagar for disposal of fly ash in M/s. Wonder
Cement Ltd., Vill. Somna Dorau Mor, Gabhana, Aligarh
(Annexure-16).

18. Plastic Waste Management

a. Plastic Waste Generation Industry maintained the records of Plastic Waste
Generation. As per the records, average 2.3 MT/Day plastic
waste has been generated by both the units of Industry.

b. Disposal of Plastic Waste The plastic waste generated by the units has been supplied
to M/s K.K. Duplex & Board Mills, Jansath Road,
Muzaffarnagar for use in a Waste to Energy plant Boiler.

19. Status of Hazardous Waste Industry has valid Hazardous Waste Authorization from

Authorization

UPPCB valid upto 13.09.2027, having agreement with TSDE
M/s Sheetala Waste Management Project, D-26, UPSIDC
Industrial Area, Sikandarabad, Bulandshahr.

12
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Photographs taken during the inspection

L g &L
. e =
. ’D’ @V " V\I/Ub’& _
(Sandhya Sharma) (Raja Gupta) (Kunwar Santosh Kumar)

J.E. L.E. A.EE.

13
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5. M/s Tehri Pulp and Paper Ltd. (Unit - 1 & Unit-2), 9th Km stone, Bhopa road, Muzaffarnagar

S.No. Compliance Status and Factual Report
1. Name and Address of Industry The said unit is operating in 02 section in same premises

with name of M/s Tehri Pulp and Paper Ltd. (Unit—1 &
Unit-2), 9th Km stone, Bhopa road, Muzaffarnagar

2 Date of Inspection 11.07.2025
3. Industry Operational status Operational
4. Consent status For Unit—1:
Consolidated Consent & Authorization {Air and Water) valid
upto 31.12.2028 (Annexure-17)
For Unit — 2:
Consolidated Consent & Authorization {Air and Water) valid
upto 31.12.2026 (Annexure-18)
5. Process Manufacturing of unbleached grade paper (i.e. Kraft paper)
6. Raw Material Unit - 1: Waste Paper
Unit = 2: Waste Paper
7. Product & Capacity Unit ~ 1: Kraft Paper 250 MT/Day
(50 MT/Day based on Agro Waste and 200
MT/Day based on Waste Paper)
(Presently operational on Waste Paper Based)
Unit — 2: Kraft Paper 350 MT/Day
Water Pollution Management
8. Water Consumption Unit—1:1810 KLD
Unit—2 : 1200 KLD
9. Borewell 02 borewells
10. NOC from UP Ground Water Valid upto 31.07.2025
Department
11 Effluent Treatment Plant Details Unit -1:
Raw effluent collection tank (after PDF) ~ Bar screen
Equalization tank — Hill screen — Primary clarifier — Aeration
tank ~ Secondary Clarifier — Tube settler
Unit -2: Same scheme as in Unit— 1
12 Operational Status of ETP Operational
13. Max. treated effluent discharge Unit—1: 1300 KLD
permission Unit~2:700 KLD
14.  |Water Sample Collected (Yes/No) Yes, Sample collected from outlet of both ETPs and

deposited to the Regional Laboratory UPPCB, Bulandshahr
for analysis.

Parameters found within the prescribed norms. Analysis
report annexed as Annexure-19.

14
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15. OCEMS installed at ETP outlet Installed, connected with CPCB/UPPCB server and found
operational
16. Air Pollution management
a. Boiler capacity 52 TPH (operational, common for Unit — 1 & Unit - 2)
14 TPH (non —functional, old boiler as part of Chemical
recovery plant when unit was using agro residue as raw
material)
b. Boiler operational status 52 TPH Boiler found operational
¢. Stack details Stack height — 60 M (for 52 TPH Boiler)
d. Type of APCS installed Dry Pulse Jet Type Filter, Electro Static Precipitator (ESP)
e. Fuel used RDF and Low Sulphur Coal OR Low Sulphur Coal/Biomass
Fuel
f. Fuel Consumption RDF 400 MT/Day & Low Sulphur Coal 250 MT/Day OR Low
Sulphur Coal/Biomass Fuel 400 MT/Day
g. OCEMS installed at Stack Installed, connected with CPCB/UPPCB server and found
operational
h. Stack Monitoring Industry has submitted Stack Monitoring Report of NABL
approved lab. As per the analysis report, the specific
parameters are found within the prescribed limit. Stack
monitoring report is annexed as Annexure-20.
17.  |Fly Ash Management
a. Qty. of Fly Ash Generation Record of Fly Ash Generation has been maintained by the
Industry. As per the records, approx. 3.0 MT/Day of Fly Ash
has been generated in both the units of industry.
b. Disposal of Fly Ash Industry has an agreement with M/s Bulk Ash Supplier,
Bhopa Road, Muzaffarnagar for disposal of fly ash in
cement plants (Annexure-21).
18. Plastic Waste Management
a. Plastic Waste Generation Industry maintained the records of Plastic Waste
Generation. As per the records, average 2.0 MT/Day plastic
waste generated in both the unit of Industry.
b. Disposal of Plastic Waste The plastic waste generated by the units has been supplied
to M/s K.K. Duplex & Board Mills, Jansath Road,
Muzaffarnagar for use in a Waste to Energy plant Boiler.
19. Status of Hazardous Waste Industry has valid Hazardous Waste Authorization valid

Authorization

upto 02.08.2027 and 26.07.2027 respectively, having
agreement with M/s Bharat Oil & Waste Management,
Kanpur Dehat.

15
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Photographs taken during the inspection

TPPL -UNIT-2 g
gl SECONDARY

CLARIFIER

o A DR s
S . (o>~ Al
(Sandhya Sharma) (Raja Gupta) (Kunwar Santosh Kumar)
J.E. JE. A.E.E.
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L 1203 Annexuve —1

'“.
W Uttar Pradesh Pollution Control Board
*‘;w Building, No TC-12¥ Vibhuti Khand. Gomti Magar, Lucknow-226010
Frione:B522-STHR2H 710631, Faociszl-2 700, Bmal: infEappeham, Wobsne: warw, nppeb.com

Category : RED Application Id : 29215185
i;%ﬂ;ﬂMHMuzaﬁlrﬂaglr{UPPEBRD}.’CTﬂfhﬁﬂim UZAFFARNAG Date: 16/01/2025
4 24

T,

MASTIRUPATIBAALAJI FIBERRS PRIVATE LIM ITED
Yth Km, Bhopa Road, Muzaffarnagar (U.P ) MUZAFFARNAGAR. 251001

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & Authorization) under Section- 25 of the “Water iPrevention & Control of Pollution)

Act., 19747and under Section- 21 of the “Air (Prevention & Contral of Pollution} Ace, 1981" as applicable
(20 be referred hereinafter as Water Act, Air Act réspectively),

| Application no. 29225185 Date - 2024-12-12 |
Consolidated Consent to Operate and Authorization (CC Az

CCA is herchy granted to Mis TIRUPATIRAALAN FIBERRS PRIVATE LIMITED located at 9th
Km, Ehopa Road, Muzaffarnagar (U.P.)MUZAFFARNAGAR.251001 subject to the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions:

L1 This CCA is granted for the period upto 2029-12-3] from the date of issuance af ths letter, under
Section-25 of the "Water {Prevention & Control of Pollution) Act, 1974,

1.2 This CCA is granted for the period upto 202%-12-31 from the date of issuance of this letter. under
Section-21 of the "Air {Prevention & Control of Pollution) Act, 1981,

2. _ Production Capacity : _
8. No. |Declared by the onit Permitted by the Board
Raw material Name of Final Products & By
(tpd / tpa) -products with quantity per
Wood, Agro residues: month
JFﬂ'.lr:u:j,fn:l|:r1 Fiber (Waste Paper)
i : = =
|1 WASTE PAPER- 175 MT/Day, | Kraft and Writing, Printing Kraft and Writing, Printing
PA.C.-10 MT/Day Paper 150 MT/DAY Paper | 50 MT/DAY
2 Captive Power Plant (0,5 MW, Captive Power Plant 0.5 MW,

3. Production Process Infrastructure

5. Na. Details Declared by the unit Permitted by the
Numbers Usage / Process Board
operation

PRAVEEM Sy iy
17 KUMAR ormimn
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Rrafl and Writing, Kraft and Writing, Kraft and Writing, Kraft and Writng.
Printing Paper 150 Printing Paper |50 Printing Paper 150 Printing Paper 150
MT/DAY by using MITDAY by using MT/DAY by using MT/DAY by using

WASTE PAPER- 175 WASTE PAPER- 175 WASTE PAPER- 175 WASTE FAPER- 175
MT/Day, PAC.- 10 MT/Day, P.A.C- 10 MT/Day, P.AC- 10 MT/Day, P.A.C.- 10
MTDuy as raw material | MT/Day as raw material MT/Day as raw material MT/Day as ravw materiai
and 'E'Etfw: Power Plant | and Captive Power Plant | and Captive Power Plant |and Captive Power Plant
05 MW, 0.5 MW, 0.5 W', 05 MW,

iii.

Unit shall obtain prior approval before mzking any modification in product/process/ fuel'plant
machinery, failing to which this consent would be deemed void.

The unit shall inform SPCB and CPCB regarding shut down as well as resumption of manufacturing
OpeTations.

The umit shall maintain record of daily production in tons per day in a log book duly signed daily by
authorized signatory/competent authority,

4. Water Conservation Measures

A. Fresh water consumption

I.  Categorization of existing groundwater area: Safe/ Semi eritical /Criticall/ COrver-Exploited/ Saline
2. The umit shall obtain NOC of COWASGWA(In case of use of river water, permission from imrigation
department)
3. Status of NOC from CGWA/SGWE: Apphied/Granted
4. I Granted: Number of' NOC and Validity2029-12-3]
3. Details of Artificial recharge svstemyrain water harvesting unit {if any) installed with capacity
6. Details of piczometer installed i.e., numbers with coordinates.
7. This CCA is valid for details w.r.t fresh water as mentioned below: B
Declamation Permitted
5.No Source of fresh water Borewells/river Borewells/river

® In case of units adopting zero liquid discharge (ZLD), the unit shall withdraw the fresh water only to cater
the losses in water scerued during industrial processes.
8. The specific water consumption shall not exceed values mentioned below as por consented product type.

producing  bleached

grades of chemical pulp, papers, paperboards &
newsprint Specialty Paper Mills.

Agro-Based & Wood Based Pulp & Paper Mills <16 KL per Ton of paper produced
producing unbleached grades of chemical pulps,
papers. and paperboards,

Category Speelfic Water Consumption not to exceed
Wood based/Agro based Pulp & Paper  Mills =4} KL per Ton of paper produced

RCF and Market Pulp Based Paper b«ii!_lipmduch.g <12 KL per Ton of paper produced
bleac

ol Is,

RCF and Market Pulp Based Paper Mills producing <8 KL per Ton of paper produced

unbleached grades of papers and paperboards

RCF and Market Pulp Baged Paper Mills producing (Withour Power Boiler < 2.5 m3/tpaper

unbleached grades of papers and paperboards (ZLIY) | With Power Boiler < 3 m3/ t paper

9.

10,

Unit shall mstall separate sealed, calibrated Eleetra Magnetic Flow meters with flow totalizer at all
water abstraction sources, utilization lines- process, domestic and boiler.

The unit shall maintain record of daily fresh waler consumption (initial reading & final reading) in 2
log  book (in m3/day and m3t paper} duly signed daily by authorized signatory/competent authority.
Unit shall maintain separate logbooks for quantity of freshwater consumed in production section,
boiler feed, domestics consumption and other points of utilization.
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13, The unit shall mstall Picrometric well within

All the pipelines camying fresh water/back water should be coloured as per protocol,
the premises to monitor the level of ground water and

shall analyse the quality of ground water annually,

B. Trade effluent treatment and discharge; -

1. This CCA is valid for the quantity of maximum dai by trade effluem discharge as mentioned below:

$ No lCCA is valid for

I | 350 KLD (Muximum)

Declared by the unit Permitted

350 KLD (Maximum) 350 KLD (Maximum), Unir
shall ither adopt Zero
Liguid Discharge (ZLD} or

reuse’recycle maximum
quantily of treated eMuent
 before discharging it
outside the factory
PrEmises.

2. The quantity of maximum specific trade efMuent discharge shall be as specified below:

Category

Specific Trade Effluent Discharse. not to exceed

Wood based/Agro hased Pulp & Paper  Mills
‘produci bleached

grades of chemical pulp, papers. paperboards &
newsprint Speci ills.

<32 KL per Ton of paper produced

Agro-Based & Wood Based Pulp & Paper Mills
producing unbleached grades of cheniical pulps,
e rhoards.

=12 KL per Ton of paper produced

IRCF and Market Pulp Based Paper Mills producing

bleached grades of papers, paperboards & newsprint

<% KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing

unbleached grades of papers paperboands

<3 KL per Ton of paper produced

ard
RCF and Market Pulp Based PTT Mills producing
unbleschy of A (ZLI}}

Mo discharge is allowed (100% recycle within
procoss )

5. For ZLD unlt
i Utit shall reeyele 2ll the treated effluent in the

1t
Iv

industrial process only.

Uit shall ensure that no trested/untreated effluent discharged culside the unit premises.
Unit shall install the flow meter at recycling point and maintain the loghonks for the same.
Unit shall allow to withdraw the fresh water only to cater the losses in water accrued during process,

hack water

a recogmized mstitution to justify is ZLD

v Unit shall conduet the water audit and submit the same 10 SPCE

vi  Themill will install PTZ camers at Sedicell / hack water storage tank from where the
recyched, backwater recycling flow meter as well as at ETP (if availabie)

vii  The mill is advised to submit & ZLD feasibility repon by
FATHS.

4. The applicant shall operate Effluent Treatment Plant consisting of Primary, Secondary and tertiany
treatment as is required with reference to influent quantity and quality,

5.  The treated efffuent shall be recycled (o the maximum extent (atleast 40%) in

remaining treated cffluent afier achieving the norms 15 mentioned below shall
first ordersecond order with Lat, Log. lesding

the drain-name of drain,

the process and the
be disposed off into
to river name of tiver with

Lat. Log.
| Farameters Norms for Agro Norms for RCF |Noerms for RCF Norms for RCF
E based paper mill | bleached pulp &  |unbleached grade |umbleached grade
L paper mill mill ZLD) paper mill
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4 pH 6.5 8.5 6.5-8.5 [6.5-85 No discharge is

| allowed

T35, mgl == 30 <30 =30 No discharge is

i allowed :
BOD, mgd == 70 <20 <20 Mo discharge is
| allowed

COD, mg/ <= 200 < 150 < 150 Mo discharge 15

. : = e el o allowed
TDS, mg/ == | 300 < 1600 < 1600 Mo discharge is
‘allowed

Calor, FCU <= 250 < 150 < 150 Mo discharge is

alloveed

AOX, mg/| <=g - = Mo discharge is

aflowed

SAR == 10 <§ <& | Mo discharge is

iallowed

6. Inthe case of land application of treated effluent, unit shall submit irrigation management plan
prepared by any government technical institute of repute, During no demand periog for irri gation, the
treated effivent (o be stored in 2 seepage proof lined pond (Lagoon) heving [Ei];ys holding capacity
oy,

7. Effluent Treatment Plant shall be stabilised prior 1o the resumption of mamdacturing operations.

8. The unit shall install a flow meter with totalizer on the recycling pipe line from ETP and the
flowmeter should be connected to State/CPCRE Server,

9. Flow measuring devices should be provided for measurement of ?uanl.[ry of industrial efflueni
generted, indusirial effluent recycled and industrial effteent disc rarged, Logbook for the same shall
be maintained by unit.

1. The unit shall maintain daily record/log book of raw material (waste paper) consumption, chemical
consumplion (process & ETP separately), paper production, CRCTEY consumption {process & ETP
keparately).

i1, Sampling points should be installed st ETP inlet, ETP outlet, efftuent recirculation lincs and ar ather
points as decmed necessary.

12, The unit shall install OCEMS =t ETP outlet for the parameters flow, pH, TSS, BOD & COD and
provide coanectivity with CPCB and SPCB scrver as per the guidelines issoed by CPCB.

13.  The unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCB and
SPCB server and periodic calibration of OCEMS.

14, For Woed based/Agro based paper mill:

a)  The unit shall instal] Chemical Recovery System for management of black liguor, Appropriate black
biquor spillage system should be availsble fo prevent its excape alony with other effluent streams.

b}  The unit should maintain log book of Chemical Recovery System indicating quantity of black liquor
processed, white liquor generated, soda ash produced (if applicable), munning hours etc.

c}  In case of any discharge of Black Liquor from the unif the Consent to Operate/Authorization
(CCA) issued to the unit shall stand withdrawn with immediate effect,

5. The unit shall have adequaie onsite environmental laboratory facility for qualitative analysis of
different efiluent stream. and manpower for monitoring and recording TSS, TDS, COD & BOD &
MLSS level in ETP inlet and outle: on daily basis.

i, Theunit shall set up an Environment Management Cell within wmit as per the Charter,

1. The unit shall submit analysis report from the authorized laboralory for all parameters as mentioned
for paper unit.

18 All flowmeder should be calibrated annually from recognized institutions/vendor.

19.  The unit shall prepare material balance and water balance report annuaily.

20.  The unit shall submit its ETP Adequacy Assessment Report to the concerned State Follution Board
(SPCB).

2L, The unit shall get its ETP performance evaluated by a third party anmally.
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“%2.  The unit shall identify recipient drainsirivalets and their wis & dfs location in consultstion with SPCR
and shall carry out monthly monitoring of identified recipient drains at w's & d/s location through lab

?ﬂ?ﬂmd under Environment (P} Act, 1986 and shall submit the analysis report on monthly basis to
bt L

C. Domestic effluent/Sewage treatment and discharge: -
L This CCA iz valid for the quantity of maximum daily domestic cffluent/sewage discharge as

mentioned below:
_| 8 Nao. Detalis Permitted —
* L Maximum daily discharge of sewape Fi)
% Treatment facility Sepiic tank
3. Dhzcharee point

‘ [ case of stoppage of functioning of STP, production has to be stopped immediately and this Board
has to be intimated by fax/phone/email with a report in this regard to be dispatched immediately.

2 The domestic effluent should be reated in the sewage realment plant 5o that it should be in
comformity with the prescribed nomms:

I.ﬁﬂll__ | Parameter ]Smnr.ltrd

3. Flow measuring devices should be provided for messurement of quantity of sewage d,
sewage recycled (if any) and sewage discharged. Logbook for the same shall be maintained by unit

4. Sampling points should be installed at STP inlet, STP outlet, recirculation lines and at other points as
deemed necessary.

3. The unit shall maintain daily record/log book of chemical consumption in STP {if any), encrey
consumption of STP, STP sludge generation and disposal separately,

6. Unit shall explare the possibility to recyele the treated wsed water shall be utilized in gardening,
wrigation, industrial utility and toilet flushing to minintize the fresh water consumption up to 20 %
per year,

7. Scpamtc arangement should be made for collection of industrial and domestic effluent in closed
witter supply systom.

6.  Cleaner Technology & Waste Minimization Practices:
Background:
to tzke appropriate measures in & time bound manner through preparation of imdividuzl action plans
znd implementation of cleaner technolosy options by the Pulp & Paper mills. To facilitale the Pulp &
Paper mills, a Charter for ‘Charter for Water Recycling and Pollution Prevention in Pulp & Paper
Industries’ was formulated. Clean Technology measures mentioned hereunder are indicative of
systems, processes and practices that are generally considered cssential for achievement of the
ohjectives of the Charter. However, individual unit may opt for technology actually required for
implementation according to their requirement and circumstances like scale of operation, system
configuration, prodoets portfolio and raw materialz ete. Unit shall ensure implementation of the

fallowing clesner technology options within four to six months from the date of issuance of this
CCA;

a.  Biomethanation of High Pollution Load Stream {like Raw material washings in agro based pulp and
paper mills as well as High COD back water stream in RCF based Kraft Paper Mills operating on
ZLD

Installation of Compressed Biogas System for converting raw biogas into compressed biogas to be
el as fuel

Uxygen Delignification &amp; ECF bleaching for agro &amp: wood based pulp and paper mills
Use of jet aerators for improved bisdegradation in aeration tank and increased DO level

Press Washers in Pulp Washing to optimize water conswmption aceeptable under charter

Sludge Drying Beds to be discontinued, Only sludge dewatering system, centrifuge ete
Appropriate plastic waste disposal system to be installed by RCF based pulp and paper mills

Closed loop fiber recovery and backwater system using poly disc filters or DAF (Dissolved Air
Floatation) Units

7. Environmeatal management sysiem

i Unrt shall setup the cnvironmental management eell including umit head, purchase/store manager,
process operation head, ETP in charge to effectively monitormg of environmental compliance.
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Unit shall serup the environmental laboratary for t:sthF of minimum wastewater quality parameters
like pH, TSS, BOD, COD, MLSS and DO, 1o effective ¥ monitoring of ETP control parameters and
ETP discharge nonms.

8. Air Pollution Mitigation
1 The unit shall use following fisel and install air pollution control device {APCD} of adequate capacity
tor comply with following:
8. No. Equipment Fuel Stack height | Air Pollution Stack Emission
{m) Control Device [standards
t (AFPCTH)
I 13 TPH Boiler RDF 60 MT'Day. |30 Meter Stack | MULTI As per CAOQM
Agra Fucl 75 Height From CYCLONE Tvpe |Dircctions
MT Doy Ciround Level DUST
COLLECTOR,
Dry Pulse Jet
Type
Filter/Scrubber
with Caleium
Dosing, Wt
Berubber
2 I25KVA Dual  |HSDHPNG AS PER E(P) ACCOUSTIC As per CAQM
fuel (PNG/HSL RULES, 1986 ENCLOSURE Directions
| DG Sl

ii.  Operation and maintenance of APCS shall be done in such a way that the emission gencrated from
stacks is always within preseribed norms of the Board.

iti.  The unit shall ensure interlocking of air pollution control devises and production processes.

iv.  The unit shall operate in 2 manner so that all emissions be emitted throngh designated chimney/stack
iy,

v.  Unit <operating in NCR> shall comply with direction issued under Graded Response Action Plan
(GRAP) time to time by Hon'ble Supreme Court & Commission for Air Quality Management in
NCR and Adjoining Areas (CAQM).

vi. Ifthe CAQM in National Capital Region and Adjoining areas, CPCB or SPCB issues the Closure
erder against the unit <operating in NCR> the consent shall autoamatically remazin suspended for that
penod and afier ensuring compliance and after the closure order is revoked the consent shall
automatically become effective,

9. Noise Pollution Mitigation:

respective arcas/zones {Industrial and Commereial) which are as follows: -

Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure
85 is required for meeting the ambient noise standards for night and day time as prescribed for

Standards forNoise level in db.(A] Leq
Industrial Arca Commercial Area

Cay Might Day Night
75 70 64 55

Day time: from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6,00 a.m.

2

General Conditions:

The Board reserves the right to revoke/addimodify any stipulated condition issued along with CCA at
amy given time, a8 may be necessary.

In the event of issuance of Closure Dircetion by CPCB or SPCB o the unit, this CCA shall be
deemed revoked duning the closure peried.

If the unit has been issued Show Cause Notice by CPCE or SPCB, compliance has to be achieved
within 453 duys by the unit. However, if not revoked within 45 days, the Show Cause Notice shall be
considered as a Closure direction.

In case of non-functioning of ETP and/or STP, production has to be stopped immediatel y and this
Board has to be intimated through a report to be dispatched by fax/phone/email immediately
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In case of stoppage of functioning of air pollution control equipment, production has io be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

This CCA is valid only for products and quantity mentioned in Para 2. Unit shall obtsin prior
approval before making any modification in product/ process/ fisel/ plant machinery failing which
consent shall be deemed revoked.

Compulsory documents to be submitted by the Unit: -

Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazerdous and Oreher
Wastes (Management and Transboundary Movement) Rules, 2016, and third party audit report.
Eavironment Statement in form — V of Enviromment (Protection) Rule, 1986,

Quarterly compliance report of the CCA. photograph of ETP/APCs/Waste Storage Area,

The unit shall submit Latest copy of Audited Balance Sheet/CA. Clertificate (Fixed Assers+ Current

Assets- Current Lishilities) of the unit at the end of each financial year so the Comsent fee payable by
the unit may he verified.

The unit shall submit Quarterly compliance report of the CCA. photograph of ETP/APCs/Wasie
Storage Arca, Quarterly analysis reports of the samples of effluent, erission, hazardous wastes and
ETP sludge from NABL accredited and EPA recognized laboratory.

The unit shall inform in advance to SPCB/take prior permission of the SPCB to close
manufacturing production.

The unit shall submit calibration certificate of OCEMS st least onee in a year to SPCB.
made thereunder.

If umit is found temporary closed (for the kst 24 hour) during inspection and prior intimation of
closure is not given by the unil, revocation of the CCA will be initiated as per the law.

The umt shall apply before the 60 days of expiry of CCA or any change in production
fypesiproduction capacity/manufacturing process/capacity enhancement! outlet for the discharge of
effluent or gases emission or sewage waste from the unit ete, or any change in efffuent discharpe
pomt or emission point.

In case of occurrence of an accident, complete details on form must be seat to State Pellution Control
Board at the earliest along with details of mitigative and remedial measures taken,

The unit shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requirement for monitoring the air emissions and the same shall be open for imspection and ase at all
time) by the Board's staff, the chimney/stack attached to various sources of emission shall be
designated by number such as 8-1, S-2 ete. and these shall be painted/ displayed w0 facilitate
idenfification,

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board,

The unit will have to deposit the revised fee whenever it is notified,
Unit is covered under GPI and situated in the catchment ares of River Ganges, Hence during Magh

miela, unit shall immediately comply with the directions issued by the Board related to operation or
temporary closure of the unit.

Unit shall ahide by the directions/ guidelines given by Hon'ble Courts, MoEF&CC and CPCR/SPCR
for protection and safe guard of environment frem time to time.

Unit shall comply the conditions of Environment Clearance issued by State Level Environment
Impact Asscssment Authority vide letter no. and dated and Consent to establish (CTE) issued by
Board vide letter no.

The unit shall develop plantation of tall trees of suitable species on minimum 33% of the land on
which the unit is established as per the goidelines set up by the Board vide its Office Order no dated
The copy of this guideline is available at URL hutp:/www...

Whenever due to any accident or other unforesesn act or event, such emission occurs or is
apprehended to-occur in excess of standards [aid down, such information shall be reported to the
Board's vffices and all other concerned offices. In case of failure of pollution control equipment, the
production process connected 1o it shall be stopped with immediate effect.

The person authorized shall implement Emergency Response Procedure (ERP) for which this CCA is
being granted considering all site specific possible scenarios such as spillages, leakages, fire elc, and
their possible impacts and also carry out mock drill in this regard st regular interval of time.

23



1210

“25. The authorized a shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being handled in the plant, including waste water and air emission and solid hazardous

waste gencrated within the factory premises is displayed on Display Board of size 64 feet outside
the main faciory gate within premises.

26. TfIF t-mi.i?.t shall maintain and provide Tnspection Book® a1 the time of inspection to the Board's
officials.

27.  The unit shall provide uninterrupted accessibility to the STP'SETF's inlet and outlet poinis, Air
Pollution Control equipment and stack for smooth sampling’monitoring of pollution control
MCASWICS.

3%, The unit shall maintain good house-keeping, All valves/pipes/sewer/draing etc. nvust be leak-proof.
This consent is being issued with the permission of competent authority,

Specific Conditions:-

L. This CTO is valid only for the production capacity of Kraft snd Writing, Printmg Paper 150 MT/DAY by
using WASTE PAPER- 175 MT/Day, PAC.- 10 MT/Day as raw material and Captive Power Plant 0.5

MW,

2. The industry shall comply with NOC of UPGWD for abstraction of Ground Water and submit the
compliance report to the Board.

3. Unit shall comply with the CTE issued by Board vide Ref No, -
21 TI99UPPCR/MuzafiarNagar(UPPCEBROYCTE/MUZAFFARNAG AR/2024 Dated:- 01/07/2024,
4. No new plant and machinery shall be installed in the industry without obtaining CTE from the UPPCB.

3. Unit shall either adopt Zero Liquid Discharge (Z1.D) or reuge/recycle maximum quantity of treated
effluent before discharging it outside the factory premises,

6. The consumption of demestic and Industrial water is 10 KLD and 590 KLD respectively. Industry is being
discharged domestic effiuent of 7.0 KLD into seplic tank and for treatment of industrial effluent Unit has

installed ETP. The Main Units of ETP are Collection Tank, Hill Screen, Equalization Tank, Primary

Clarifier, Aeration Tank, Secondary Clarifier, Multi Grade Filter, Sludge Drying Beds.

7. Industry must submit Analysis/Emission report from MOEF&CC or UFPCH approved lab within a month
of the unit and on quarterly basis to the Board,

8. In case of any change in production capacity/ process/raw materials use ctc. the industry will have to
mtimate the Board. For any enhencement of the above, fresh Congzent 1o Establish has to be obtained from

U.P. Pollution Control Board,

9. Unit must ensure strict time bound compliance of suggeshon/recommendation of "Charter for Water
Recyeling & Pollution Prevention in Pulp and Paper Industries” formulated by CPCB.

10. The APCS will be maintained and operated in such a manner that emissions always conform to the
standard laid down under the EP Act 1986 as amended,

1. The industry shall comply the provisions of Hazardous and Other Waste (Management and
Transboundary Movement) Rules 2016 and shall obtain authorization for the disposal of hazardous waste.
12, This CTO order shall automatically become invalid on issuance of Closure Order by C.P.C.B/UPPCB
and further on Revoking of Closure ovder, the Cansent order shall become valid.

13. Operation and maintenance of APCS as MULTI CYCLONE Type DUST COLLECTOR, Dry Pulse Jet
Type Filter/Scrubber with Calcium Dosing, Wet Scrubber as APCS with 30 meter stack height from ground

level with 15 TPH Boiler shall be done in such & way that the emission generated from stacks is always

within the applicable norms, Fuel for Boiler is RDF 60 MT/Day. Agro Fuel 75 MT/Day. Unit has also
mstalled 125 KVA Dual fuel (PNG/HSD) DG Sed,

14, Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 65 and other direction issued time to time regarding use of cleancr fuel.

15, Unit shall comply with the CAQM {Commission for Alr Quality Manapement in NCR and Adjoming
Areas) direciions regarding DG sets.
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* 6. The industry shall comply with various provisions of Air (Prevention and Centrol of Pollution) Act 1981
as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicabls Tules
notified under E.P. Act 1986 and the verious orders issued by the MOEF&CC, CPUB and SPCB in time (o
Ll .

17. The indusiry shall provide adequate arangement for fighting the accidental leakages/discharge of any air
pollutant/pas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including
environmental poliution.
18. The mdustry shall install electromagnetic flow meter ot water souree and gutlst of ETP, and maintain the
records of water abstracted and recycled treated cfflueat. The treated cffluent from the Effluent Treatment
Plant shall be used completely in the manufaciuning process. No Treated water shall be discharge outside the
factory premises in any circumstances.
19. Industry shall install/operate at sufficient height from the ground level Open to Network HD PTZ
Camera at the outlet of ETP and its URL and password shall be provided to the UPPCB Coatrol room.
20. Industry shall comply with various Waste Management Rules as notificd by MoEF&CC ie. Plastic
Waste Management Rules. 2016, Solid Waste Management Rules, 2016, Hazardous and Other Wastes
(Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016, Construction and
Demelition Waste Management Rules, 2016, Bettery Rules 2000 and Noise Pollution (Regalation and
Control) Rule, 2000,
1. Industry shall install and maintain Online Continuous Efflucnt and Emission Monitoring System
(GCEMS) on ETP and stack & connect it with SPCBs and CPCB sarver, before start of production as per
the direction of CPCB.
21, Industry shall comply the order passed hy Hon'ble NGT time to time.
23. The industry shall ensure provisions of Roof Top Rain Water Harvesting system and Ground Water
Recharging Proposal/ compliance report should be sent to the Board within One month,
24. Industry shall dispose the hazardous waste through authorized recyclers/TSDF.
23. Indusiry shall not use Agro waste as mw material. Industry shall not use furmace oil/pet coke as 8 fuel,
26. Indusiry shall ensure proper disposal of boiler ash.
27. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which consent
would be deemed void.
28. The unit shall submit the audited balance sheet for the current year.
29. The industry should be operated in such & manner that it does not adversely affect the environment and
the solid waste generated such as ash cte. be disposed in eco friendly mannecr.
30. The industry shall abide by orders ( directions issued by Hon'ble Supreme Court Hon'ble High Court,
Hon'ble National Green Tribunal, Central Pollution Control Board and 1P Pollution Control Board for
protection and safe guard of environment from time to time.
31. The industry shall ebtain prior consents in the event of any addition of new emission generation sources
such as- Boiler! Furnace/ Heaters' D.G. Sets or alferation of existing emission sources in accordance with
section- 21/22 of air Act 1981 {28 amended respectively).
32. The industry shall establish Miyawaki forest inside the factory in sufficient arca the treated efftuent from
the ETP shall be used for forestation.
33, Minimum 33% of the land on which industry is established will be covered by the plantation of tall trees
of suitable species as per the guidelines set up by the Board vide its Office Order no. HI16405/220/2018/02
dt, 16/02/2018.
PRAVEEN piarseto
KRIMAR S maa
Environmental Eagineer
Incharge, Circle-3
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REGIONAL LABORATORY BULANDSAHAR et )
UTTAR PRADESH POLLUTION CONTROL BOARD
F-5, Jamuna Param Cobony, Bulandsabar

W

TEST REPORT: WASTE WATER LABDRATORY

Ref No: 32843070V Belandshahar/2025 Deate: 17072025
1- Name of Indusiry: TIRUPATIEAALAI FIRERRS PRIVATE LIMITED, 9th Km. Bhopa Road, Muzaffarnugar
(UP}MUZAFFARNAGAR 251001

2~ Address of Industry: 9th Km, Bhopa Road, Muzaffemagar (U.P.)MUZAFFARNAG AR 25100]

3 Distriets Muzaffamagar

4- Deseription sboul sampling paint: Final Oufley Dvischarge of ET.P.

5- Type of Sample {GrralyComposite/Tnteprated): Cirab

6- Sample Collected By: Sarvesh Kumar Junior Engineer & Ravish Pratap Singh LR F

T= Colowr and Odour: Colourdess Momne

# Quantity and Packing: 1.0L FVC

9- Date of Sample Collection: 110772025

10- Analyis Indented by: RO Muzaffariiager

11- Dute of sample receipt in Labs 1207/2025

12- Period of Analysis: 1207/ M025. 15070005

13- ULR Number; TC9613250000385F

14- Sampling Plan/Ref. No.: UPPCR/RL/BSR/PR/T.4.3/12

15- Sampling Methed Ref.: APHA 24th Edition 2003 1060 A, B, €, Page No.- 42- 52, Collection & Preservation of Sampls

5. Parameter/Method Name Unit Results Standard Detection
N Range
I pH. APHA 24th Ed. 450d08; 2023 & 7.91 6585 212
Fi Suspended Solids, APHA 241k Ed. g1 25.0 <5000 mps1 10-20000 g/l

2540 D Total ed Solids dried at

103-108 *C 2023
3 | Dissolved Solids, APHA 24th Ed. 2540 g/l B4T <1000 mgl 10- S000 me
C Total Dissolved Solids dried ot 130
2023
4 | Total Solids, M%—Iﬂ;;fd—th Ed.250B: mgl 10220 . [l= 50000 ma
5 | BOD, APHA 24th Ed.3 day27°CIS |  mg! 16.0 <200mgd | 1.0-50000 mgl
305§ Pagt 447 19993 Bin 2023
6 | COD, APHA 24th Ed. 5220 B Open mg'] E04.4p <1500 mg/l 5.0 - 100000 mg|
Reflux Method 2023

Referenge {1} Creneral Standeds for dischargs of enviroomental pusllatants are 44 part-4 Effbaeni {Schedule-Yi), The Envinosmens (Projection) Kb, (984
Bowre winw shekomic inCencral Stimdards. pdf, Beyides these smandarss, refer EPA sandands fior apevific purpase

Hineg : B Thic remally i oo Tesd Beport sl onily 8 Bas b desasad: 1 T‘l:rm_lhllull.umhﬂm|tmmpﬁmmmﬂhm.3 The l=il repen paviLis 1 B moupte
Fcuieiad [k,

Revmarks W

UPPCB/RL/BSR/FR/7.8 |Issue No.: 01 Issue Date:03.06.2021 |Page No.:Page 1 of 3

1a
Amendment No,:01 Amend ment Dn&:ﬂﬁg Approved by: T™M Issued by: QM
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Hnneure - 3 i
WA Newcon Consultanis & Laboratories

IGOYVERNMENT AFFROVED TESTING LABORATORIES)

Aci 109007 o 2015, ES0 L4004 © 1675, B0 45000 [ 218 Centilied Labaratory

TEST REPORT

Page Mo 1 af1

TERT REPORT No_ NCIL/EW.0BR/D2IOT/25

DATE OF REPORT -07/07/2025

Mame and Address of Customer

e TIRUPATIBALAJ FIBERS PRIVATE LIMITED

9TH KM, BTOME BHQPA ROAD MUZAFFARNAGAR, U.P,

—

SAMPLING DETAIL

Sample Maime . BTACH EMISSION
Analysis Stan Date i O20TIZ025 Analysis End Date : OTOTiIZ0ES
Diaie aff Sampling I [ Pl Sarmpifng Dorse By L HCL
Sampling Frotcal P15 11285 Durstion of Sampling 130 Min
Sample 10 Mo, : NCLEW-0BRG2/10T/25
Bampling Localion -
Equipments Lsad : Wayubodhan Slack Samplar No-1 Area Category I
WES-1 (S:Ng-321 DTG O7)
DETAILS OF STACK
Siack Attached to = Bosler
Type of el wsmd : ROF & Agro Fual Capacity P15 TPH
;Sm:.-lk height ahove the ground & 30 My Quariity of el waed SED & 76 MTDay
e
Stack dia &t the top ¢ TEE mm Stack haight above tha raaftog o ..
Aftached AFCE 1 See Nols Balaw® Matenal of Corstruction CME
Marmal Ograting Scheduls . a4 Hra,
Carmmirssianing data E—
PHYESICAL OBSERVATIONS
Ambiant Temperaturs i Fhite gas o peral s 142
Welocity of tha flua peaes : 8.2 mirfgac Eampling Flow Rate of SPM 270 LPM
Sampling Flow Rida for Gases ¢ 1.0 LPAA Ciuaniity of Emissien diachargad : 10775 Nmr
TEST RESULT
(5. Ha, Test Parametars Units Test Mathod Results Specification As
ParCFCE
1 Pariculate Matbers  (Phdy rrghdiry 121 12565 {Part-1) a8 Lile}
k3 SN Choeics (50 gt 1511255 (Part-2) 28T P Speciiad
3 Caban Monaxids  (DOh % 8132 .40 Mot Spacifiad
F Qwide af Migmgan (Mo g IS 1356 (PartkT) ps ] Mo 5 ptfind

Remarks:

L L] 'Em;i {d hmltl

ag Per CAORM 5pecifcativs /S cidaling

il Cidborss & DHitr CeBacknd, Oy Bufas Sab Type ElHer, Scrubbar with Calzlemn Dosing, Wed 5 erbbeap

m'ummrm--l

1. The t=3% repart refiers only to the particular sampleys submitced Sor basting and listed parameters,

E B sngnl of ®ia ianme B nel i elered ner imglied

AL Laksaimtey ghal mairtain THs doalldantiality of §1) Shormaton rebidsd 1o the sampbes & tost reparis.
4. Coemipiaiits abgut this repart shaukd e semmunicaiad withioy 10 deys of the =aure dabe of this report.
3, The r=port [srat 1o De prod uced seholly or is Sam wWithout priad paemissaon of The Managesg Pectner, Al disgruies subject 10 Ghazlabad Junsaiction.

Laboratory ; A-1M156, Sector-17, (Swadschi
il Gglpmmmt mwhdmmmsmn - 201 D02 (U, )

E-ﬂ-ﬂ newconlab@gmatd com, mmw.ﬁ:ﬂ

28



1R
+

r'l
1

L D0Tene

""1_. =

o = J::D-Jcrn-l Cat
'f-'l'i:!‘lﬂl:l'"l Oy Cyea
0T O ru y

fﬂmmmew .IUBI o

wf mmwr ﬁﬁ-ﬁ{r@?ﬁ@,&@ﬂﬁw =

I ﬁ?r UTTAR PRADESH

"""_w.

= "_|T

‘”z’

§

Bk
H. |_ hq .::'1' ,.-r/
X par Twupatibastap Fibens Prvate Lizuted

%Wim

CHARRMNA TRRAT LM
i HNOTAR
el Mieamlarimbye. uhk)
Al W ;

weal oy 93

7 5 A arom o Fremd, = so-241, 242 92 W 9, TR oeE faen
FEIETY, 9eN Wew (251001) Rem dwm faw vl Foe ot s
ToggTT w1 W E aar WY od e Rrefeen ead aEde s v
e, TETETR W AR Wi W W A we w R @ Pt iy wEm @
fag Fored Rreuftarenel ordad mdte fafide o Y2 queeeer @ W Be
ﬁﬁaﬁﬁmﬁrﬁﬁm}ﬁ'

1— w5 wger v Arem el om0 TR ¥ T et e it 3 9
wE wE WO 9 9 o e ¥ wam oft wvs RRuw | o o 6 B
gfeas ¥ @y | T WEE IETAR @ Huem A i i wen = amey
T AN

92— ag fi5 & S o Wt B e o w2 @ el € vwn =R o w
TdET o g g g2 Pl ig v e griEa @ T #) 29
@ﬁmmﬁﬁwqﬁrmﬁrmﬂ

ge f& # =ram et us & ghife wen & 49 fmin e @ wm
TR—auy T i el 9 W W oW v A 8 e gen @
ﬁrﬂﬂﬁﬂmﬁmﬂﬂﬁr R W TR © froe 9§ foes @ oeeine
ﬂ'qtl‘ﬁT*ﬂ?lﬁHalﬁ Cul oyl \

,-|1'
"'.r b, L

2 B MAY %ﬂﬂnﬁﬂ By Scanner Go

GP 890548

m%%



1216

4— T8 f& HeeT I O el We? o o wed 9 OX & ga @ Refy
Wmﬁﬁmmﬁmﬂ#mqﬁsg%mﬂﬁﬁmm
T A T S8 & 91 ARy ¥ A hahdt

5~ T% 5 or wewly T feie 26052026 W AL A W'ﬁ"ﬁ-l‘-'*" )

ﬁﬁ%ﬂmﬁmmWWMMﬁW$MW
ﬁﬁﬁﬂﬁ*ﬂmﬁﬂﬁqﬁﬁ.mﬁﬁqﬂﬁﬁwm‘ﬁﬁ
Wit v AR e P, R So-241, 242 AT Tl WS, WA oSt forew
AR, SRR RN (si00r) R e B wer fiwe Sie we
qRUETTIR @ B\

TGN
For Tirupatibaalzp Fizens Prvate Limued
' =NEAR 35]’
five iR $c weer vt
(&0) (=0)

}‘IIFE@EW'.“- ) - -.:JI i

Ly oy x e dens
e . ol
NCTERY, DISTT, MUZh: ARMAGER




— 1217

=) Ann efure ~ H
Uttar Pradesh Pollution Control Board
@ Building. No TC-12V Vibhuti Khand, Gomiti Nagzr, Lucknow-2260110
Phene:0522-720K28 7710631, Fan 0512272004, Ennaik: infiibeppoh i, Website: ww, uppch.coms

Category : RED Application Id ;: 305611401
233647/UPPCB/MuzaffarNagar(UPPCBRO)CTOMoth MUZAFFARNAG Date: 19032025
AR5

To,

MiMEENLU PAPER MILLS PYTLTD
9.5 Km, Bhopa Read, Muzaffarnagar MUZAFFAR NAGAR. 251001

Consolidated Consent o Operate and Authorisation hereinafier referred to as the CCA (Consolidated
Congent & Authorization) under Scetion- 25 of the “Water i Prevention & Control of Pollution)
ACL.1974"and under Section- 21 of the “Air (Prevention & Control of Pollution) Act, 1981 and
Authonization Rules, 2016 notified under “Enviromment (Protection) Act, 1986™ as applicable (to be
referred heremnafier a5 Water Act, Arr Act and HW Rules respectiveby),

| Application no. 30561101 Date :- 2025-02-24 ]
Consolidated Consent 1o Operate and Authorization {(CCA):

CCA is hereby pranted to M/s MEENU PAPER MILLS PVT LT located at 9.5 Km, Bhopa Road,
Muzaffarmagar MUZAFFAR NAGAR, 251001 subject to the provisions of the Water Act, Alr Act and
Hazardous and (Other Wastes (Management and Transboundary Movement) Rules, 2016 and the
orders that may be made further and subject to following terms and conditions: -

L1 This CCA is granted for the period upto 2029-12-31 from the date of issuance of this letter, under
Section-25 of the “Waier (Prevention & Contral of Pollution) Act, 1974.

1.2 ‘This CCA is granted for the period upto 2029-12-31 from the date of issuance of this letter, under
Section-21 of the "Air (Prevention & Control of Pollution) Act, 1981,

I.3  This CCA is granted for the period upto 2029-12-31 from the date of issuance of this letter under

Nazardous and Other Wastes (Management and Transhoundary Movement) Rules, 2016" notified
under "Environment (Protection) Act, 1984,

2. Preduction Capaci L
S.No. | Declared by the unit || Permitted by the Board
Raw material Name of Final Products &
itpd / tpa) By-products with quantity per
|Wmcli, Agro residues: month
Iﬂ.:cyulﬁi Fiber (Waste Paper) ﬂ
=R 2 :: i — =
1 Waste Paper- 400 MT/DAY | Kraft Paper 350 MT/DAY and | Kraft Paper 350 MT/DAY and
Captive Power Plant 4.7 MW Captive Power Plant 4.7 MW
sital d
PRAVEEN 2 mas
Drate: 20250427
3. Production Process Tnfrastructure KUMAR 12.28:48 +0530°
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5. No. Details Declared by the onit Permitted by the
Numbers Usage / Process Board
2= qmemliun
Kraft Paper 350 Kraft Paper 330 Kraft Pa‘?c:r 350 Krafi Paper 350
MTDAY by using raw  [MT/DAY by using raw | MT/DA by nsing raw | MT/DAY by mingp:&w
rlerial as Waste Paper- | material as Waste Paper- | material as Waste Paper- |material as Waste Paper-
00 MT/TDAY and 200 MTMAY and 40 MT/DAY and 400 MT/DAY and
C’@‘E}iw Power Plant 4.7 | Captive Power Plant 47 | Captive Power Plint 4.7 Captive Power Plam 4.7
M MW T MW

i,

fil.

Umit shall obtain prior approval before miking any modification in productprocess/fusl/plant
machinery, failing to which this consent would be deemed void.

The unit shall inform SPCB and CPCB regarding shut down as well as resumption of manufscturing
opsCTallons,

The unit shall maintain record of daily production

in tons per day in a log beok duly signed daily by
authorized signatory/competent authority.

4. Water Conservation Measures

A« Fresh water consumplion

Categorization of existing groundwater area: Safe’ Semi critical /Critical// Owver-Exploited/ Saline

2. The unit shail obtain NOC of CGWA/SGW Alin case of use of river witer, permission from irmigation
department)

3. Btatus of NOC from CGWA/SGWB: Applied/Granted

4. If Granted: Number of NOC and Validity2029-12.31

3. Details of Artificial recharge system/rain water harvestmg unit (if any) installed with capacity

6. Deiails of piczometer installed i.c., numbers with coordinates.

7.  This OCA is valid for details w.r.t fresh water as mentioned below: ;

Deeclaration Permitted
S.MNo Source of fresh water Borewells/river Borewelis‘river

* In case of units adopting zero liguid discharge (ZLD), the unit shall withdraw the fresh water only to cater

the losses in water accrued during indusirial processes.
8. The specific water consumption shall not exceed val

ucs mentioned below as per consented product type.

| Category

Specific Water Consumption mot to exceed

Wood based/Agro based Pulp & Paper Mills
producing  bleached

grades of chemical pulp, papers, paperboards &
newsprint Specialty Paper Mills.

<40 KL per Ton of paper produced

Agro-Based & Wood Based Pulp & Puper Mills
producing unbleached grades of chemical pulps,

=16 KL per Ton of paper produced

‘papers. and paperboards.
RCF and Market Pulp Based Paper Mills producing
bleached grades of papers. paperboards & newsprint

<12 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
unbleached grades of papers and paperboards

=8 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing

Witho Fower Boiler <25 m3 /[t paper

<& m3/ t paper

(unbleached prades of papers and paperboands (Z11)
9.

With Power Boiler

Unit ghall install separate sealed, calibrated Electro Magnetic Flow meters with flow totalizet at all

water abstraction sources, utilizstion lines- process, domestic and bofler,

L
log book (in m3/day and m3/ paper) duly sign

The unit shall maintain record of daily fresh water consumpiion {initial reading & final reading) in a

ed duily by authorized signatory/competent authority.
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11.

Unit shall maintain separate logbooks for quantity of freshwater consumed in production section,

boiler feed, domestics consumption and other pomts of utilization.

i 8
13,

B. Trade efMuent treatment and discharge: -

All the pipelines carrying fresh water/back water should be coloured 25 per protocol,

The unit shall install Piazometric well within the premiscs to monitor the level
shall analyse the quality of ground water amnually,

of ground water and

I This CCA 15 valid for the quantity of maximum daily trade effluent discharge 25 mentioned below:

8.No CCA is valid for

Declared by the umit Permitted

I ZLD

ZLD ZLD

2. The quantity of maximum specific wade effluent discharge shall be as specified below:

| Category

Wood based/Agro based Pulp & Paper Mills
producing  bleached

grades of chemical pulp, papers, paperboards &
newsprint Specialty Paper Mills.

Specific Trade EfMuent Dischurge, not to excecd

=32 KL per Ton of paper produced

Agro-Based & Wood Based Pulp & Paper Mills
producing unbleached grades of chemical pulps,
(papers, and paperboards.

=12 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
bleachied grades of papers, paperboards & néwspnint

<@ KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
lunbicached srades of papers and paperboards

<5 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
unblesched srades of papers and paperboards (Z1L.D)

No discharge is allowed {100% recyele within
process )

5. For ZLD unit

i Unit shall recyele all the treated efffucnt in the industrial process only.

il
ii
v

Unit shall ensure that no treated/untreated effluent discharged outside the unit premises.
Unit shall install the flow meter at recyeling point and maintain the lopbooks for the sume.
Unit shall allow to withdraw the fresh water only to cater the losses in water accrued during process.

v Unit shall conduct the water audit and submit the same to SPCH

¥l The mill will mstall PTZ camcre at Sedicell / beck water storage tank from where the back water
recycled, backwater recycling tlow meter as well as at ETP (if available)

vii  The mill is advised to submit a ZLD feasibility report by s recogmzed nsitution to justify its ZLD
status.

4. The applicant shall operate Effluent Treatment Plant consisting of Primary, Secondary and tertiary
trestiment as is required with reference to influcnt quantity and quality,

5. The treated efMuent shall be recycled to the maximum extent {atleast 40%) in the process and the
remaining treated cffluent after achicving the norms a3 mentioned below shall be disposed off into
the drain-name of drain, first order/second order with Lat, Log. leading to river name of fver with
Lat. Log.

Parameters Norms for Agro Norms for RCF  |Norms for RCF |Norms for RCF
based paper mill  |bleached ﬁu.kl & m unbleached grade
L paper mi ___|paper mill ZLD paper mill
| pH 65— 8.5 6.5 —ES5 6.5 - 8.5 No discharge is
1| | allowed

TSS, mg/ <=3 <30 <30) No discharee is

| allowee
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BOD, mg/] ==20 < 20 <20 Mo discharge is
— o jallowed
LoD, mg! <= 2} < 150 < 150 | No discharge is
. - e allowed
| TDS, mg/l == 1800 < 1600 < 1600 No discharge is
S — _|alowed
Color, PCU <= 250 < 150 < 150 No discharge is
. . iﬂllnwad
AOX, mg/ ==} - - | Mo discharge is
allowed
SAR <= [{) <§ <8 Mo discharge 15
allowed
6. Inthe case of land application of treated offfucnt, unit shall submit irrigation management plan

i

1.

11,

13

14.
i)

b}
cl

15.

16.
e

18,
9.
20.

prepared by any government technical institute of repute. Durin £ no demand period for irrigation, the
treated effluent to be stored in a seepage proof lined pond (Lagoon) having 15 days holding capacity
only.

Effluent Treatment Plant shall be stabilised prior to the resumption of manufacturing operations.

The unit shall install 2 flow meter with totalizer on the recycling pipe line from ETP and the
flowameter should be connecied to Staie/CPCB Server,

Flow measuring devices should be provided for measurement of quanti:ly of industrial efMucni
generated, industrial cffluent recveled and industrial efflueat discharged. Loghook for the samc shall
be matnzained by unit.

The unit shall maintain daily record/log book of raw material (waste peper) consumption, chemical
consumption (proces: & ETP separately). paper production, cnergy consumption (process & ETP
saparately),

Sampling points should be insialled at ETP inlet, ETP outlet, effluent recircilation lines and at other
points as deemed necessary,

The unit shall mstall OCEMS at ETP outlet for the parameters flow, pH, TS5, BOD & COD and
provide connectivity with CPCB and SPCB server as per the suidelines jssued by CPCR.

The unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCH and
SPCB serverand periodic calibration of OCEMS.

For Wood based/Agro based paper mill:

The unit shall install Chemical Recovery Svstem for management of black liguor. Appropriate hlack
liquor spillage system should be available to preveént its escape along with other effluent streams.

The unit should maintain log book of Chemical Recovery System indicatimg quantity of black liquor
processed, white liguor generated, soda ash produced (if applicable), runmin o hours ste,

In case of any discharge of Black Liguor from the unit the Consent to Operate/ Anthorization
(CCA) issued to the unir shall stand withdrawn with immediate effect,

The unit shall have adequate onsite environmental laboratory facility for qualitative analysis of
different effluent stream, and manpower for monitoring and recording TS5, TDS, COD & BOD &
MLES level in ETP mlet and outlet on daily basis.

The unit shall set up an Environment Management Cell within unit as per the Charter.

The unit shall submit analysis repont from the authorized aboratory for all pargmeters as mentioned
for paper unit.

All flowmeter should be ealibrated annvally from recognized institutions/vendor.
The unit shall prepare material balance and water balance report annually

The umt shall submit its ETP Adequacy Assessment Report to the concerned State Pollution Roard
{SPCH).

The unit shall get its ETP performance evaluated by a third party annually.

The unit shall identify recipient drains/rivalets and their ws & d's location in consultation with SPCB
and shall carry out monthly monitoring of identified recipient drains ot w's & ds location through lab
recognized under Enviroament (P) Act, 1986 and shall submit the amalysis report on monthly basis to
SPCB.

Domestic effluent/Sewage treatment and discharge: -

34
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I, This CCA is valid for the quantity of maximum daily domestic effluent/'sewage discharge as

mentioned below: e
|5 No. Detalis _ Permitted i
L Maximum daily discharge of sewage .0
2 Tremment facilivy | Septic tank
3. Discharge point [ seplic tank

" In case of stoppage of functioning of STP, production has to be stopped immediately and this Board
has to be intimated by fax/phoncfemail with a report in this regard to be dispatched immediately

2. The domestic ¢ffluent should be treated in the sewage treatment plant so that it should be in
conformity with the preseribed norms:

SNe  |parameter _|Standard

3. Flow measuring devices should be provided for messurement of quantity of sewage gencrated,
sewage recycled (if any) and sewage discharged, Logbhook for the same shall be ntaintained by unit,

4. Sampling points should be instalied at STP infet, STP cutlet, recirculation lines and at other points as
deemed necessary.

F  The unit shall mmntain daily record/fog book of chemigal consumption in STP (i any), encrgy
consumption of TP, STP sludge generation and disposal separately.

6. Unit shall explore the possibility to recyele the treated used water shall be utilized in gardening,
wrigation, industrial utility and toilet flushing to minimize the fresh water constrmption up 020 %,
[rar year.

7. Separate arrangement should be made for collection of indusirial and domestic effluent in closed
waler supply system.

6. Cleaner Technology & Waste Minimization Practices:
Background:
0 ke appropriate measures in a time bound manner through preparation of individual action plans
and implementation of cleaner technology options by the Pulp & Paper mills. To facilitate the Pulp &
Paper mills, a Charter for ‘Charter for Water Recycling and Pollution Prevention in Pulp & Paper
Indusiries’ was formulated. Clean Technology measures mentioned hereunder ars indicative of
systems, processes and practices that are generally considered essential for schievement of the
objectives of the Charter, However, individual unit may opt for technology actnally required for
implementation according to their requirement and circumstances like scale of operation, system
configuration, products portfolio and raw materials ete. Unit shall ensure implementation of the

following cleaner technology optiens within four to six months from the date of issuance of this
COA

8. Bicmethanation of High Pollution Load Stream (like Raw material washings in agro based pulp and
paper mills as well as High COD back watcr stream in RCF based Kraft Paper Mills operatimg on
ZLD)

b, Insiallation of Compressed Biogas System for converting raw biogzas into compressed biogas to be
used as fuel

¢ Uygen Dielignification &amp; ECF bleaching for agro &camp; wood based pulp and paper mills
d. Use of jet acrators for improved biodegradation in aeration tank and increased DO level

©.  Press Washers in Pulp Washing to optimize water consumption scceptable under charter

£ Shudge Drying Beds to be discontinued. Only sludge dewatering system, centrifiige etg

g Appropriate plastic waste disposal system o be installed by RCF based plp and paper mills

h

Closed loop fiber recovery and hackwater svstem using poly dise filters or DAF {Diszolved Air
Floatation) Unis

7.  Environmental management system

i Unit shall setup the environmental management cell including unit head, purchase’store manager,
process operation head, ETP in charge to effectively moniloring of environmental compliance.

i Unit shall setup the environmental laboratory for testing of minimum wastewater quality narameters
like pH, TSS, BOD, COD, MLSS and DO, to effective y momitoring of ETT control parameters and
ETF discharge norms.

B, Air Pollution Mitication

35
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install air pollution control device (APCD) o f adeguate capaciry

to comply with following: S =T W P
5. No. Equipment Fuel Stack height  |Air Pollation | Stack Emission
{m) Conirol Device |standards
- ¥ ___ (AW
| A0 TPH Bailer Low sulphur Coal |45 meter from GL | SNCR, Cyclonic | As per CAQM
with Captive 150 MT/Day, reactor caléium | Directions
Poweer Plant of Agro Foel- 140 dosing system
47 MW E-'[T."EFF, RDF Vertur with
' 400 MT Dy activated carbon
feeding system
foliowed by Bag
. filter - !
Z 1000 KV A D} Digsel (As per 6.5 meter from RECD As per CAOQM
SE §CAQM directson) froof fevel Directioms
. Operation and maintensnce of APCS shall be done in such a way that the emission generated from
stacks is always within prescribed norms of the Board.
iii.  The unit shall ensure inferlocking of air pollution control devises and production processes,
. The unit shall operate in a mannet so that all emissions be emilled through designated chimney/stack

only.

v.  Umil <operting in NCR> shall comp

ly with direction issued under Graded Response Action Plan

{GRAP) time to time by Hon'ble Supreme Court & Commission for Ajr Quality Management in
NCR and Adjoining Areas (CADM).

Vi,

order against the unit <pperating in NCR=>
perod and after ensuring comphiance and a

autormatically become effective.

9.  Noise Pollution Mitigation:

R Noise frem the .G, Set and other source(s) should be controlled 1?! J}I‘widing an acoustic cnclosure
a5 15 required for meeting the ambient noise standards for ni ght and day time as prescribed for

If the CACQM in National Capital Region and Adjoimng areas, CPCE or SPCB issues the Closure
the congent shall automatically remain suspended for that
fiar the closure order is revoked the consent shall

—respective areas/zones (Industrial and Commercial) which are as follows: - —d :
e T _ Standards forNoise level jn db.A) Leg ] 5
Industrial Area = Commercial Area
|I Day MNight Dray Night
| 73 70 65 55

Day time: from 6,00 a.m. to 10.00 p.m.. Night time: from 10.00 p.m. to 6.00 &.m.

ii: Thie unit shall take a

dale measures

the standards 25 may be applicable,

iii.
v

identi fication.

14.

Conditlons under Hazardous and Other Wa

Rules, 2016: -
L. Number of authorisation and date of issue :201%-02-22
2. Reference of application (No. and dste)9957/201 8-02-22 :

3. R9Y937 of asd is herehy granted an authorigation based on the

generation, collection, reception, storage, transport, reuse,

COprocessing, utilisation, treatment, disposz] or any other

the premises situated atasd

36

to contro| of noise from its own source so as to comply with

The unit shall provide acoustics enclosure on DG sets as per Environment {Protection) Rules, | 986,

The unit shall provide ports in the chimney/stack and facilities such
requiremnent for monitoring the air emissions and the same shall
time) by the Board's staff, the chimney/stack attached to various
designated by number such as 5-1,

a8 ladder, platform cic. 25 per
be apen for inspection and use at all
sources of emission shall be

5-2 etc. and these shall be painted/ displayed to froilitate

stes (Management and Transhoundary Movement)

enclosed signed inspection report for

recycling, recovery, pre-processing,
use of hezardous or other wastes or both on
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5 No. Category of Hazardons | Authorized mode of | Cuantity (ton‘annum)
Waste as per the d al or recycling or |
Schedules LII and 111 of |utilization ar
these rules co-processing, etc.
I Conteminated Cotton H'.z?s TSDF 0.112 MT/Anmum
or other cleaning material,
Cotion Gloves {Schedule I
Cal. 33.2)
2 Empty TEDFiAuthorsed Reoyveler [0.019 MT/ Annum
Barrels/containers/liners
contaminated with
hazardous chemicals/wasles
= (Schedule 1 Cat 33.1)
3 Used or Spent Oil TSDF/Authorised Recyeler 003 MT/Annum
(Sehedule T, Cat. 5.1) l
4. The authorisation shall be valid for a period of
3. The authorisation is subject to the following gencral and specific conditions
6. (Please specify any conditions that need to be imposed over and sbove general conditions, if amy):

2.
[3.
14.

15.

General conditions of authorisation:
The authonsed person shall comply with the provisions of the Environment (Prodection) Act, 1985,
and the mles made there under.

The authorisation ot its rencwal shall be produced for inspection at the requist of an officer
authorised by the State Pollution Control Board.

The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes excepd what is permitted through this authorisation,

Any unauthorised change in personnel, equipment or working conditions ax mentioned in the
application by the person suthorised shall constitute & breach of his authorisation.

The person authorised shall implement Emergency Response Procedure (ERP) for which this
suthorisation is being granted considering all siic specific possiDle scenarios such as spillages,
|leakuges, fire ete. and their pessible impacts and also carry out mock drill in this regard at regular
interval of time;

The person authorised shall comply with the provisions outlined in the Central Pollution Conirol
Board guidelines on “Tmplementing Liabilitics for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty”

It 15 the duty of the authorised person to take prior permission of the State Pollution Control Beard to
close down the facility,

The imported hazardous and other wastes shall be fully insured for transit a5 well as far any
accidental vocurrence and ite clean-up operation,
The record of consumption and fate of the imported hazardous and other wastes shall be maintained.

The hazardous and oiher waste which gets generated during recycling er reuse or recovery or
preprocessing or utilisation of imported hazardous or other wastes shall be treated and disposed of as
per specific conditions of authorisation,

The importer or exporter shall bear the cost of import or export and mitigation of damages if any,

An application for the renewal of an suthorisation shall be made as lnid down under these Rules.

Any other conditions for compliance as per the Guidelines issued by the Mimstry of Environment,
Forest and Climate Change or Central Pollution Centrel Board from Hime to time,

Anmual return shall be filed by Junc 30th for the period ensunng 515t March of the vear.

General Conditions:

The Board reserves the right to revoke/addimodify any stipulated condition issued along with CCA at
any given time, as may be necessary,

In the event of issuance of Closure Direction by CPCB or SPCB 1o the unit, this CCA shall be
deemied revoked during the closure period.

If the unit has been issued Show Cause Notice by CPCB or SPCB, compliance has to be achicved
wrthin 45 duys by the unit. However, if not reveked within 45 days, the Show Cinse Notice shall b
congidered s 3 Closure direction.
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In case of non-functioning of ETP andior STP, production has to be stopped immediately and this
Bowrd has t be intimated through a report to be dispaiched by fax/phone/email immediately.

In case of stoppage of functioning of air pollution control cquipment, production has to be stapped
unnediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispetchied immediately.

This CCA is valid only for products and quantity mentioned in Pars 2. Unit shall obtain prior
approval before making any modification in product/ process/ fuelf plant machinery fatling which
consent shall be deemed revoked.

Compulsory documents to be subminted by the Unit: -

Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Orher
Wastes (Management and Transboundary Movement} Rules, 2016, and third party audit repont.

Environment Staterment in form — V of Environmeni {Protection) Rule, 1086,
Quarterly compliznee report of the CCA, photogriaph of ETP/APCs Waste Storage Area.

The urit shall submit Latest copy of Audited Balance Sheet/C A, Cortificate (Fixed Assets+ Current
Assets- Current Liabilities) of the unit at the erd of each financial vear $o the Consent fee pavable by
the unit may be verified.

The umit shall submit Quarterly compliance report of the CCA, photograph of ETP/APC/Waste
Storage Ares, Quarterly analysis reports of the samples of effluent, crission. hazardoss wastes and
ETF sludge from NABL accredited and EPA recognized inboratory.

The unit shall inform in advance tv SPCBitake prior permission of the SPCB to close
manufacturing/production,

The unit shall submii calibration certificate of OCEMS at least once in a year 1o SPCH,
made thereunder.

[funit is found temporary closed (for the Tast 24 hoar) during inspection and prior intimation of
closure is not given by the unit, revocation of the CCA will be initiated as per the law.

The unit shall apply before the 60 days of expiny of CCA or any change in production

roduction capacity/manufacturing process/capacity enhancement/ outlet for the discharge of
CrTiuent or gases emission or sewage waste from the unit cte. or any change in efflucnt discharge
pRinl or emission paint.

In ¢ase of occurrence of an accident, complete details on form must be sent to state Pollution Control
Roard at the earliest along with details of mitigative and remedial measures taken.

The unit shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requircmient for menitoring the air emissions and the same shal] be open for inspection and usc at all
time) by the Board's stafY, the chimney/stack atiached to various sources of emisgsion shall be
designated by number such as 8-1, 5-2 etc. and these shall he pamted displaved to Tacilitate
identification.

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board,

The unit will have o deposit the revised fee whenever it is notified.

Unit is covered under GPI and situated in the catchment arca of River Ganges. Henee during Magh
mela, umit shall immediately comply with the directions issued by the Board related to operation or
temporary closure of the unit,

Unit shall abide by the directions/ guidelines given by Hon'ble Courts, MoEF&CC and CPCR/SPCR
for protection and safe guard of environment Trom Hme to tise.,

Unit shall comply the conditions of Environment Clearance issued by State Level Environmeant
Impact Assessment Authority vide letter no. and dated and Consent to establish {CTE) issued hy
Baoard vide letter no.

The unit shall develop plantation of tall mees of suitable species on minimum 33% of the land on
which the unit is established as per the guidelines set up by the Board vide its Office Order no dated .
The copy of this guideline is svailable at URL hitp/www__

Whenever due to any accident or ather unforeseen act or event, such emission pecurs or i
apprehended to occur in excess of standards laid down, such information shall be reported to the
Board's offices and all other concemed offices. In case of fajlure of pollution cenirel equipment, the
production process conneeted to it shall be stopped with immediate effect.
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24, The person authorized shall implement Emergency Response Procedure (ERP) for which this COA is
being granted considering all site specific possible scenarios such as spillages, leakages, fire ote, and
their pessible impacts and also carry out mock drill in this regard at regular interval of time.

25.  The authorized aﬁemy shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being ed in the plant, including waste water and air emission and solid hazardous
waste generited within the factory premises is displayed on Display Bosrd of size 6x4 foet outside
the main factory gate within premises.

26, Ttlgre unit shall maintain and provide 'Inspection Book" at the time of inspection to the Board's
officials.

27 The unit shall provide unintermupled accessibility to the STP'S/ETP's inlel and outlet points, Air
Pollution Control equipment and stack for smooth sampling/monitering of pollution control
meagures,

28, The unit shall maimain good house-keeping. All valves/pipes/sewer/drains etc. must be leak-proof.
This consent is being issued with the permission of competent authonity.

Spevific Conditions:-

L. This CCA (Consolidated Consent to Operate (Air/Water) with Hazardous Waste Authorization) is valid
only for the production of Kraft Paper 350 MT/DAY by using raw material ax Waste Paper- 400 MT/DAY

and Captive Power Plant 4.7 MW and Authorization under HWM Rulcs, 2016 for safe disposal of
Huzardous Waste,

2. Unit shall comply with ZLD. Raw trade effluent will be treated throngh installed ETP & fully recyeled
back into process pulper mill, paper machine ete.

3. The authorization is valid only for safe disposal of generated Hazardous Waste as Contaminated Cotton
Rags Or Other Cleaning Miterials-.112 MT/Anoum, Empty Barrels'Contxiners /Liners Costaminated With

Hazardous Chemicals /Wastes-0.019 MT/Annum, Used Or Spent Oal- (L3 MT/Annum categorized under

33.1, 33.2 and 5.1 of Schedule | of HWM Rules. 2016,

4. The industry must comply with the conditions of NOC issued to unit from the UPGWD for abstraction af
ground water,

5. Industry shall submit Stack Emission/Ambient Air Quality Monitoring/Analysis repornt from Boards
Laboratory, afier issuing this cenificate within one month and an querterly basis from a certified / approved

laboratory under E.P. Act 1986 to the Board.

&. No plant and machinery shall be installed in the indestry without ebtaining CTE from UPPCB. In case of
amy change in production capacity, process, raw materials use eic. the indusiry will have to intimate the

Board. For any enhancement of the above, fresh Consent to Establish has to be obtained from U.P. Pollution

Control Board.

7. In compliance of the Central Pollution Contrel Board letter no. F. No. B-
90193/ WOMII/CPCB/P&P/14212 dated 02/12/2017, the industry will follow the Efffucnt discharge

stmdards as notified under the Environment {Protection) Rules, 1986 and only the treated effluent meeting

the ¢ffluent discharge norms notified under the Environment (Protection) Ruoles, 1986 is allowed io

discharize.

B, The unit will not use agro based raw materials in the production process,

9. The unit shall maintain strict supervision upon fluctuations in operating parameters with respect to each
trextment unit of the Effluent treatment plant.

10. The Unit shall install Piczometer for messurement of ground water level and the data generated from
Piezometer will be provided to the SPCB on monthly basis.

I1. Industry shall install/maintain Online Continuous Effluent and emission Monitoring System (CCEMS)
on ETP and stack & connect it with SPCBs and CPCB server ag per the direction of CPCB,

|Z. The industry shall install electromagnetic flow meter at water source and putlel of ETP, and maintain the
records of water abstracted and recycled trested effluent. The treated efflucnt from the Efffuent Treatment

Plant shall be used completely in the manufacturing PrOcess.
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[3. The unit shall ensure deployment of qualified manpower o step up self monitoring mechanism on 24 =7
basis,
14. If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period,
I3, Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board,
16, The industry shall operate and maintain APCS attached with 40 TPH boiler with 4.7 MW CAPTIVE
POWER PLANT AS SNCR TO CONTROL NOX, CYCLONIC REACTOR - CALCIUM DOSING
SYSTEM, VENTURY WITH ACTIVATED CARBON FEEDING SYSTEM, BAG FILTER AND WET
SCRUBBER AND 40 METER ABOVE STACK HEIGHT FROM GROUND LEVEL. FUEL FOR
BOILER RDF- 400 MT/DAY, LOW SULPHUR COAL150 MT/DAY AND AGRO FUEL- 140 MT/DAY.
Unit has installed OCEMS. Unil has also installed 1000 KV A DG sct with RECD fitted and 6.5 micter stack
from roof level, Only approved fucl sis permitted as per CAQM direction.
I7. The APCS will be maintzined and operated in such a manner that emissions always comply with the
CAQM direction.
18. Unit shall comply with the CAQM {(Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 65 and other direction issued time (o time regarding wse of cleaner fuel.
[9. Umit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) directions regarding DG sets.
20. The dying, bleaching and deinking process are not allowed in the produchion process of the anit. The unit
will not use agro based raw materials in the production process.
21. The industry shall comply with various provigions of Air {Prevention and Control of Pollution) Act 1981
as amended, Water {Prevention and Conirol of Pollution) Act 1974 45 amended and all other applicable rules
notificd under E.P. Act 1986 and the various orders issued by the MOEF&CC, CPCB and SPCE in time to
time
23. The use of Pet coke and Fumnace oil as a fuel in the factory is restricted in compliance of the Hon'ble
Supreme court order till funther direction.
213. Fly ash shall be stored separatcly as per CPCB guidelines so that it should nat adversely affect the air
quality, becoming air bome by wind or water regime during rainy sezson by flowing along with storm water.
Direet exposure of workers 10 fly ash & dust shall be avoided.
24. The Industry will use minimum 20% Bio Briguctte as fuel in the Boiler depending upon its availzbility,
25. The industry shail obain prior consents in the event of any addition of new emission generation sources
such as- Boiler’ Furnace/ Heaters! D.G. Sets or alteration of CXisling cmission sources in accordance with
section- 21/22 of air Act 1981 (a5 amended respectively).
26. Industry shall submit Environmental Statement in prescribed form V as per rule no. 14 of E.P Rules 1986,
27. The industry shall ensure provisions of Rool Top Rain Water Harvesting system znd Ground Water
Recharging Propessl/compliance report should be semt to the Board within One month,
28, Unit must ensure strict time hound compliance of suggestion ¢/ recommendation of "Charter for Water
Recycling & Pollution Prevention in Pulp & Paper Industries” formulated by CPCR.
29, Industry shall dispose the hazardous waste through authorized recyclers/TSDF and obtained HWA from
the Board for expanded Hazardous Waste Material within 2 month,
30. The industry shall provide adequate amangement for fighting the accidental leakages/ discharge of any air
pollutant/gasTiguid from the vessel, machinery etc. which are likely to cause fire hazard including
environmental pollution,
31, Industry shall comply with various Waste Management Rules as notified by MoEF&CC ie. Plastic
Waste Management Rules, 2016, Solid Waste Mamagement Rules, 2016, Hazardous and Other Wastes
{(Management and Trancboundary) Rules, 2016, E-waste {Management) Rules, 2016, Construction and
Demolition Waste Management Rules, 2018, Ballery Rules 2000 and Noisc Pollution (Regulation and
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Control) Rule, 2000,
32, The unit shall submit the sudited balance shect for the current year.
33. The industry shall establish Mivawaki fores! inside the tactory in sufficient aren the treated efflyent from
the ETP shall be used for forestation,
34, Minimum 33% of the land on which industry is established will be coversd by the plantation of tall trees
of suitable species as per the guidelines aet up by the Board vide its Office Order no H16405/220/201 802
dt. 16/02/2018,
33. The wastes must be safely collected in leak proof comainers and shall ha duly marked in & monner
suttable for handling, storage and transport and the packaging shall be casily visible and be able to withstand
physical conditions and climatic factors. All hazardons waste contaimers/bags shall be provided with a
general label s given in Form 8. The storage arca should be at an isolated spot in the premises and must be
fenced, covered and duly marked.
36. The asthorized person/sgency shall ensure that no adverse impact on the air, soil and water including
groundwater takes place due to activities for which authorization has been requested.
37, Comprehensive safety measures must be followed in handling of wastes and the staff must be properly
frained
38, Tt is brovght 1o your netice that as per the order dated 14,11.2003 passed by the Hon'ble Supreme Court
in WP () 657 of 1993, no industry covered under Hazardous Waste {(Management and Handling) Rules,
198% {as amended) shall be allowed 1o operate without valid authorisation. It is also provided in the same
order that industrics which are not complying with the conditions shall not be allowed to operate. Hence in
case you fail to apply for authorisation before its expiry or fails to comply with conditions of the earlier
authorisation issued to you, closure order shall be issued aainst your industry without any further notice.
39. The applicant must file returns on preseribed Form 4 along with & compliance report of this letter. Yoy
should also maintain records on Form-3 and present it to Board's mspecting officials.
40. In case of occurrence of an accident, complete details on Form-11 must be sent to UP. Pollution Control
Board at the earliest along with details of mitigative and remedial measures taken,
41. It i also the mandatory duty of the occupicr of industry as well as operator of a facility to develop
switable waste treatment and disposal facility and the design of the facility must be approved by the Board,
Details along with the project report must be sent in this regard within fifteen days of receipt of this letter,
otherwise the indusiry shall become member of 2 commen TSDF and the mndustry shall start seading the
Hezardous waste already stored along with the Hazardous waste generated at present st this TSDF. The
proofl of valid membership of TSDF along with proof of disposal of hazardous waste to TSDF shall be sent
to U.P. Pollution Control Beard within three months.
42. The authorised person shall not receive, collect, or store any hazardous waste from any unauthorised
occupier or generator of hazardous wastes. In case any hazardous wistes is soid to any other reprocessing
urit it must be ensured that such unit is Fully complying with environmental requirements and has a valid
autherisation of the Board.
43. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All spillages of
hazardous chemicals, used containers of hazardous chernicals such ag Nammable, corrosive, explosive and
toxic nature must be safely collected and stored. Non-compatible wastes must be suitabl y and safely
handled,
44. Proposal regarding waste minimization and reuse of wastes must be sent. Details of any recovery! rense
svstem must be sent within fwo months.
43. It is within the powers and functions of the U.P, Pollution Control Board o suspend! cancel the
authorization issued wnder the Rule- 6{2) of The Hazardous and Other Wastes (Management and
Transboundary Movemeni) Rufes. 2016,
46. The stored waste shall not be taken out of the storage area cxcept with the written permission of the State
Pollution Control Board in this regard.
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47. You are dirccted to display online data outside the main factory gate with regards to quantity and nature

of hazardous chemicals being handled in the plant including waste water and air emissions and solid

hazardous waste generated within the factery premises. Necessary compliance should be sent within fifieen

days of recrips of this lemer.

48. It is the mandatory duty of the suthorised person to comply with the guideling for ttansportation of

hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central Pollution

Control Board from time to time.

49. You are directed to provide the complete details regarding the quantity of hazardous waste glored in the

factory premises within a month

30. You are directed to provide all hazardous waste generated in the factory to any TSDF operating in the

state for the treatment and disposal and send the compliance report to the U.P. Pollution Control Board at

the earliest.

31, Status report of hazardous waste stored in premises available storage capacity and future sction plan for

permanent safe disposal of hazardous waste shall be submitted within one month,

52. Ground water monitoring report of premises shall be submitted within one month,

53. Industry will follow the various provisions of the Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016.

34. The authorised actual nser of hazardons and other wastes shall maintain records of hazardous and other

wastes purchased in a passbhook issued by the State Poliution Control Board along with the authorisation.
PRAVEEN  Detirmeiy

m..IMAH m;rminijum:r
Environmental Engineer
Incharge Circle-3

Copy to:

. ; PRAVEEN  [oxs s

Regional Officer, UPPCB, Muzaffarnagar. il m;;,:;'::':"m,
Environmental Engincer
Incharge Circle-3
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Newcon Consvitants & Laboratories ;"_:--‘g;.*gr-'u |

(GOVERNMENT APPROVED TESTING LABORATORIES) TE.azed
An B0 W : 2008, 150 14001 = 3008, 1500 45087 - 3008 Coriified Lab-orpaucy

TEST REPORT FageNe: 1aF]
— T

TEST REPORT No. NCLIEPADD/28/06/25
Mame and Address of Customor Jmuﬁﬂm PAPER MILLS PVT, LTD.

9.5 KM STONE, BHOPA ROAD MUZAFFARNAGAR, U.P,

SAMPLING DETAILL
Sampie Narme : STACK EMISSION
Analysis Start Dete o Z25/0820258 fAnalysis End Date . B0DG2025
Date of Sampling P 2400812025 Sampiing Done By - MCL
Sampling Protocol = 15:11255 Duration of Sampling - 30 Minutes
Sample I No. - NCL/EP-1 00/25/06/25
Equipments Uised ! Vayubadhan Stack Sampler Mo-1 Area Category P

VES-1 (8.Ma-521 DTC 07)
DETAILS OF STACK

Siack Altachad fo : Bailer
Type of fusl used : Blomass/RDF Capaciy 140 TPH
Stack height shove the ground . 45.0 M Quaniity of fusd usad 11517 TondHr
diz &t the top : 278D men Stack haight above the raof top ¢

Attached AFCS © sea note below Material of Consiruction : ME

Mormal Oprating Schedule : AS PER REQUIREMENT
Commeénasioning dale

PHYSICAL CESERVATIONS
Ambiand Temperaturs : 3EC Flue gas tamgerature S s b !
Velogity of the flue gases : T.B3 mistsec Sampling Flow Rate of SFM - 25.0 Lom
Sampling Flow Rale for Gases - 2.2 LBy Quantity af Eméssion diacharged - 127231 Nmhr
TESTRESULT
. No.,  TestParamoters | Units Test Method Results | Specification As
Fer CFCB

1 Parliculate Masiers  PM) g 311288 (Parid) A &0
2 Suphur Dioside  (502) mgHm® 15:11255 (Pan-2) 52 Mot Spechied
3 |Carbon Monoxile  [CO) N E13270 0.50 Mot Specfied |
4 | Ovide of Mitrogen (NCx) g 15:11258 (Part-7) 261 Mot Bpecfind

**2End of Reporg=rs
Remarks o As Per CAOM Spactfiestian/Sindelines
Arnches APCS i« Bag Filberdrop ang chaahe kes cirbon silo, reacses duel

BT1) i:hi){l-_'lt':
l rehi rge
Choched by

1. The tast repoet rafers cnly to the pamicear samplag slilifitbed far basting and livted paramaters,

2. Endarsement of the saene is nelther infored nos implied.

3. Laboratory shall maintein the coaSdentialiy of ol information redaved 10 the saemplas & besd reports.

4. Compiaints akout this report sheud be communicatod within 30 days of the lssue dte oFthiz repart.

5. The rwm-rhmtmhM-hirwhmmmmﬂhdhunmmummmﬁmm%.

Laboratory : A-1/156, Secior-17, (Swadeshi Compound) Kavi Nager Indusirial Area, GHAZIABAD - 201 002 (ULF)
Mobile : 5810430345, 5205501780 | Wabeite : www.naweoniab, in
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1232 Annexuye - 8

Uitar Pradesh Pollution Control Board
@ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Plronee: (152227 HISTET TH0H 31, Fanh22-2T20764, Emmil: imfodmnpon,in, Websile: www.spoch cam

Category : RED Application Id : 27670345
illtrﬂ;;ﬂm FPCB/MuzafarNagar{UPPCBRO)/CTOboth MUZAFFARNAG Date: 06/0972024
24
To,

MISAGARWAL DUPLEX BOARD MILLS LTD
4th Km Stone, Bhopa Road, Muzaffarmagar (U.P.),MUZAFFARNAGAR. 251001

Conisolidaiad Consent to Operate and Authorisation hereinafler refeimed to as the CCA iConsolidated
Consent & Authorization) under Scction- 25 of the “Water (Prevention & Control of Pollution)

Act 1974"and under Section- 21 of the “Air (Prevention & Control of Pollution) Act, 1981 as applicable
{10 be referred hereinafier as Water Act, Aur Act respectively).

| Application no. 27670345 Date :- 2024-08-11
Consolidated Consent to Operate and Authorization (CCA):

CCA iz hereby granted to M/s AGARWAL DUPLEX BOARD MILLS LTD located at 4th Km Stone,
Bhops Road, Muzaffarnagar (1LP)MUZAFFARNAGAR, 251001 subnect to the provisions of the
Water Aet, Air Act and the orders that may be made further and subject to following terms and conditions:

=

L1 This CCA is granted for the period upto 2027-12-31 from the date of issuance of this letter, under
Section-23 of the "Water (Provention & Control of Pollution) Act, 1974,

12 This CCAis Frnnmd for the period upto 2027-12-31 from the date of issvance of this letter, under

Section-21 of the "Air (Prevention & Control of Pollution) Act, 1981,
2. Production Ca apacity : - .
5. No. |Dedared by the snit Permitted by the Board
Raw material Name of Final Products & By
{tpd { tpa) -products with quantity per
Wood, Agro residies; monih
Recycled Fiber (Wasie Paper)
: - — e -
Waste Paper, Svap Stone, Dusplex Board ™G Poster Duplex Board ™G Poster
Floconlem Paper/Crafi Paper 160 MT/Day | PaperCrafi Paper 160 MTDay
;ﬁf 0 MW Captive Power ﬁ:] 3.0 MW Captive Power
t nt

3. Production Process Infrastructare

5. No. Details g]]uumj by the umit ) Permitted by the
Mambars Board

"-age;" Process
E tion

T ATULESH R
46 YADAV Date: 102400.12 142 14¢
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Production of Duplex
Buoard/MG Poster
Paper/Craft Paper 160

Production of Duplex
Board ™G Poster
Paper'Crafl Paper | 60

Production of Duplex
BoardMG Poster
Faper/Traft Paper |60

| Production of Duplex
| Board/ MG Poster
| Paper/Craft Paper 160

rT-’[!ln}- ssing Waste MT/Day using Wasic MT/Day using Waste | MT/Duy using Waste
aper, Soap Stone, Paper, Soap Stone, Paper, Suap Stone, Faper, Soap &tone,
Floceulent az Raw Flocculent as Raw Flocculent as Raw Flocculent as Rew
Material and 3.0 MW Minterial and 5.0 MW Material and 3.0 MW Matcrial and 3.0 MW
Captive Power Plant Caplive Power Flani Captive Power Plait Capiove Power Plant

L Unit shall obtain prior approval before making any modification in product’process/fuel plant
machinery, failing to which this consent would be deemed void.

1,
opeTations.
iii.
authorized signatory/competent authority.

4. Water Conservaton Measures

A. Fresh water consumption

The unit shall maintain record of daily production in tons per day in a

The unit shall inform SPCB and CPCB regarding shut down a5 well as resumption of manufacturing

log book duly signed dzily by

I, Categorization of existing groundwater area; Safe/ Semi eritical /Critical// Ower-Exploited/ Saline

P

department)

- SR S

The unit shall obtain NOC of CGWA/SGWA(In case of use of river water,

permussion fTom urigation

Status of NOC from CGWA/SGWB: Applied/Granted

If Giranted: Mumber of NOC and Validity20727-12-31

Details of Artificial recharge system/rain water harvesting unit {if any) installed with capacity
Details of piezometer installed ic., numbers with coordinates.

This CCA is valid for detsils w.r.t fresh water as mentioned below:

Declaration Permitted

S.Mo i of fesh waler

Burewella/river

Duoiewella/niver

* In case of units adopting zero hiquid dizcharge (ZLD), the unit shall withdraw the fresh water only to cater
the Iosses in waler accrued doring industrial processes.
&. The specific water consumption shall not exceed values mentioned below as per consented product type.

 Category

‘Wood based/Agro based Pulp & Paper  Mills
producing  bleached

grades of chemical pulp, pepers. paperboards &
newsprint Specialty Paper Mills,

Specific Water Consumption not to exceed _|
<4 KL per Ton of paper produced

Agro-Based & Wood Based Pulp & Puper Mills
producing unhlmcbb;;:dﬂgradm of chemical pulps,
papers, and paper 5

<16 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
bleached grades of papers, paperboards & newsprint

<12 KL per Ton of paper producad

|RCF and Market Pulp Based Paper Mills producing
unbleached grades of papers and peperboards

<8 KL per Ton of paper produced

RCF and Market Pulp Based Paper Miils producing

Without Power Boiler

<23 m3 /tpaper
With Pow ler

unbleached grades of papers and paperboards (ZLD)
]

< 5 m3/ { paper

Unit shall install separate sealed, calibrated Electro Magnetic Flow meters with flow totalizer at all

waler abstrachon sources, utilization lines- process, domestic and boiler.

1%, The unit shall maintain record of daily

fresh water consumption (initial reading & final reading) in a

log book (mm3/day and m3/t paper) duly signed daily by authorized signatory/competent Aauthority.

1i.  Unit shall maintain separate logbooks for

boiler feed, domestics consumption and

tity of freshwater consumed in production section,

er points of utilization ATULESH Aﬁ;ﬂuﬁﬂ;ﬂfﬁi:?
47 Diaie; 20240972

YADAV

T8 02 +H05730"



1234

12 All the pipelines camrying fresh waterback water should be coloured as pet protocol.

13, The unit shall install Piezometric well

within the premises to monitor the level of ground water and

shall analyse the quality of ground water annually,

B. Trade effluent treatment and discharge; -

L. This CCA. i valid for the quantity of maximum daily trade effluent discharge a3 mentioned helow:

5.No CCA is valid for

l 800 KLD

Declared by the unit Permitted
00 KLD BO0 KLD (Unit shall either
adopt Zero Liguid

Drischarge (7110} or
rewse/recycle maximum
[guaniaty of treated eMuent
before discharging it
outside the factory

| premises. )

2. The quantity of maximum specific wade efMuent discharge shall be as specified below;

Calepory

|&E[‘ﬁc Trade EMuent Discharge, not to exceed

Waond based/Agro based Pulp & Paper Mills
producing  hleached

grades of chemical puln, papers, panarboards &
newsprint Specialty Paper Mills.

=32 KL per Ton of paper produced

Agro-Based & Wood Based Pulp & Paper Mills
\producing unbleached prades of chemical pulps,
\papers. and paperboards.

<12 KL per Ton of paper produced

{RCF and Market Pulp Based Paper Mills producing
\Dleschied prades of papers, paperboards & newsprint

<8 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
unbleached grades of papers and boards

<5 KL per Ton of paper produced

Mo discharge 15 allowed (100% recycle within

RCF and Market F“‘F Based Paper Mills producing
nbleached grades of papers and paperboards (ZLD

5. For ZLD) unit

i
v

cess )

Umit shall reeyele all the treated effluent in the industrial process only.

Unit shall ensure that nu trealed/unireated efMuent discharged outside the unil premises.

Unit shall install the flow meter at recycling point and maintain the logbooks for the same.

Uit shall allow to withdraw the fresh water only to cater the losses in water acerued during process.

v Unit shall conduct the water audit and submit the same to SPCB

v The mill will install PTZ camera at Scdicell / back water storage tank from where the back water
tecveled, backwater recyeling flow meter as well as at ETP (if available)

vii  The mill is advised to submit a ZLD feasibility report by a recognized institution to justify its ZLD
status.

4. The applicant shall operate Effluent Treatment Plant consisting of Primary, Secondary and tertiary
treatment as is required with reference to influent quantity and quality.

3. The trealed elffuent shall be recyeled to the maximum extent {atleast 40M%) in the process and the
remaining reated effluent afier achieving the norms as mentioned below shall be disposed off into
the drain-name of drain, first order/second order with Lat, Log. leading to nver name of river with
Lat. Log.

Parameters Norms for Agro | Norms for RCF  |Norms for RCF | Norms for RCF
based paper mill  |bleached pulp &  |unbleached grade |umbleached grade
|paner mill paper mill ZLD paper mill
Digitally signead by
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pll 65-8.5 6.5—8.5 6.5-B.5 No discharge is
allowesd
TSS, mgl =130 <30 <30 No discharge is
allowed
| BOD, mgl <= 2] <20 <10 Mo discharge is
allowed
COD. mg/ <= 200 < 150 < 150 No discharge is
allowed
| TDS, ma/] <= | &0 < Th{H) < ThiH} Mo discharge i
lowed
Color, PCU == 250 < [ 50 < 50 No discharge is
allowed
A, mg/ <= g - - Mo discharge is
[allowed
SAR <= 10 <8 <4 Mo discharge is
aliowed
6. Inthe case of land application of treated effluent, unit shall submit irrigation management plan

I

1.
12
13,

14,

b)
cl
i,
1.
7.

18,
19.
20.

21

prepared by any government technical institute of repute. During no demand period for irrigation, the
ireated effiuent to be stored in a seepage proof lined pond (Lagoon) having 15 days holding capacity
omly,

Effluent Treatment Plant shall be stabilised prior to the resumption of manufacturing operations,

The unit shall install a flow meter with totalizer on the recycling pipe line from ETP and the
Aowmeter should be connected to State/CPCH Scrver,

Flew measuring devices should be provided for measurement of quanﬁs? of industrial effluem
gencrated, industrial cffluent recycied and industrial effluent discharged. Logbook for the same shall
be montained by unit.

The unit shall maintain daily record/log book of raw material {waste paper) consumption, chemical
consumption (process & ETT separately). paper production, energy consumption {process & ETP
scparately).

Sampling points should be installed st ETP inlet, ETP outlet, efffuent recirculation lines and at ofher
points a5 deemed necessary.

The unit shall install OCEMS at ETP outlet for the parameters fow, pH, TSS, BOD & COD and
provide connectivity with CPCB and SPCB server as per the guidelines issued by CPCB.

The unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCB and
SPCB server and periodic calibration of OCEMS.

For Woad hased/ Agro based paper mill:

The unit shall install Chemical Recovery System for management of black liquor. Appropriate black
liquor spillage system should be available to prevent its escupe along with other effluent streams.

The unit should maintain log book of Chemical Recov Syslem indicating quantity of black liquor
processed, white liquor generated, soda ash produced (if applicable), mmning hours ete.

Ia case of any discharge of Black Liguor from the unit the Consent to Operate/Authorization
(CCA) issued to the unit shall stand withdrawn with immediate effect.

Thie unit shall have adequate onsite environmental laboratory facility for qualitative analveis of
different ctiluent stream. and manpower for monitoring and recording TSS, TDS, COD & BOD &
MLSS level in ETP inlet and outlet on daily basis.

The unit shall set up an Environment Management Cell within wnit as per the Charter,

The unit shall submit analysis report from the authorized Iaboratory for all pararmeters as mentionad
for paper unit.

All Dowmeter should be calibeated annually from recognized institutions/vendar.
The umit shall prepare material balance and water balance report annually,

The unit shall submit its ETP Adequacy Assessment Repert to the concerned State Pollution Board
(SPCB).

The unit shall get its ETP porformance evaluated by a third party annually,
Digitally signed by
ATULESH ZE s
Date: 2024.00.12
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22, The unit shall identify recipient drains/rivilets and their w's & dis location in consultation with SPCB
and shall carry out monthly monitoring of identified recipient drains at w's & d's location through lab

re;ggizeﬂ under Environment (P) Act, 1986 and shall submil the analysis report on monthly basis to
5 .

C.  Domestic effluent/Sewage treatment and discharge: -
l.  This CCA is valid for the quantity of maxiroum daily domestic cffluent/scwage discharge as

mentioned below:
SNs, | Detalis !

Permitted
l . Baximum daily discharge of sewaga 03
i Treatment facility septic tunk/soak pit
3 Dhscharpe point seplic tank/soak pit

In case of stoppage of functioning of STP, production has to be stopped immediately and this Board
has to be intimated by fax/phone/email with a feport in this regard to be dispatched immediately,

4. The domestie efTluent should be treated in the sewage treatment plant so that it should be in
conformity with the prescribed norms:

rﬂ.Nﬂ ] Parameter - JStamhrd |

3. Flow measuring devices should be provided for measurement of quantity of sewage senerated,
sewage recycled (if any) and sewage discharged. Logbook for the same shall be maintained by umit,

4.  Sampling points should be installed at STR mlet. STP outlet, recirculation lines and at other points ax
deemed necessary,

3. The unit shall maintain daily record/log book of chemical consumption in STP (if any), energy
consumnption of STP, STP sludge seneration and disposal separately,

6. Uit shall explore the possibility to recyele the treated used water shall be utilized in gardening,
irrigation, industrial utility and toilet flushing to minimize the fresh water consumption up w 20 %

peT vear.

7. Separate amangement should be made for collection of induserial and domestic effluent in closed
water supply aystem.

6. Cleaner Technology & Waste Minimization Practices:
Background:

1 take appropriate measures in a time bound manner through preparation of individua! action plans
and mmplementation of cleaner technology options by the Pulp & Paper mills. To facilitate the Pulp &
Paper mills, a Charter for ‘Charter for Water Recycling and Pollution Prevention in Pulp & Paper
Incdustries’ was formulated. Clean Technology measures mentioned hereunder are indicative of
Systems, processes and practices that are generally considered essential for achievement of the
objectives of the Charter. However, individual unit may apt for technology actually required for
implementation according to their requirement and circumstances like seale of operation, systomn
configuration, products portiolie and raw materials ete. Unit shall ensure implementation of the
iollowing cleaner technoloay options within four to six rmonths from the date of issuance of this
CCA:

a.  Biomethanation of High Pollution Load Stream (like Raw material washings in agro based pulp and
paper mills as well as High COD back water stream in RCF based Kraft Paper Mills operating on
ZLD

b, Installation of Compressed Biogas System for converting raw biogas into compressed biogas to be
u=ed as fiel

€. Oxygen Delignification &amp; ECF bleaching for agro &eamp: wood based pulp and paper mills
d.  Useof jet azrators for improved hiodegradation in aeration tank and increased DO level

e Press Washers in Pulp Washing to optimize water consumption acceptable under charter

. Sludge Drying Beds to be discontmued. Only sludge dewatering system, centrifuge ete

2. Appropriate plastic waste disposal system 1o be inssalled by RCF based pulp and paper milis

h

Closed loop fiber recovery and buckwater system using poly disc filters or DAF (Dissolved Air
Floatation) Units

7.  Envirenmental management system

i.  Unitshall setup the environmental management cell including unit head, purchase/stare manager,
process operation head, ETP in charge to effectively monitoring of environmental complisnce.

ATULESH | SR eet
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. Unit shall sctup

ETP discharge norms.
8. Alr Pollation Mitigation

I The unit shall use followin

the envirpnmental |
like pH, TSS, BOD, COD, MLSS

1237

aboratory for testin
and DO, to cffecn'wsg

of minimum wastewater quality parimeters
maonitaring of ETP control parametsrs and

g fuel and install air pollution control device (APCD) of adequate capacity

o [y with following:
| 8. No. Equipment Fuel Stack height | Air Pollution | Stack Emission
{(m}) Control Device |standards
(APCD)
1 1 X 23 TPH RDF- 150 MTD |45 Meter from Pulse Jet Fifter, | As per CAQM
Multiflel and Low Sulphur | GL ESF Noms.
BOILER Coal/Biomass-
120 MTD or Low
Sulphur Cosl 100
MTD and
Biomass 150
1 _|MTD
2 IxS00 KVA dual | PNG/Diesel {5 meter from Acoostic As per CAQM
il kit imatalied nearest roof level | enciosure Nomms,
i/ | D3 Sets separately

ii.  Operation and maintenance of APCS shall be done
stacks & always within prescribed norms of the

The unit shall ensure intedocking of air pollstion control devises and production processes,
The unit shall operate in a manner so that a1l emission

fii.
iv.
oy

V. Unit <operating in NCR> shall comp
{GRAP] time to time by Hon"ble

NCR and Adjoining Areas (CAQM),

¥i.

order against the unit <operating in
period and after ensuring compliance and after the closure order is revok

antomaticelly become effective.

2.

Nolse Pollution Mitigation:
i Moise from the D.G. Set

in such a way that the emission generated from
Board,

s be emitted through designated chimney/stack

ly with dircction issued under Graded Response Action Plan
Supreme Court & Commission for Air Quality Management in

If the CAQM in Mational Capiral R%[ﬂﬂ and Adjoining areas, CPCB or SPCB issues the Closure
CR> the consent shall automatically remain suspended for that

2d the consent shall

and other source{s) should be controlled by providing an acoustic enclosure

as 18 required for meeting the ambient nodse standards for ni ght and day time as prescribed for
respective areas/zones (Industrial and Commercial) which are as followe: -
Standards forMNoise level in db.(A) Leg
Industrial Area Commiercial Area
Day Night o Dray Night
B 75 70 B3 5

Dray time: from 6.00 e.m. to 10.00 p.m._ Night time: from 10.00 p.m. to 6.00 a.m.
General Conditions:

. The Board reserves the right to revoke/add/modi

any given time, a3 may be necassary.

r.A In the event of issuance of Closure Direction

decmied revoked during the closure period.

3. If the unil has been issued Show
within 45 days by the unit. However, if not

considered as a Closure direction.

In case of non-functioning of ETP and/or STP,
Board has to be intimated through a report to

5. Incase of stoppage of finclioning of air
immediately and thiz Board has to be in

dizpatehed immediately.

51

F-allulir.m conirol

fy any stipulated condition issued along with CCA at
by CPCB or SPCB to the unit, this CCA shall be

Cause Notice by CPCB or SPCB, compliance has to be achieved
revoked within 45 days, the Show Canse Notice shall be

production has to be stopped immediately and this
be dispatched by fax/phone/email immediately.

equipment, production fias o be mﬁped
umated by fan/phonc/cmail with a report in this regar

ATULESH
YADAV

i be
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10.

1.
12.
13.

14,

15.

16.

17,

18.
19,

4 WA

22,

23

24,
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This CCA is valid only for products and quantity mentioned in Para 2. Unit shall obtain prior
approval before making any modification in product/ process/ fucl/ plant machinery failing which
consent shall be deemed revoked,

Compulsory documents to be submitted by the Unit: -

Annual retum in Form-4 end Waste Disposal Manifest in Form-10 under Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016, and third party audil report.
Environment Statement in form — V of Environment (Protection) Rule, 1986,

Qruarterly compliance report of the CCA, photograph of ETP/APCs Waste Storage Area,

The unit shail submit Latest copy of Andited Balance Sheet'C. A Centificate {Fined Asscts+ Current
Asscts- Current Liabilities) of the unit at the end of each finaneial vear so the Consent fee payable by
the wnit may be verified.

The unit shall submit Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste
Storage Area, Quarterly analysis reports of the samples of cfflucnt, emission, kazardous wastes and
ETP sludge from NABL sceredited and EPA recognized laboratory,

The unit shall inform in advance (o SPCB/ke prior permission of the SPCB 1o clase
mianufacturing/production.

The unit shall submit calibration certificate of OCEMS at least once in a yeur to SPCB.
made thereunder.

[f amit is found remporary closed (for the last 24 hour during inspection and prior intimation of
closure is not given by the unit, revocation of the CCA will be initiated as per the law.

The unit shall 2pply before the 60 days of expiry of CCA orany change in production
types/production capacity/manufacturing process/capacity enhancement/ outlet for the discharge of
cffluent or pases emission or sewage waste from the unit etc. or any change in efftuent discharge
point or cmission point

In case of ocowrrence of an aceident, complete details on form must be sent to Stite Pollution Control
Board at the eariiest along with details of mitigative and remedizl measures taken.

The unit shall provide ports in the chimney/stack and facilities such as ladder, platform ete. as per
requirement for monitoring the air emissions and the same shall be open for mspection and use at all
time) by the Board's staff, the chimney/stack attached to various sourees of emiasicn shall be
designated by number such us 8-1, 8-2 ete. and these shall be painted’ displayed w facilitate
identification.

The modifieation or installation in the existing pollution control equipments should be done only by
prior approval of Board,

The unit will have to deposit the revised fee whenever it is notified.

Unit 15 covered under GPI and situated in the catchment area of River Ganges. Hence during Magh
mela, unit shall immediately comply with the directions issued by the Board rolated 1o operation or
lemporary closure of the unit

Linit shall abide by the directions/ gurdelines ﬁ:ﬂﬂ by Hon'ble Cowrts, MoEF&CC ond CPCRB/SPCE
for protection and safe guard of environment from time to fime.

Unit shall comply the conditions of Envirenment Clearance issued by State Level Environment
Impact Assessment Authority vide letter no, and dated and Consent to establish {CTE) issued by
Board vide latter no.

The unit shall devel plantation of tall trees of suitable species on minimum 33% of the land on
which the unit is c&:Ehshed as pet the guidelines set up by the Board vide its Office Order no dated
The copy of this guideline is available gt URL hupriwwwe,.,

Whenever duc to any accident or other unforeseen act or event, such emission neewrs or is
apprehended to oceur in excess of stimdards laid down, such information shall be reported to the
Board's offices and all other concemned offices. In case of failure of pollution controd equipment, the
production process connected to it shall be stopped with immediate effect,
The person authorized shall implement Emergency Response Procedurs {ERP)} for which this CCA is
bemg granted considering all site specific possible scenarios such as spillages, leakages, fire atc. and
their possible impacts and also carry out mock drill in this regard at regular interval of time.
The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being handled in the plant, including wuste water and air emission and solid harardous
waste generated within the factory premises is displayed on Display Board of size 6x4 feet outside
the main fact within premizes. Digitally signed by
e ATULESH ATULESH YADAY
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26. The unit shall maintain and provide ‘Inspection Book' at the time of mspection to the Board's
officials.

27.  The unit shall provide unintermipted accessibility to the STP'/ETP's inlet and outlet points, Air
Pollution Control equipment and stack for smooth sampling/monitoring of pollution control
TR

28, The unit shall maintain good house-keeping. All valves/pipes/sewer/drains cte. must be leak-proof.

This consent is being issued with the permission of competent authority.

Specific Conditions:-

I. Thiz CTO is valid only for the production capacity of Duplex Board™MG Poster Paper/Craft Paper 160
MT/Day using Waste Paper, Soap Stone, Flocculent as Raw Material and 3.0 MW Captive Power Plant
2. The earlier CTO issued by Board vide Ref No. - 201529/UPPCB/MuzaffarNagar
(UFPPCEROVCTO/both/MUZAFFARNAG AR/2024 Date: 27/02/2024 s hercby revoked.
3. The industry must comply the conditions of NOC issued to unit from the UPGWD far abstraction of
ground waler and submit the CTE issued by Board vide letter dated 09-07-2024,

4. Indusiry shall submit Stack Emission/Ambient Air Quality Monitoring/Analysia report from Boards
Laboratory, atfter issuing this certificate within one month and on quarterly basis from a certified / approved
luboratory under EP. Act 1986 to the Board,

3. The industry shall discharge domestic efffucnt-3 KLD into Septic Tank and Industrial effluent- 800 KLD
is being discherged after treatment in ETP to Dhanderz Drain, Unit shall either adopt Zere Liguid Discharge
{ZLD) or revscirecycle maximum quantity of treated effiuent before dischargimg it outside the factory
premizes.

. Mo plant and machinery shall be installed in the industry without obtaining CTE from UPPCB.In case of
any change in production capacity, process, raw materials use etc. the indusiry will have to intimate thse
Board. For any enhancement of the above, fresh Consent to Establish has to be obtained from U.P. Pollution
Control Board,

7. In compliance of the Central Pollution Contrel Beard letter no. F. Ng. B-
190133 WQMIVCPCB/P&P/14212 dated 08/12/2017, the industry will follow the Effluent discharge
standards as notificd under the Environment (Protection) Rules, 1986 and only the treated effluent meeting
the effluent discharge norms notified under the Environment (Protection) Rules, 1986 is allowed to
discharge.

8. The unit shall maintain strict supervision upon fluctuations in operating parameters with respect to each
treatrment unit of the Efluent treatment plant.

9. The Linit shall install Piezometer for measurement of ground water level and the data generated from
Piezomeier will be provided o the SPCB on monthly basis.

10. Indusiry shall install/maintain Online Continuous Effiuent and emission Monitoring System (OCEMS)
on ETP and stack & connect it with SPCBg and CPCB server as per the direction of CPCB,

11, The industry shall install electromagnetic flow meter at water source and outlet of ETP, and mamtain the
records of water abstracted and recycled treated effluent. The treated cffluent from the Efftuent Treatment
Plant shall be used completely in the manufacturing process.

1. The unit shall ensure deployment of qualified manpower to step up sclf monitoring mechanism on 24 %7
basis.

13. If the CPCB or UPPCB issues the Closure order against the industry this consent ovder stands
automatically suspended for that period.

i4, Any source of emission other than that mentioned in the Air consent secking application will not be
permitted by the Board,

L3. The industry shall operate and maintain APCS attached with 1 X 23 TPH Mukifuel BOTLER as Pulse Jet
Filter, ESP, 45 meter stack height from ground level and APCS insialled with 2x500 KVA dual fusl kit
nstalled DG sets as acoustic enclosure and 5 meter stack height from nearest roof Iggﬂ. j;uc used in 23
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TPH boiler are RDF- |50 MTD and Low Sulphur Coal/Biomass- 120 MTD or Low Sulphur Coal 100 MTD
and Biomass 150 MTD. Only approved fuel sis permitted as per CAQM direction.

16, The AFCS will be maintained and operated in such a manner that emissions glways conform to the
standard laxd down under the E.P Act 1986 as amended,

17. Unit shall comply with direction issued under Revised Graded Response Action Plan (GRAP} time 1o
time by Hon'ble Supreme Court & Commission for Air Quality Management in NCR and Adjoining Areas
(CAQM).

13, Operation and maintenance of APCS shall be done in such a way that the emission generated from stacks
is always within prescribed norms of the CAQM.

19. Unit shall comply with the CAQM (Commission for Afr Qual ity Management in NCR and Adjoining
Areas) direction no. 65 and other direction issued time o time regarding use of approved fuel,

20. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction regarding DG sets.

21. The unit shell be monitored all sources of emissions from Boiler/Thermopack et after fuel conversion
from Regional Laboratories, UPPCE on payment basis within a month. To ensure emissions paramecicrs as
per CAQM onder.

2. The industry should ensure the operation of the Air Pollution Control System (APCS) in such a manner
that the air emission confirms with the standards prescribed under the E.P Act 1986 a5 amended.

23. The industry shall comply with verious provisions of Air {Prevention and Contrel of Pollution) Act 1981
as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other appliceble rules
notified under E.P. Act 1986 and the various orders issucd by the MOEF&CC, CPCB and SPCB in time to
Time,

24, The use of Pet coke and Furnace oil &5 & fuel in the factory is restricted in complignce of the Hon'ble
Supreme court order till further direction.

25. Fly ash shall be stored separatcly as per CPCB guidelines so that it should not adversely affect the air
quality, becoming air bome by wind or water regime during rainy sezson by flowing along with storm weter,
Direct exposure of workers 1o fly ash & dust shall be avoided,

26. The industry shall obtain prior consents in the event of any addition of new emission generation sources
such as- Boiler/ Furnace/ Hesters! D.G. Sets or alteration of existing emission sources in accordance with
section- 21/22 of air Act 1981 (as amended respectively).

27. Industry shall submit Environmental Statement in prescribed form V as per rule no,14 of EP Rules 1986,
28, The industry shall ensure provisions of Roof Top Rain Water Harvesting system and Ground Water
Recharging Proposal/compliance report should be sent to the Board within One month,

23. Unit must ensure siict time bound compliance of suggestion / recommendation of "Charter for Water
Recycling & Pollution Prevention in Pulp & Paper Industries” formulated hy CPCR.

ATULESH lrasas
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— nne ~
_— REGIONAL LABORATORY MuzaffarNagar H AUY € ’9
% UTTAR PRADESH POLLUTION CONTROL BOARD
"y Kamal Cinemo Boilding, Rallway Roasd, Muzaffarnagar

el Mo 32873 T8 MucaffarNagar/ 2025 Drate: 1 THOT/2025
1- Name of Industry: AGARWAL DUPLEX ROARD MILLS LIMITED. 4TH KM STONE , BHOPMA ROAD
JAUZAFFARMAGATR

Z= Adudress of Industey: 4TH KM STONME | BHOPA ROAD MUZAFFARMAGAR

3- District: Muzaffamagar

4- Deseription ahout sampling poiot: Final Outlet Discharpe of ET.P

= Type of Sample (Grab'CompasiieTnicgrated): Grab

fi- Sample Callected By: (1) Sandhya Shanna; Junior Engineer (1) Ravish Pralap Singh; LEF

7= Celoar snd Odour: Coludes Mone

B Quantity and Packing: 1.0 L PV

9= Date of Sample Colbection; | 1072025

18- Analyis Indested by: B0 MusaTarNagar

11- Date of sample receipt In Lab: [ 10772025

12 Perind of Analysls: As por AFHA Standards

13- LLE Mumbers --

14- Sampling Flanef, No.; -

15 Sampling Method Ref: APHA 241k Edition 2023- 1060 A, B, €, Page Mo.- 43-52, Callection & Preservation af Samples

| 8. Parameter/Method Name Unit Results Standard Detection
I N, Range
1 pH, APHA 24th Ed. 45008: 2(23 7 T4 6,585 02-12 _
3 Suspended Salids . AFPHA 24th Ed, g/l I8 50 FO-20000 mg
2540 [ Total Su Solids dried at
H0G=105°C H23
3 | Dissolved Solids, AFHA 24th Ed. 1540 mg/| 1164 1600 |k SO0CK mg
C Totil Dissolbved Solids dried 4t 180
“CI0ES
4 | Total Solids, APHA Tdth Ed 2540 B mg 1192 Mot Specified 10- 50000 g/
il K
3 | BOD, APHA 24th Ed. 3 day 37 *C [5§ mgl 4.0 Ell] .0 -S0000 mpd)
3025 [ Part 44) 1993 Bio 2023 =
L1 COD, APHA Jd4th B, 5220 B Open gl 124 2560 5.0 -1 0000y mgd
Reflux Method M3,

Redercace- (1] (Gesel Standands for discharpe of envirosmenml pedistnie are mx parts4. Effluene (Schedule-NT), The Bnviromoeent {Frolocties) T, | RS
s wearw e s, ol Sand nrdi pal, Beskdos duese atindands, rofor KPA standards Tor speific purpese

o | Thar rvebin v T Mspsen ol and ' 1 K A8 stol I, The rpuart svall ot S reosd wpaciipcd i8Rl s dbost e miiemn peesresson o7 8oniase. 3 T kol roport perios: & i e gk

recarad w1l
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1243 Annesure-1o
¢y MNewcon Consultants & Laborateries

4] (GOVERNMENT AFPROVED TESTING LABORATORIES)
' AR TS 0L : 2085, 150 16001 : 2008, 150 45001 1 2008 Cortified Laborstary

TEST REPORT .

TEST REPORT No. NCLEP-079/15/05/25 DATE OF REPORT : 200812025
Hame and Address of Customar IS AGARWAL DUPLEX BOARD MILLS LTD.
4TH KM, BHOPA ROAD MUZAFFARNAGAR UTTAR PRADESH, 254604

SAMPLING DETAIL
Sarmpde Neme : STACK EMISSION
Anahyais St Cata P 1S0aENIE Analysis End Dale s 20MER0ES
CDate of Sampling P 4MsEnEs Sampling Done By : NCL
Sampling Praloeal O =R BT Duration of Sampling = 30 min
Sample 1D Mo, r NGLER-OTSM 50528
Sampling Locsdion §e=
Enisprrantz Used ¢ Veyubodhan Slack Samplar Mo-1 Araa Celepmy s
VEE-1 (5.Mo-221 DTC 07)
CETAILS OF STACK
Etack Aflached o ¢ Boder
Type of fued uaed i Bomasa Capacity f 23 TRH
ﬁ:ft haight sbave the ground 1 48 Mir Cuaatity of fued used t 150 TPD
]
Stack dia & the top ¢ 1800 rmm Slack height above the rooftop :—
Altachad APGS ! Pulsa Jet Filtar, ESP Maderizl of Consinacdion LREG
Mosmal Cpraling Schadula L 24 HRS
Comminssioning dale i
PHYSICAL OBSERVATIONS
Ambient Temperabun - bl Flue gas temperature 12070
Velochy of the Mue gases + B2 MiiSes Eismpling Flow Rate of SPM : 26.0 LPR
Samgling Flow Rate lor Gases = 20 P Quantity of Ermsgion discharged : 43372 Nmihr
TEST RESULT
I8 Ma. Test Parametors Units Test Method Results Specification As
Per CPCB

i Particulaie Mafars  ([FM) g 1511255 [Pan=1) 4b B0

2 Edlphisr Digeicle S0 et 1511265 (Part-2) 2 Hel Fpecifind

] Carbor Moroxide {00 W I5:13270 .28 Mol Specifien

1 Liidz of Kilragen (HOx) rgim® EEC 11255 (Parl-7) 35 Mot Specified

"'El"ﬂ P-F-.H.E.Wt*‘*

Rermarks: &s Per CACQM Speciication/Guidalines

1

l|'
% 4,|4HJJL"..E'\". FOR - TANTS & LARORATORIES
r T e
sl ey
\

hﬂh‘f AutheeTy

L. The tast report refevsanly ta the peticuler sempleds sabmitsed fir tesing. snd Bted paramutars,

2. Endaesomont of the mma Is ity mlierad nor implied,

3. Laboratory shall maimtain the confidentility of 8 informatien related 1o the s & et repoets.

4, Comglaints ntul this report should be consrmimcaled within 10 days of the Ewe dace of thisrepart.

5. The report isnet io b produced whally or in past swithast prior prrmisson of the Pl ey Partrier, G W disputes subjest ba G abad hirlsdictian,

Laboratory : A-11158, Seciar-17, (Gwadssh| und) Kavi Nagar Industrial Arse, GHAZIABAD - 201 002 (UF.)
Mobile : 3810430345, T84 | Wabaite ; www.niswcondsbin
E-~mail : newconlab@omab.com, newcenlabfinance @gmail.com
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GSTIN : 08AAHHA 76711 1244
State : Uttar Pradash S[-I?:ﬂﬂd'u - 09 Hﬂhﬂlﬂfﬂ' - 11 .|

MALWA TRADING COMPANY

Khasra Ne. 376, Bhopa Road, MUZAFFARNAGAR-251001 (Uttar Pradesh)
Mobl : 9837040681

— e
|

—_—

ROT No, Date, 1797 - 4r¢

TO WHOMSOEVER IT MAY CONCERN

This is to be certify that M/S MALWA TRADING CO. Muzzffarnagar has
purchased Fly ash quantity Avg. 109.5 Mt n tha month of JUNE' 2025 from M/S
AGARWAL DUPLEX BOARD MILLS ITD, (LLF) and entire quantity of fly ash is sold
out te various Cement industries.

For MALWA TRADING COMPANY

(PROFRIETOR)

This certificate is issued on request of M/S AGARWAL DLUPLEX BOARD MILLS
LTD, 4TH KM BHOPA ROAD, MUZAFFARNAGAR {U.P).
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Amnexyye-19

Uttar Pradesh Pollution Control Board
Building, No TC-12V Vibhuti Khand, Gomii Nagar, Lucknow-226010

Wy T
i3 Plaome (522 ZTAR 2T 083, P U523-29 MM, Bisel: infodiiupech.in, Welsic www.appch.cem
Category : RED Application Id : 29154984
226950 PPCE MuzaffarMagar(UPPCEROYCTOboth MUZAFFARNAG Date: 4012025
ARG
l'a,

MASSHREE BHAGESHWARI PAPERS PYT LTD UNIT 1
%th KM stone, Bhopa Road, Muzaffarnagar MUZAFFARNAGAR, 251001

Comsolidaied Conseni o Opetale and Auihonsaiion hercinafter referred to as the CCA {Consolidated
Consent & Authotization) under Section- 25 of the “Water (Prevention & Control of Pollution)

Acl, 1974 and under Section- 21 of the “Air (Prevention & Control of Pollution} Act, 19817 as applicable
(to be referred hercinafter as Water Act, Air Act respectively).

| Application no. 0154984

Date :- 2024-11-27 |

Consalidated Consent to Operate and Authorization (CCA):

CCA 15 bereby granted to MY/s SHREE BHAGESHWARI PAPERS PYT LTD UNIT 1 located at 9th
KM stone, Bhopa Road, Muzafarnagar MUZAFFARNAGAR 251801 subiect o the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions:

This CCA, is granied for the period upty 2028-12-31 from the date of issuance of this letter, under

Section-23 of the "Water (Preventon & Control of Pollution) Act, 1974,

This CCA is

ted for the

Scction-21 of the "Adr (Prevention & Contrel of Pollution) Act, 1981.

2. Prisduction Ca

Declared by the umii

period upto 2028-12-31 from the daie of issuance of this letier, under

Raw material

{ipd / ipa) _

Wood, Agro residues:
Recycled Fiber (Waste Paper)

Watne of Final Products & By
=products wilh quantity per
imonth

Permitted by the Board

ERAFT PAPER-200 MT Ty
(30 MT/Day baged on Agmo
Waste and 170 MT/Dray based on
Waste Paper)

KRAFT PAPER-200 MT/Day
(30 MT/Day based on Agro
Wazte and 170 MT/Day based on

Waste Paper)

KRAFT PAPER.I00 MT/ Day
L300 WT Ty hesed on Agro
Waste and 170 MT/Day based on
Wasie Paper)

A Production Process Infrastrucinre

5. No.

Details Declared by the unit
Mumbers Usage / Process

operation

! Permitted by the
i
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1 KEAFT PAPER-200 | KRAFT PAPER-2000 | KRAFT PAPER-200 | KRAFT PAPER-200
MT/Day {30 MT/Day  |MT/Day (30 MT/Day | MT/Day (30 MT/Day | MT/Day (30 MT/Day
based on Agro Waste based on Agro Waste based on Waste based on Agro Waste
and [ 70 MT/Dhay based  |and 70 MT/Day hased  |and 170 M /Day based  |and 170 MT/Day based
on Waste Paper) {on Waste Paper) un_Wasic Paper) on Waste Paper) |

i Unit shall obtain prior approval before making any modification in product/process/fucl/plam

machinery, failing to which this consent would be decmed void.

The unit shall
operations.
T unit shall maintain record of daily
authorized signatory/competent authority.

i

Tii.

4, Water Conservation Measures

A. Fresh water consumption

P -

department)

. LB

inform SPCB and CPCB regarding shut down as well as resumption of manufacturing

uction in tons per day in a fog book duly signed daily by

Categorization of existing groundwater area: Safe/ Semi critical /Criticallf Over-Exploited’ Salioe
The unit shall obtain NOC of CGWA/SGW Alin case of use of river water, permission from irrigation

Statips of NOC from COWA/SGWB: Applied/Grantad

If Granted: Number of NOC and Validity2028-12-31

Details of Artificial recharge system/rain water harvesting unit (if any) installed with capacity
Details of piezometer tnstalled i.e., numbers with coordinates.

This CCA is valid for details wr.t fresh water a3 mentioned below:

Declamtion Permitted

5. No Sioee of fiesh waler

Buorewells/river

Burewells/river

* In case of units adopting zero liguid discharge (ZLD), the unit shall withdraw the fresh water only to cater
the losses in water acorued during industrial processes.
&. The specific water consumption shall not exceed valucs mentioned below as per consented product type.

Category

Specific Water Consumption not to exceed

Wood based/Agro based Pulp & Paper  Mills
producing  bleached

grades of chemical pulp, papers. paperboards &
newspring Specialty Paper Mills.

<40 KL per Ton of paper produced

Agro-Based & Woud Based Pulp & Paper Mills
producing unbleached grades of chemical pulps,
papers, and paperboards,

=B KL per Ton of paper produced

<12 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
bleached grades of papers s & newsprint
RCF and Market Pulp Based Miils producing

unbleached grades of papers and paperboards

<R KL per-'i[';m of paper produced

RCF and Market Pulp Based Paper Mills producing
junhleached grades of papers and paperboards (ZLD)

Without Power Boiler

=25 m3/tpaper
With Power Boiler

= 5md/ tpaper |

9,

Unit shall install separate sealed, calibrated Electro Magnetic Flow meters with flow totalizer at al]

water abstraction sources, wiilization lines- process, domestic and boiler.

fresh water consumption {initial reading & final reading) in a

by authorized signatory/competent authority,

10. The unit shall maintain record of dai
log book (m m3/day and m3/t paper) duly signed daily

1. Unit shall maintain separate loghooks for quantity of freshwater consumed in production section,
boiler feed, domestics consumption and other points of utilization.

12,

All the prpelines carrying fresh water/beck water should be coloured as per protocal.
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13.

The unit shall install Piezometric well within the premises to monitor the level of ground water and

shall analyse the guality of ground water annually.

B. Trade effluent treatment and discharge: -

1. Thig CCA is valid for the quantity of maximum daily trade effluent dizcharge as mentioned below:

Declared by the umit ermitted

=MD CCA 15 valid for
1 950 KLD G50 KLD

950 KLD (Unit shall adopt
ZLD technology or
iy treatod oM
will be recycledrensed for
minimizing the use of fresh

wader]

2. The quantity of maximum specific trade effluent discharze shall be as specified below:

| Category Specific Trade EMuent Discharge. not to exceed
Wood based/Agro based Pulp & Paper  Mills <32 KL per Ton of paper produced
producimg bleached

grades of chemical pulp, papers. paperboards &

newsprint Specialty Paper Mills.

Apro-Based & Wood Based & Paper Mills <12 KL per Ton of paper produced
producing unbleached grades of chemical pulps,

papers, and paperboards.

RCF and Market Pulp Based Paper Mills producing  |<9 KL per Ton of paper produced
bicached grades of papers, paperboards & newsprint

<3 KL per Ton of paper produced

RCT and Market Pulp Based P:j:er Mills producing
unbleached grades of papers and paperboards

RCF and Market Pulp Based Paper Mills producing

unbleached prades of papers and paperboards (ZL1)

No discharge 35 allowed (100% recycle within
process) .

5. For ZLD unit

i Unit shall recycle all the treated effluent in the industrial process only.
i Unit shall ensure that no treated/'untreated effluent discharged outside the unit premises.

i Unit shall install the flow meter at recyeling point and maintain the logbooks for the same.

iv Unit shall aliow to withdraw (he fresh water only 10 cater the losses in water acoiued durng process,

v Unit shall conduct the water audit and submii the same to SPCB

vi  The mill will install PTZ camera at Sedicell / back water storage tank from where the back water
recyeled, backwater recycling flow meter as well as at ETP (if available)

Vil

status.

The mill is advised to submit a ZLD feasibility report by 4 recognized institution to justify its ZLD

4. The applicant shall operate Effluent Treatment Plant consisting of Primary, Secondary and tertiary
treatment as is required with reference to influcnt quantity and quality.
3. The treated effiucnt shall be recycled to the maximum extent (atleast 40%) in the process and the

remaining treated effluent after achieving the norms as mentioned below shall be disposed off into
the drain-name of drain, first order/second order with Lat. Log, leading to river name of river with

Lot Log
Parameters Norms for Agro MNorms for RCF anrma for RCF lHurms for RCF
hased paper mill  bleached pulp &  |unbleached grade |unbleached grade
|paper mill paper mill LLD paper mill
pH 6.5-8.5 6.5~ 85 6.5 ~8.5 No discharge is
o 8 — _jallowed |
TES, mgl <=3l <30 <30 Mo discharge is
allowed

61



1.

1.

12

13.

18,
19
20,

21,
22,

BOD, mygl <= 20 <20 <20 INo discharge is
__allowed

COD, my/ == ) < 150 < 150 | Mo discharpe is
r— allowed

TDS, mg/l <= 1 R0 < 1600 < 1600 Mo discharge is
i . .. g allowed

Calor, PCU == 250 <150 < 150 Mo discharge 15
allowed

AOX, mg/] <=2 - % Mo discharge is
allowed

' SAR == [0 =8 <8 Mo discharge i3
| allowed

B

In the case of land application of trested effluent, unit shall submit irigation management plan
prepared by any povernment technical institute of repute. During no demand pr:ngﬁ for irrigation, the
weated effivent to be stored in u seepage proof lined pond { Lagoon) having 15 days holding capacity
only.

Effluent Treatmment Plant shall be stabilised prior to the resumption of manufacluring operations.

The unit shall install a flow meter with totalizer on the recycling pipe line from ETP and the
lpwmeter should be connected to StateiCPCB Server,

Flow measurimg devices should be provided for messurement of guantity of indusirial effluent
enerated, industrial effiuent recycled and industrial effluent discharged. Logbook for the same shall
¢ maintained by unit,

The unit shall maintain daily record/log beok of raw material (waste paper) consumption, chemical

consumption (process & ETP separately), paper prodduction, energy consumption (process & ETP

separately).

Sampling points should be instalied st ETP inlet, ETP outlet, effluent recireulation lines and at other

points as decimed noocssary,

The umit shall install OCEMS at ETP outlet for the parameters flow, pH, TSS, BOD & COD and

provide connectivity with CPCE and SPCB server as per the puidelines issued by CPCR,

The unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCE and

SPCB server and periodic calibration of OCEMS.

For Wood based/Agro based paper mill:

The unit shall install Chemical Recovery System for management of black liguor. Appropriate black

liquor spillage system should be available to prevent its escape along with other effluent streams.

The unit should maintain log book of Chemical Recovery System indicating quantity of black liguor

processed, white ligoor generated, soda ash produced (if applicable), running hours ete.

In case of any discharge of Black Liguor from the unit the Consent to Operate/Authorization

(CCA) Issued to the nnit shall stand withdrawn with immediate effect.

The unit shall have adequate onsite environmental laboratory facility for qualittive analysis of
different effluent stream. and manpower for mositoring and recording TSS, TDS, COD & BOD &
MLSS level in ETP inlet and outlet on daily basis.

Ths: unil shill sed up an Enviconmoent Managerment Cell within wiii s per the Charler,

The umt shall submit analysis report from the authorized laboratory for all parameters as mentioned
for paper umit,

All flowmeter should be calibrated annually from recognized institutions/vendor,

The unit shall prepare material balance and water balance report annnally.

I he umit shall submit its £ [P Adequacy Assessment Repont to the concemed State Pollution Board
(SPCR).

The unit shall get its ETP performance evaluated by a third party annually.

The unit shall identify recipient drains/rivulets and their wis & dfs location in consultation with SPCB
and shall carry out monthly monitering of identified recipient drains at w's & ds location through lab
recognized under Environment {P) Act, 1986 and shall submit the analysis report on monthly basis to
SPCB.

Domestic cfflucnt/Sewage treatment and discharge: -
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This CCA is valid for the quantity of maximum daily domestic effluent/sewage discharge as

mentioned below:

5 No. Detalis Permitted

1 Maximum daily dischorpe of spwage 06 KLD

2 Treatment facility Sentic tank

3 Discharge point septic tank

in case of stoppage of functioning of STP, production has to be slopped immedistely and this Board
has to be intimated by fax/phone/email with a report in this regard fo be dispatched immediately.

The domestic effluent should be treated in the sewage treatment plant so that it should be in
conformity with the prescribed norms:

| Parameter |Standard .

s m mop AR

a

Flow measuring devices should be provided for measurement of quantity of sewage generated,
sewage recycled (if any) and sewage discharged. Loshook for the same shall be maintained by unit.

Sampling points should be installed st $TP inlet, STP outlet, recirculation lines and at other Points a8
deemed necessary.

The unit shall maintain daily record/log book of chemical consumption in STP (if any), energy
consumption of STF, ST sludge generation and disposal separately.

Unit shall explore the possibility to recycle the treated used waler shall be utilized in gardening,
mmigation, indestrial utility and teilet flushing to minimize the fesh water consumption up to 20 %
[T year.

Separate arrangement should be made for collection of industrial and domestic effluent in closed
water supply systom.

Cleaner Technology & Waste Minimization Practices:

Background:

lo fake appropriate measures in a time bound manner through preparation of individual action plans
and implementation of cleaner technology options by the Pulp & Paper mills. To facilitate the Pulp &
Paper mulls, & Charter for ‘Charter for Water Recycling and Pollution Prevention in Pulp & Paper
Industries” was formulated. Clean Technology measures mentioned hereunder are indicative of
systems, processes and practices that are generally considered essential for achievement of the
objectives of the Charter. However, individual unit may opt for technology actually required for
mmplementation accordimg o their requirement and circumstances like scale of operation, svstem
configuration, products portfolio and raw materials cte. Unit shall ensure implementation of the
following cleaner technology options within four to six months from the date of fssuance of this
CCA:

Biomethanation of High Pollution Load Stream (like Raw material washings in agro based pulp and
paper mills as well as High COD back water stream in RCF based Kraft Paper Mills operating on
ZLD

Installation of Compressed Biogas System fir converting raw biogas into compressed biogas to be
used as fiel

Oxygen Delignification &amp; ECF bleaching for agro &amp; wood based pulp and paper mills
Use of jet aerators for improved biodegradation in aeration tank and increased DO level

Press Washers in Pulp Washing to optimize water consumption acceptahle under charter

Siudge Drying Beds to be discontinued. Only sludge dewatering system, contrifuge etc
Appropriate plastic waste disposal system to be installed by RCF based pulp and paper mills

Closed loop fiber recovery and backwater system using poly disc filiers or DAF (Digsolved Air
Floatation) Units

Environmental management system

Unit shall setup the environmental management cell including unit head, purchase/siore MAanager,
process operation head, ETP in charge to effectively monitoning of environmental compliance.

Unit shall setup the environmental laboratory for testing of minimum wastewater quality parameters
like pH, T38, BOD, COD, MLSS and DO, to effectively monitoring of ETP control parameters and
ETP discharge norms,

Air Pollution Mitication
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1. The unit shall use following fiel and install

to comply with following:

1250

air pollution control device (APCD) of adequate capacity

i sEster umit Mis
Shree

in skster umit s
Shiree

ift sister unit Bi's
Shree

it sister unit Vs
Shree

5. No. Equipment Fuel Stack height | Air Pollation Stack Emission
(m) Control Device |standards
| _ (APCIH)

1 stean is being gipam is baing stewm is being steEm s being stearm 15 being
supplicd through | supplied through | sspplicd theon supplied through  § supplied th
36 TT'H Bodler 36 TPH Bodler 36 TPH Boiler 36 TPH Boiler 35 TPH Boiler
(attached 6 MW | (attached 6 MW  |(attached 6 MW | (attached 6 MW | (attached 6 MW
turhine} installed |lurbine) installed | turbine) installed | terhine) installed turhine) installed

in sister umir fi's
Shiee

Bhageshwan Bhageshwari Bhageshwar Bhageshwan Bhageshwan
Papers Lud. (Steel | Pupers Led. (Steel | Papers Lud. (Steel | Papers Lud, (Steel Papers Lid, (Steed
Division) Division) [Division) Division) Drvesion)

uipped with %Iiﬂ:ﬂd with auipped with uipped with equipped with

P and 32 meter | ESP and 52 meter | ESE and 52 meter | ESP and 52 meter | ESP and 57 oy
gtack hemght stack heipht atack height stack height stack height

il Operation and maintenance of APCS shall be done in such a

stacks 1s always within preseribed norms of the Board,
i, The unit shall ensure interlocking of air pollution control devises and production processes.

. The unit shall operate in a manner so that a1l emissions be
ontly.

v.  Unit <operating in NCR> shall com
(LRAP) ime to time by Hon'ble Supreme

NCR and Adjoining Arcas (CAQM).
vi.  [fthe CAQM in Mational Capital Region and Adjoining arcas, CPCB or SPCB issues the Closure

erder against the unit <operating in NCR> the congsent shall amtomatic
period and afier ensuring compliance and afier

automatically become effective,
9. Noise Pollution Mitigation:

i Nowse from the D.G. Set and other source(s) should be controli
a5 is required for meeting the ambient noise standards for nigh
respective areas/zones (Industial and

toad oy

Commercial) which are as follows: -

way that the emission generated from

cmitted through designated chimney/stack

ply with direction issued under Graded Response Action Plan
Court & Commission for Air Guality Management in

ally remain suspended for that
the closure order is revoked the consent shall

viding an acoustic enclosure
time as prescribed for

Standards forNodse level in db.A) Leg
Imdustrial Area Commercial Area
Day Night Day Nighs
i = 70 | 1] 55

Day time: from 6.00 a.m. to 10,00 p.m., Night time: from 10.00 p.m. to 6,00 a.m.

2.

General Conditions:

The Board reserves the right to revoke/add/modify any stipulated condition issned along with CCA at
any given time, as may be necessary.

In the event of issuance of Closure Direction by CPCR or SPCB to the unit. this CCA shall be
deemed revoked during the closure period.

If the unit has been issued Show Cause Notice by CPCB or SPCB, compliance has to be achicved
within 45 days by the unit. However, if not revoked within 45 days, the Show Cause Motice shail be
considered as a Closure dirgction,

In case of non-functioning of ETP and/or 8TP, production has to be stopped mmmediately and this
Board has &y be mtimated through 2 report to be dispatched by fax/phone/email immediately.

li case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately,

This CCA iz valid only for products and quantity mentioned in Para 2. Unit shall obinia nriar
approval before making any modification in product/ process’ fucl! plant machinery failing which
consent shall be deemed revoked.

Compulsory documenis o be submitied by the Unit: -
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(i),

{ii).
(i),

11.

1d.

14,

I5.

16,

iT.

18.
5

20,

24,

23,

26,

1251

Annual return in Form-4 #nd Waste Disposal Manifest in Form-10 under Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016, and third party audit repart.
Environment Statement in form — V of Environment {Protection) Rule, 1986,

Criatterly compliance report of the CCA photograph of ETP/A PCs/Waste Storage Ares,

The unit shall submit Latest copy of Audited Balance Sheet/C. A, Centificate (Fixed Assets+ Current
Assets- Currcat Liabilities) of the unit at the end of each financial year so the Consent fee payable by
the unit may be verified.

The unit shall submit Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste
Storage Arca, Quarterly analysis reports of the samples of efffuent. emission, hazardous wastes and
ETP siudge from NABL accredired and EPA recognized laboratory,

The unit shall inform in advance to SPCB/take prior permission of the SPCB fo close
manufacturingproduction.

The unit shall submit calibration certificate of OCEMS at least once in & year o SPCB.
made thercunder.,

I unit 1 found temporary closed (for the last 24 hour) during mspection and prior intimation of
closure is not given by the unit, revocation of the CCA will be imitiated as per the law.

The unit shall apply before the 60 days of expiry of CCA or any change in production
types/production capacity/manufacturing process/capacity enhancement! outlet for the discharge of
effluent or gases emission or sewsge waste from the unit ete. or any change in effluent discharge
point or emission point,

In case of occurrence of an accident, complete details on form must be sent to State Pollution Control
Board at the earliest along with details of mitigative and remedial measures taken.

The unit shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all
time) by the Board's stalT, the chimney/stack attached to various sources of emission shall be
designuied by number such as 5-1, 5-2 etc. and these shaii be painled’ displayved lo faciliate
identification.

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board,

The unit will have to deposit the revised fee whenever it is notified.

Uit iz covered under GPI and situated in the ecatchment srea of River Ganges. Hence during Magh
rrela, umit shall immediately comply with the directions issucd by the Board related 1o eperation or
tempotary closure of the unit.

Linit shall abide by (he directions/ guidetines given by Hon'ble Courts, MoEF&CC and CPCB/SPCE
for protection and safc puard of environment from time to time.

Unit shall comply the conditions of Environment Clearance issued by State Level Eavironment
Impact Assessment Authority vide fetter no. and dated and Consent 1o estabiish (CTE ) issued by
Board vide letter no.

The unit shall develop plantation of tall trees of suitable species on minimam 33% of the land on
which the unit is established as per the guidelines set up by the Board vide its Office Order no dated .
The copy of this guideline is available at URL http:/wwrw___

Whenever due te any accident or sther unforeseen act or event, such cmission oceurs or is
apprehended 1o occur in excess of standards laid down, such information shall be reporied to the
Board's offices and all other concemed offices. In case of failure of pollution conwol equipment, the
production process connected to it shall be stopped with immediate effect.

The person authorized shall implement Emergency Response Procedurs (ERF) tor which this CCA is
being granted considering afl site specific possible scenarios such as spillages, leskages, fire efc. and
their possible impacts and also carry out mock drill in this regard at regular interval of time,

The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being handled in the plant, including waste water and air emission and solid hazardous
waste gencrated within the factory premises 15 displayed on Display Board of size 634 fect outside
the main factory gate within premiscs.

‘The urit shall maintain and provide ‘Inspection Book® at the time of inspection to the Board's
obficiats,
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27. The unit shall provide uninterrupted accessibility to the STP's/ETP's inlet and outlet points, Air
Pollution Control equipment and stack for smooth sampling/monitoring of pollution control
MEASUICS.

28.  The unit shall maintain good house-keeping, All vilves/pipes/sewer/drains ete, must be leak-proof
This consent is being issued with the permission of competent authority.

Specific Conditions:-

1. This CTO is valid only for the production capacity KRAFT PAPER-200 MT/Day (30 MT/Day based on
Agro Waste and 170 MT/Day based on Waste Paper).

2. Unit shall adopt ZLD technology or maximum rested effiuent will be recycledireused for minimizing he
use of fresh water.

3. The unit shall maintain strict supervision on fluctuations in operating parameters with respect to each
treatment unit of the Effluent treatment plant.

4. Unit shall comply with the provisions of Charter issued from the CPCB for Pulp and Paper Industury.

3. The indusiry will easure the continions and uninteripied data supply from the OCEEMS (o the SPCR
and CPCRB server.

6. Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.

7. The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on 24 =7
basis.

8. The industry will have (o ensure permission o the CGW A for ground waier extraction and il will be the
responsibility of the industry to comply with the various conditions of the permission taken.

9. 1f the CPCB or UPPCR issues the Closure order against the industry this consent order stands
automatically suspended for that period.

10. Indusiry shall submit Environmental Statement in preseribed form V as per rule no.14 of EP Rules 1986

I 1. The industry shall ensure provisions of Roof Top Rain Water Harvesting system and Ground Water
Recharging Proposal/compliance report should be sent to the Board within Onc month,

12, Unil must cnsure strict time bound compliance of suggestion / recommendation of "Charter for Water
Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB.

13, Industry shall install at sufficient height from the ground level Open to Network HD PTZ Camera at the
outlet of the discharge drsin of efMuent from the factory premises snd its URL and password shall be

provided to the UPPCE Control room.

14. The ndustry shall provide adequate arrangement for fighting the secidenial leakages/ discharge of any air
pollutant/gas/liquid from the vessel, machinery ete. which aro likely to cause fire hazard including

cnvirommental poliution.

15. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product'process /fuel/ Plant machinery failing which consent

would be deemed void.

16, Industry shall abide by orders / directions issued by Hon"ble Supreme Court Hon'ble High Court,
Hon'ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Cantrol Board for

protection and gafe guard of environment from time to time.

17, Industry shall submit quarterly monitoring reports of treated effluent from a certified lapproved
laboratory under E.P. Act 1985,

18_ Industry shall comply with various Waste Management Rules as notified by MoEF &CC ie. Plastic
Wastc Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other Wastes

{Management and Transboondary) Rules, 2016, E-waste (Management) Rujes, 2016, Construction and

Demolition Waste Manggement Rules, 2016, Battery Rules 2000 and Noise Pollution {Regulation and

Control) Rule, 2000

19. The industry should ensure the operation of the Air Pollution Contiol aystem {(APCS) in sech & manner
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that the air emission confirms with the standards as applicable.

20. Industry shall install OCEMS on stack as per the direction of CPCR,

21. The ndusiry shall submit querterly monitoring reports of all stacks and ambient air quality from a
cerlified " approved laboratory under E.P. Act 1986,

1. The use of Pet coke and Fumace oil as a fuel in the factory is restricted in compliance of the Hon'ble
Supreme court order till further direction.

23, Unit must ensure strict ime bound compliance of suggestion / recommendation of "Charter for Water
Recyeling & Follufion Prevention in Pulp & Paper Industries" formulsted by CPCB.

24 Minimum 33% of the land on which industry is established will be covered by the plantation of tall trees

of suitable specics as per the guidelines set up by the Board vide its Office Order tio.H 16405/220/201 8/02
dt. 16/02/2018.

PRAVEEN oo s’
KUMAR (0350

Environmental Engineer
Incharge Clrcle-3
Copy to:

Regional Oificer, UPPCB, Muzaifaragar, PRAVEEN i

ELAAR mmn

TN 1S W

Environmental Engineer
Incharge Circle-3
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Uttar Pradesh Pollution Conirol Board
% b Building, No TC-12V Vibhuti Khand, Gomti Magar, Lucknow-226010
Phune: 0522-TTI0RZE 270083 |, Fae: 05222 TR0764, Email; mioiiappobin, Website, wirw uppch. mom
Category : RED Amended Certificate Application Id : 28973362
Iﬂi}ﬂﬂﬂ"ﬂﬂmﬂﬂil’ﬂrﬁlﬁ' HUPPCBROVCTOVboth/ MUZAFFARNAG Date: 12/03/2025
A 24
To,

MsSHREE BHAGESHWARI PAPERS PVT LTD UNIT 2
%th Km Stone . Bhopa Road , Muzaffarnagar MUZAFFAR NAGAR 251001

Consolidated Coasent o Operate and Aunthorisation hereinafler referred lo as the CCA {Consolidated
Consent & Authorization) under Section- 25 of the “Water (Prevention & Control of Pollution)

Act, 1974 and under Section- 21 of the “Air (Prevention & Control of Pollution) Act, [981™ as applicable
(10 be referred hereinafier as Water Act, Air Act respectively).

| Application ne. 28973362 Date - 2024-11-27 i

Consolidated Consent to Operate and Authorization {CCA):

CCA is hereby grantad to M/s SHREE BHAGESHWARI PAPERS PVT LTD UNIT 2 located at 9th
Km Stene , Bhopa Road , Muraffunacar MUZAFFAR NAGAR 251001 sibyject to the provisions of the
Water Act, Alr Act and the orders that may be made further and subject to following terms and conditions:

1.1 This CCA is granted for the period upto 2028-12-31 from the date of issuance of thig letter, under
Scction=25 of the "Water (Prevention & Control of Pollution) Act, 1974,

1.2 This CCA is granted for the period upto 2028-12-31 from the date of ssuance of this letier. under
Section-21 of the "Air (Prevention & Control of Pollution) Act, 1981,

2.  Prodyciion Capacity : L

S.Ne. [ Declared by the unit Permitted by the Board
Raw material Name of Final Products &
(tpd / tpa) By-products with quantity per
Wood, Agro residues: month
Recycled Fiber (Waste Paper)
Waste Paper 120 MT/Day WRITING AND PRINTING | WRITING AND PRINTING
PAPER-100 MTDay PAPER- 100 MT Ty using
Waste Paper 120 MT/Dhy a8 raw
— _ [ material

3. Production Process Infrastructure

5. No. Details lared by the unit Permitted by the
Mumbors Usage / Trocess Board
| opération '

PRAVEEN Dyiorsamdty

6 8 KLIMAR Dt B
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E KRAFT PAPER-100 | KRAFTPAPER-100 | KRAFTPAPER-100 | KRAFT PAPER-100
| MT/Day using Waste  |MT/Day using Waste | MT/Day using Wste | MT/Day using Wasic
. Paper [20 MT/Day as Paper 120 MT/Day as Paper 120 MT/Day as Paper 120 MT/Day as
| raw materil rEWw matcrial mw malcrial raw material

Unit shall obtain prior approval before
machinery, failing to which this consent would

The unit shafl inform SPCB and CPCE re
opetations,

The unit shall maintain record of daily
authorized signatory/competent anthority,

il

ii.

4. Water Conservation Measures

A. Fresh water consumption

making any modification in product'process/fuel/plant

be decmed void,

gardmg shut down as well as resumption of manufacturing

prodection in tons per day in a log book duly signed daily by

Categorizstion of existing groundwater area: Safe/ Semi critical /Critical/! Over-Exploited/ Saline

2. The unit shall obtain NOC of CGWA/SGWA(in case of use of river water, permission from irrigation
department)
3. Stws of NOC from CGWA/SGWB: Applied/Granted
) I Granted: Number of NOC and Validing2028-12-3]
% Details of Artificial recharge system/rain water harvesting unit (if any) installed with capacity
6. Details of piczometer installed i.¢., numbers with coordinates,
7. This CCA is valid for details w.r.t fresh water 88 mentioned below:
Dréclaration Permitted
5. Ny Source of Tesh waler Burewellaiver Burewells/river

* In case of units adopting zero liquid discharge (F1.D), the unit shall withdraw the fresh water only to cater

the losses in water acerued during industrial processes.

8. The specific water consumption shall not exceed values mentioned below as per consented product type.

 Category

Specific Waté; E onsumption not to exceed

Wood based/Agro based Pulp & Paper  Mills

producing  bleached
grades of chemical pulp, papers, paperboards &

newsprint Specialty Paper Mills.

<40 KL per Ton of paper produced

Agro-Based & Woud Bused Pulp & Paper Miils
producing unbleached grades of chemical pulps,
papers, and paperboards.

=l& KL per Ton ol puper produced

RCF and Market Pulp Based Paper Mills producing
bleached grades of papers, paperboards & newsprint

<12 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
unbleached srades of papers and paperboards

<& KL per Ton of paper nrndu-:a:l

RCF and Market Pulp Based P‘;p::r Mills producing

Without Power Boiler

< 2.5 m3 / t paper
With Power Boiler

< 5 m3/ | paper

unbleached grades of papers and paperboards (ZLD)

9.

Unit shall mstall separate sealed, calibrated Electro Magnetic Flow meters with flow totalizer at all

water sbstraction sources, uiilization lines- process, domestic and boiler.

ty of freshwater consumed in produciion seclion,

10.  The unit shall maintain record of daily fresh water consumption (initial reading & final reading) in a
log book (in m3/day and m3/t paper) duly signed daily by suthorized sisnatory/competent autherity.
11, Unit shall mainiain separate loghooks for quanti
boiler feed. domestics consumption and other poines of utilization.
12, Allthe pipelines earrying fresh waterback water should be colourcd as per protocol.
13.

shall anzlyse the quality of ground water g

The unit shall mstall Prezometnic well within the premises to monitor the level of ground water and
nmually.
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1. This CCA is valid for the quantity of maximum daily trade effluent discharge as mentioned below:

B. Trade effiuent treaiment and discharge: -

5.MNo CCA is valid for

Deglared by the wnit Permitted

I 1160 KLD

1160 ELD 1160 KLD (2. Unit shall

adopt ZLD technology or
i treated effluent
will be recveledirensed for
minimizing the wse of fresh
water)

2. The quantity of maximum specific trade effluent discharge shall be as specified below:

Category

Specific Trade Effluent Discharge, not to exceed

Waood based/Agro based Pulp & Paper  Mills
producing  bleached
grades of chemical pulp, papers, paperboands &
newsprint Specialty Paper Mills.

=32 KL per Ton of paper prodaced

Agro-Based & Wood Based Pulp & Paper Mills
producing unbleached grades of chemical pulps,

<12 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
bleached grades of papers, paperboards & newsprint

=8 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
urblesched grades of papers and papechoards

=3 KL per Toa of paper prodoced

RCF and Market Pulp Based Paper Mills producing
]l.u'lblna.ched grades nfpmm uﬁe@nﬂhﬂds (ZLD

5. For ZLD unit

Mo discharge is altowed (1 00%4 recycle within
cess)

i Unit shall recycle all the treated effluent in the industrial process only,
it Llnit shall ensure that no treated/untreated effluent discharged outside the unit premises,

1l
¥

Unit shall imstall the Mow meter at recycling point and maintain the logbooks for the same,
Unit shall allow to withdraw the fresh water only to cater the losses in water accrued during process,

v Unit shall conduct the water audit and submit the same to SPCB

vi

The mill will install PTZ camera 2t Sedicell / back water storage tank from where the back water

recycled, backwater recycling flow meter a2 well as st ETP [ifavailable)

vii
staus.

The mill is advised to submit a ZLD feasibility report by a recognized institution to justify its ZLD

4. The applicant shall operate Effluent Treatment Plant consisting of Primary, Secondary and tertiary
ir¢atment as is required with reference to influent quantity and quality.

3. The treated effluent shall be reeyeled to the maximum extent (atleast 40%) in the process and the
remaining treated effluent afier achieving the norms as mentioned below shall be disposed off into
the drain-name of drain, first order/second order with Lat. Log, leading to river name of river with

Lat Log,
Parameters Norms for Agro MNorms for RCF  |Norms for RCF Morms for RCF
based paper mill  |bleached pulp &  |unbleached grade |umbleached grade
paper mill paper mill 1D paper mill
pH 6.5—8.5 65§35 6585 No discharge is
. allowed
TSS, mg/l <=30 1'{3E| <30 No discharge is
Jallowed
BOD, mg/l <= ) | <20 < 20 No discharge is
| Ia_ll-:rwu:ﬂ
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c)

15.

16.

i A
18,
19.

21.
A2

COD, mg/ <= 200 < 150 < 150 Mo discharge is
allowed
TS, mg'l == | B} < 1600 < | G0 Mo discharge is
= allovr=d
Color, PCU <= 75() < |50 < 150 Mo discharge is
o . ' V. | S : allowed
AOX, mg/l t<— g - - No discharge is
allowed
| 5AR <= 1{} <R <R Mo discharge is
allowed
6. [Inthe case of land application of treated efftuent, unit shall submit irrigation management plan

prepared by any government technical institute of repute. During no demand period for irrigation, the
treated effluent to be stored in a seepage proof lined pond (Lagoon) having 15 days holding capacity
only.

Effiuent Treatment Plant shall be stabilised prior to the resumption of manufacturing operations.

The unit shall install a flow meter with totalizer on the recyeling pipe line from ETP and the
flowmeter should be connected to State/CPCB Server.

Flow measuring devices should be 1|:L'+Jn‘-ri+:ka-cfl for measurement of tity of industrial efMuent

erated, industrial effluent recycled and industrial effluent discharged. Loghook for the same shall
¢ maintained by unit,

The unit shall maintain daily record/log book of raw material (waste paper) censumption, chemical

cnﬂsmna;nthn {process & ETP separately), paper production, energy consumption (process & ETP

scparatelv).

Sarnpling points should be installed at ETP inlet, ETP outlet, effluent recirculation lines and at ather

points as RCCCESArY.

Thee unit shall install OCEMS st ETP outlet for the parameters flow, pH, TSS, BOD & COD and

provide conneetivity with CPCB and SPCB server as per the guidelines issued by CPCB.

T'he unit will ensure the continuous and unintermupted data supply from the OCEMS to the CPCB and

SPCB server and periodic calibration of GCEMS.

For Wood based/Agro hased paper mill:

The unit shall install Chemiecal Recovery System for management of black liguor. Appropriate black

liguor spillage system should be available to prevent its escape along with other efffuent streams,

The unil should maintain log book of Chemical Recovery System indicating quantity of black liguor

processed, white liquor generated, soda ash produced (if applicable), ranning hours etc,

In case of any discharge of Black Liguor from the unit the Consent to Operate/ Authorization
(CCA) issaed to the uait shall stand withdraws with immediate effect.

The umit shall have adequate onsite environmental laboratory facility for qualitative analysis of
different effiuent stream. and manpower for monitoring and recording TSS, TDS, COD & BOD &
MLSS level in ETP inlet and outlet on daily basis.

The unit shall set up an Environment Management Cell within unit as per the Charter,

The unit shall submit analysis report from the suthorized laboratory for all parameters as mentionad
fior paper unit.

All flowmeter should be calibrated annually from recoenized institutionsvendor.

The unit shall prepare material balance and water balance report annually,

The unit shall submit its ETP Adequacy Assessment Report to the concerned State Pollution Board
{SPCB).

The unit shall get its ETP performance evaluated by a third party annually.

The unit shall identify recipient drains/rivalets and their ws & d/s lacation in consultation with SPCR
and shall carry out monthly monitoring of identified recipient drains st u's & d's location through lab
recognized under Environment (P) Act. 1986 and shall submit the analysis report on monthly basis to
sPCR.

Domestie efffucnt’Sewage treatment and discharge: -

This CCA is valid for the quaniity of maximum daily domestic effluent/sewage discharge as
mentioned below;
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S No. Dretalis Permitted
' Maximum daily discharpe of sewage RKLD
Z. Treatment facility Septic {ank
3 Discharge point sepiic tank

I case of stoppage of functioning of STP, production has to be stopped immediately and this Board
has to be intimated by fax/phone/email with a report in this regard 1o be dispatched immediately.

The domestic effiuent should be treated in the sewage treatment plant so that it should be in
conformity with the prescribed norms:

I Parameter Ilﬁmnﬂard

S@E ome oo

=

11.

Flow measuring devices should be provided for measurement of quantity of sewage generated,
sewage recycled (if any) and sewage discharged. Logbook for the same shall be maintained by unit,
sampling points should be installed at STP inlet, STP outiet, recirculation lines and at other poinis as
deemed necessary.

The unit shall maintain daily record/log boek of chemical consumption in STP {(if amy), energy
consumption of STP, S5TP sludge generation and disposal separately.

Unit shall explore the possibility to recycie the treated used water shall be utilized in gardening,
irrigation, industrial utility and toilet flushing to minimize the fresh water consumption up to 20 %
per year,

Separate arrangement should be made for collection of industrial and domestic effluent in closed
water supply system.

Cleaner Technology & Waste Minimization Practices:

Background:

1 take appropriate measures in 4 time bound manner through preparation of individual sction plans
and implementation of cleaner technology opticns by the Pulp & Paper mills, To facilitate the Pulp &
Paper mills, a Charter for *Charter for Water Recyeling and Pollution Prevention in Pulp & Paper
[ndustrics’ was formulated. Clean Technology measures mentioned hereunder are indicative
systems, processos and praciices tal are generally considered essentisl for achievement of the
ebjectives of the Charter, However, individeal unit may opt for technology actually required for
mnplementation according to their requirement and circumstances like scale of operation, System
configuration, products portfolio and raw materials cte, Unit shall ensure implementation of the
following cleancr iechnology options within fow o six moaths fiom te date of issuance of this
CCA:

Biomethanation of High Pollution Load Stream (like Raw material washings in agro based pulp and
paper mills as well as High COD back water stream in RCF based Kraft Paper Mills operating on
ZLD

Installation of Compressed Biogas System for converting raw hiogas into compressed hingas to ha
used as foel

Unevgen Delignification &amp; ECF bleaching for agro &amp; wood based pulp and paper mills
Use of jet acrators for improved biodegradation in acration tank and increased DO level

Press Washers in Pulp Washing to optimize water consumption acceptable under charter

Shidge Drying Beds to be discontinued. Only sludge dewatering system, centrifuge etc
Appropriate plastic waste disposal system to be installed by RCF based pulp and paper mills

Closed loop fiber recovery and backwater system using poly disc filters or DAF (Dissolved Air
Floatation) Units

Environmental management system

Unit shall setmp the environmental management cell inciuding unit head, purchase/store manager,
process operation head, ETP in charge to effectively monitoring of environmental compliance.

Unit shall setup the environmental laboratory for testing of minimum wastewater quality parameters
like pH, TSS, BOD, COD, MLSS and DO, to effectively monitoring of ETP control parameters and
ETP discharge norms.

Alr Pollution Mitigation

The unit shall use following fuel and install air pollution control device (APCD) of adequate capacity
to comply with following;
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5. Ne. Equipment Fuel Stack height  |Air Pollution | Stack Emission
{m) Control Device |standards
{APCD)

| steam is beinp steam is being sieam ix being stesm fs being steam is being

supplicd through | supplicd through | supplied through mﬂl?ﬁ;fd through | suppliad through
I Boiler +5 TPH Buodler 34 TP Boiler 3 Baoiler 6 1 Boiler
(attached &6 MW | {atached &6 MW | {attached & MW | (attached 6 MW | {attsched 6 MW
twrbine) nstalled | Wrbine) mstalled | wrbine) mstalled | tucbine) installed | urbine) installed
in sdster unit Mi's | in sister unit M |in sister unit Mfs | in sieter unit Ms  |in sister unit M/s
hree Shree Shroe Shreo Shree

Bhageshean Bhageshousi Bhageshwari Bhageshreran Bhageshwar
Papers Lid. (Steel | Papers Ltd. (Steel | Papers Ltd. (Steel | Papers Lid. (Steel |Papers Lid, (Steel
Divl'::'!u:d] " Division) MHvigion) [Hvizion| Divizion )
gL W ipped with equipped with equi with ecquipped with
ESF and 52 meter | ESP and 52 meter | ESP and 52 meter ESPFaPn‘;ldilmuﬁ ESP and 52 meter
stack height. stack height stack height stack height stack height.

Fi s

iii:
I,

i,

Operation and maintenance of APCS shall be done in such & way that the cmission generated from
stacks is always within prescribed norms of the Board.

The unit shall ensure interlocking of air pallution control devises and production processes.

The unit shall operate in a manner so that all emissions be emitted through designated chimney/stack
omly.

Linit <onerating in NCR> shall comply with direction issued imder Graded Response Action Plan
(GRAP] time to time by Hon 'ble Supreme Court & Commission for Air Quality Management in
NCR and Adjoining Areas (CAQM).

It the CAQM in National Capital Region and Adjoining areas, CPCB or SPCE issues the Closure
order against the unit <operating in NCR> the consent shall automatically remain suspended for that
period and after ensuring complianee and after the closure order is revoked the consent shall
mutomatically hecome effective.

Moise Pollution Mitigation:

Noise from the D.G. Set and other source(s) should be controlied by providing an acoustic enclosure
ds is required for mesting the ambient noise standards for night and day time a5 prescribed for
respective aneas/zones (Industrial and Commercial) which are as follows: -

Standards forMNoise level in db.{A) Leq

Industrial Area Commercial Area

Day MNight Day Might

73

70 65 55

Day time: from 6.00 a.u. (o 10,00 pooo, Night tove: from 10,00 pay, i 6.00 a.n.

L.

2

(i),

General Conditions:

The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA at
Ay given time, 85 may be necessary,

In the event of ssuance of Closure Direction by CPCB or SPCB to the unit, this CCA shall be
decmed revoked during the closiere perod,

If the unit has been issued Show Cause Motice
within 45 days by the unit. However, if not rov
considered as a Closure direction.

In case of non-functioning of ETF and/or STP, production has to be stoppéd immediately and this
Board has to be intimated through 4 report to be dispatched by fax/phone/email immediately,

In case of stoppage of functioning of air poliution controi equipment, production has 1o be stopped
immediately end this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

This CCA is valid only for products and quantity mentioned in Para 2. Unit shall obtain prior
approval before making any modification in produet/ process/ fuel! plant machinery failing which
consent shall be deemed revoked.

Compulsory documents to be submitied by the Uit: -

Annual retum in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016, and third party audht repot.
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(i),
{iii).

iv.

1.5
19.

20.

21.

23

24

i

27,
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Euvironment Statement in form — V of Enviroament {Protection) Rule, 1986,
Cuarterly compliance report of the CCA, photograph of ETP/APC s Waste Storage Arca.
The unit shall submit Latest copy of Audited Balance Sheet/C.A. Certificate {Fixed Assets+ Current

Asgeta~ Current Lighiliries) of the unit at the end of each financial vear so the Consent fee payahle by
the unit may be verified.

The unit shall submit Querterly compliance repon of the CCA, photograph of ETP/APCe/ Waste
Storage Area, Quarterly analysis reports of the samples of efMuent, emission, hazardous wastes and
ETP sludge from NABL secredited and EPA recognized laboratory.

The unit shall inform in advance to SPCB/fake prior permission of the SPCB o close
manufacturing/production.

The unit shall submit calibration certificaze of OCEMS at least once in a year to SPCB,
made thereunder,

If unit is found temporary closed (for the last 24 hour) duringcinsp:criun and prior intimation of
closure 1s mot given by the unii, revocation of the CCA will be initiated as per the law.

The unit shall apply before the 60 days of expiry of CCA or any change in production
types/production capacity/manufacturing process/capacity enhancement/ outlet for the discharge of
effluent or %;as-e:s emission or sewage waste from the unit ete. or any change in effluent discharee
point or emission pomt.

In case of occurrence of an accident, complete details on form must be sent to State Pollution Control
Board at the earliest along with details of mitigative and remedial measures taken.

The unit shall provide ports in the chimney/stack and facilities such as ladder, platform et as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at afl
time) by the Board's staff, the chimney/stack attached to various sources of cmission shall be
designated by number such as S-1, 8-2 ete. and these shall be painted/ displayed to facilitie
identification.

The modification or installation in the existing poliution control equipments should be dons valy by
prior approval of Board.

The umit will have 10 deposit the revised fee whenever it is notified.

Unit is covered under GPT and situated in the catchment area of River Ganges. Hence during Magh
mela, unit shall immediately comply with the directions issued by the Board related to operation or
temporary closure of the umnit.

Unit shall abide by the directions/ guidelines given by Hon'ble Courts, MoEF&CC and CPCR/SPCR
for protection and safe guard of environment time to time.

Unit shall comply the conditions of Environment Clearance issued by State Level Envirenment
Impact Assessment Authority vide letter no. and dated and Congent Yo establish (CTE) issued by
Board vide letter no.

T'he unit shall develop plantation of tali trees of suitable species on minimum 33% of the land on
which the unit is estabhished as per the guidelines set up by the Board vide its Office Order no dated
The copy of this guideline is available at URL hitp:/www...

Whenever doe to any accident or other unforeseen act or event, such emission oceurs or is
appretended to ocour in excess of standards laid down, such information shall be reported to the
Board's offices and all other concemed offices. In case of failure of pollution contral equipment, the
production process connected to it shall be siopped with immediate effect.

The person authorized shall implement Emergency Response Procedure (ERP) for which this CCA is
being granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and
their possible impacts and also cary out mock drill in this regard ai regular interval of time,

The authorized agency shall ensure that on-line data with regard 1o quantity and nature of hazardous
chemicals being handled in the plant, including wests water and air emission and solid harardous
wagte gencrated within the factory premiscs is displayed on Display Board of size 6x4 feet ourside
the main factory gate within premises.

Tfl:_u unit shall maintain and provide Inspection Book' at the time of inspection to the Board's
otficials.

The unit shall provide uninterr accessibility to the STFS/ETP's inlet and outlet points, Air

Pollution Contrel equipment and stack for smooth sampling/manitoring of poliution control
MeAsUres.
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28.  The unit shall maintain good house-keeping. All valves/pipes/sewer/drains ete. must be leak-proof
This consent is being issued with the permission of competent authority,

Specifie Conditions:-

1. This CTO is valid only for the production capacity WRITING AND PRINTING PAPER-100 MT Day
using Waste Paper 120 MT/Day as raw material,

2. Unit shall adopt ZLD technology or maximum treated effluent will be recycledfreused for minimizing the
use of fresh water.

3. The wnit shall masnigin sirict supervision va fluctuations in operatiig parameters wiil respeet lo each
treatment unit of the Effluent treatment plant.

4 Unit shall comply with the provisions of Chaner issued from the CPCR for Pulp and Paper Indusiry,

3. The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the SPCE
and CPCB server.

6. Flow meter to be installed in all water abstraction points and usage of fiesh waler to be minimized,

7. The unit shall ensure deployment of qualified manpower to step up self monitoring mechanisim on 24 =7
basis.

8. The industry will have to ensure permission from the CGWA for ground water extraction and it will be the
responsibility of the industry fo comply with the varion: conditions of the permission taken.

9. If the CPCB or UPPCR issues the Closure order against the industry this consent order stands
automatically suspended for that period.

1. Industry shall submit Environmental Statement in prescribed form ¥ as per rule no. 14 of EP Rules 1986,

I1. The industry shall ensure provisions of Reof Top Rain Water Harvesting system and Ground Water
Recharging Proposalicompliance report should be seni to the Board within One montl,

IZ. Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for Water
Recycling & Pollution Prevention in Pulp & Paper Industrics” formulated by CPCB.

13. Unit shall not use Agro Waste as raw material_

14. The dying, bleaching and deinking proeess are not allowed in the production process of the unit. The unit
will not use agro based raw materials in the production process.

13. Industry shall mstall at sufficient height from the ground leve! Open to Network HD PTZ Camera at the
vutlet of the discharge drain of effluent from the factory premises and ite URL and password shall be

provided to the UPPCB Control room.

16. The industry shall provide adequate arrangement for fighting the accidental leakages/ discharge of anv air
pollutant’gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including

environmental poliution.

17, This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which consent

would be deemed void.

14. Industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon'hle High Court,
Hon'ble National Green Tribunal, Central Pollution Cantrol Board and U.P Pollution Control Board for

protection and safe guard of environment from time to time.

19. Industry shall submit quarterly monitoring reports of treated effluent from 2 certified ‘approved
laboratory under E.P. Act 1986.

20). Indusiry shall comply with various Waste Management Rules as notified by MoEF &CC i e. Plastic
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other Wastes

{Management and Trensboundary) Rules. 201 6, E-waste (Management) Rules, 2016, Construction and

Demolition Waste Management Rules, 2016, Battery Rules 2000 and Noise Pollution (Resulation and

Control) Rule, 200

21. The industry should ensure the operation of the Air Pollution Control System {APCS) in such & manner
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that the air emission confirms with the standards as applicable.
22, Industry shall install OCEMS on stack as per the ditection of CPCB,
23. The mndustry shall submit quarterly menitoring reporis of ail stacks and ambient air quality from a
vertified / appiuved labordtory under E.P, At 1986,
24. The usc of Pet coke and Fumace oil as a fuel in the factory is restricted in compliance of the Hon ble
Suprene court order till further direction,
23. Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for Water
Recycling & Pollution Preveation in Pulp & Paper Industries” formulated by CPCB.
26. Mimimum 33%, of the land on which industry is esteblished will be covered by the plantation of tall trees
of suitable species as per the guidelines set up by the Board vide its Office Order no.H 16405/220:2018/02
dr. 16/0272018,

PRAVELN sxaieey apina
KUMAR ‘Cs.m
Environmental Engineer
Inchrarge Circle-3
Copy to:

Regional Officer, UPPCRE, Muzaffarnagar.

PRAYEEN prias

KUMAR \wonmer
Enviroamental Engineer

Inchrarge Circle-3
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e REGIONAL LABORATORY BULANDSAHAR
% UTTAR PRADESH POLLUTION CONTROL BOARD
I

F-5, Jamuna Puram Colony, Bulandsabinr

TEST REPORT: WASTE WATER LABORATORY

Ref Ne: 32843106/ Balapdshahar/2025 Dratez1 T/ I015
1= Name of [ndusiry: SHREE BHAGESHWARI PAPERS PVT LTD UNIT 1, 9th Km Bhopa Road

2- Address of Industry: $th Km Bhopa Road

3= Dhistriet: Musaffirnagar

4 Description about sampling peini: Final Outlet Discharge of E.T.P.

¢ 5= Type of Sample (Grab/'Compusite/Integrated): Grab

- Sample Collected By: Sandhys Sharma Junior Engineer & Ravish Pratap Singh ) BF

7- Cebour asd Odowr: Colourless Mone

& Quantity snd Packing: 1.0 L PVC

9 Date of Sampie Collection: 11/07/2025

- Aralyis Indenfed by RO MuzaffarMagar

11- Daneof sample receipt bn Lab: [20772025

12- Period of Analysls: | 2807/2025-15/07/2025

13- ULE Mumber: TC9613250000388F

I4- Sampling Flan'Ref. No.; UPPCE/RL/BSE/PR/7.4.3/12

15- Sampling Method Ref: APHA 24th Editson 2023- 1080 A, B, C, Page No.-42- 52, Collection & Preservation of Samploz

5. Parameter/Method Name Unit Results Standard Detection
N. Range
1 pH, APHA Zdth BEd. 43008: 2023 - 1.08 LT fa-12

o) Eusﬂmd:d Bolids, APHA 244k Ed. g/l 40 <500 mg] D= WK gzl

2540 [ Total Saspended Sokids dried 8t
103-105 "C 2023
3 | Dissolved Solids, APHA 24tk Ed. 2540 mpl (0240 = 1600, mg'l 10= 50000 mgl
C Total Dissolved Soficds dried at 180
i e ke
4 | Tomal Solids, APHA 24tk Bd, 2540 B: mg'] 1048.0 - 10- 50000 mg
2023
5 | BOD, APHA 24tk E4. 3 dagi."?"flﬂ mgl 160 =20.0 mgfl .0 -5 ]
3025 ( Part 44 1993 Bio 2023
6 | COD, APHA 24th Ed. 5220 B Open mg] 136.00 <1500mgl | 5.0-100000 mgl
Reflux Meihod 2023

Rrference- (| General Standerds for discharge of easismamental pediuinns are e pari-& Bfluent (Sokedule-¥T), The Enviroomesa {Protecsiong Rules | 585
wame: www ok dnGeneralS undanle pdf, Besides these sumdands, refir BEPA standnnds fog speciic purpnse

B 2 Tha resits i e Tom Ropas sstos sy 10 (e fieins oo & The ropon thall vt s repnadeeed<scop i ficdl, wihmt. they T pererremon ef Bbornary, 7 TH Nes piaiel poriers o e cesgls =

Remvariss NA
AMMM$—
[Aneet Kumar{JREF)|
Authocized by
T 5 s
mﬂ% 4
Regional Officer
UPPCB/RL/BSR/PR/T.8 [Issue No.: 01 Issue Date:03.06.2021 |Page No.:Page 1 of 2

8
] ;| |5meadmem I}ntt.:mz'ié Approved by: TM [ssued byv: OM
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For REGIONAL LABORATORY BULANDSAHAR
‘ UTTAR PRADESH POLLUTION CONTROL BOARD
* o F-5, Jamuns Puram Colany, Bulandsahar

TEST REFORT: WASTE WATER LABORATORY

Refl No: 3ZB43122/Bulandshabar/Z025 Date:1 79772015
I- Name of Industry: SHREE BHAGESHWAR] PAPERS PVT LTD UNIT 2, %th Km Bhopa Road

1- Address of Industry: Sth Km Bhopa Road

3~ District: Muzaffarnagar

4= Description abont sampling paint: Final Outlet Discharge of E.T.P,

5 Type of Sample (Grab/Composite/Tnteprated): Grab

&- Sampk Collected By: Sandiys Sharma Junior Engineer & Bavish Pratap Singh LR.F

7= Coleur and Odvar; Colourkss Monc

& Quantity and Packing: 1.0 L PVC

8- Date of Sample Collection: 11072025

18- Aoabyis Indented by: RO MuzaffarMagar

1= Date of sample receiptin Lab: 1200772025

12- Period of Analysis: | 207/2025-1507/2025

13- ULR Number: TCUE1 3250000389 F

14- Sampling Flan'Ref, Mo UPFCERL/BSEPR7 4313

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

5. Parameter/Method Name Unii Resulis Standard Detection
N. Runge
L4 pH. APHA 24ih Ed. 45008: 2023 - 74D 6.5 8.5 02-12
2 Bus ed Sobids , APHA 24¢h Bd, mpyl 210 <5000 gyl 1026000 mgy]
2340 D Todal 5 Lohds dried at
103- 105 *C 2023 =
3 | Dissolved Solids, APHA 24th Bd. 2540 ma 1091.0 < 16000 ma'l 10 SO000 mg]
C Total Dessalved Solids drized at 150
22023
4 Total Solids, APII-';,;.JNTJ: Ed. 2540 B: mgl 1120 - 10 S0000-mpd
3| BOD, APHA Z4th Ed. 3 dav 27°C 15 mgl L2.0 =300 mg'l .0 -5(HHI00 mg
3025  Part 44) 1993 Bio 223
& | COD, APHA 24th Ed. 5220 B Open 1080 <1500 g 3.0 - 10DM00 mg'l
Reflax Method 2023 e i

Reference- (1) General Standands for dscharge of envireaments] polintms are as pari-4 Effuent 13ckedule-¥T). The Enviremment (Proiccoan) Bules,| #36
dumnce: waey cpohumie In'Cremeral S isndand s pdd. Besides these mmndindd, refir EPA siandords fort apecific purpose

P = Tt ey i e Tem Rayas el ity 19 (e sioran waird: 2. Tha rapan shd] Fad. b seprindoond -cxcepe i G, winhsod e Wi Ber prormvasoon si-bbormiony 3 R T e ———

romiead in 16

Reamrk; WA
Analysed by-
|Aneet Knmar{JRF)|

Authorized by

o L e . - el =
g N
atima (JRF)

Regional Officer

UPPCR/RL/BSR/PR/7. |Issue No.: 81 Issue Date:03.06.2021 |Page No.:Page 1 of 2
o

Amendment No.:01 Amendment mn.::stzﬁa Approved by: TM [ssued by: QM
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I: Lk
| YA Newcon Consvitants & Laboratories

GOVERNMENT APPROVED TESTING LABORATORIES)
An US0) P001 £ JBCS, 15014000 + 2L B5CH ABOGL + 2H18 Cordified Labaratary

TEST REPORT Page No.-10f 1
st . DATE OF REPORT :07/07/2028

TE=12621

TEST REPORT No. NCLIEW-086102107128 i =i ==
Mame and Address of Customer M5 SHREE BHAGESHWARI PAPERS PVT. LTD
(UMM 3TH KN STONE, BHOPA ROAD MUZAFFARNAGAR UP

— ~ SAMPLING DETAIL N ;
Sampla Name : BTACK EMISSION
Analysic Stard Data PR2TIaS Lnalysiz End Date ¢t OTAOTIZ202E
Data of Sampling I DATR0ES Sampling [Done By L MGL
Sampdng Protocol L 11356 Duration of Samplng : 30 Minuies
Sample 1D Mo « MCLEW-086020T25
Samping Location i .
Equipments Lisad ¢ Wayubadhan Steck Sampler Mo-1 Araa Calepory
VES-1 (580321 DTG 07T)
DETAILS OF STACK
Steck Attached to ; Baoiler
Type of fuel vsed i ROFLSFBiamass Capacity 38 TOM
Fﬁkhﬂghlah@uﬂum HE- v Cuaniity of fuel usad T Z20MTDA TEMTDH TOMTD
8130k dia sl the 1op . 1200 mr Stack height abova the roaftap © —
Altached AFCS 1 see note below Matenal of Construction TROG
Marrrial Oprating Scheduls 124 Hrs
Comminssioning date 7w
PHYSICAL OBEERWVATIONS
Arnbeerd Tempersdure R g Fhis gat lempersilne Ly e
Yelogy of the Bue gases i T4 mirfsco Sampling Fiow Rate of 270 L 320 LPM
Sampiing Flow Rale for Gases | 1.6LFM Lieaniity of Emisslon discherged | 20563 M
TEST RESULT
iB.MNa | Test Parameters Units Test Mathod Results SpecHication As
Per CPCB
1 |Particulaie Maters  (PM} —— 18,11255 {(Pan-1} az 8o
2 |Sephe Dicide (303 g I8 11255 [Part-2) 234 Mal Specified
3 Carpen Monoxide {000 L 1513370 0.50 Mat Specified
4 | Duide of NEieger MO mgim’ 18:1 1285 (Par-T) 258 Mol Specifed
=+*£nd of Report***

Remarks A Per CHOM Specilicstion, R idalings
APCS - Oy Pulse bot Typs FifierSorobber Tollawed by E5.P

W 15 & LABORATORIES

I The test repaort refers only o H'I-I'ﬂ'lr“l:ﬂll' sareples surmikled Far testing and lsted garameters.

. Endoviomaend ol b same a sesher inferred oo limpllsil

3. laborsioey sha¥l muEwbain the condiden iy of bl o mation reiased to the samples & Lol oports

A, Compiaints sl Al popers shene b domviniocaiegd willin 55 days of the o daie ol Uhis sogoet,

& The s o o B e produced wihalls af @ pan weslici prieo permission of the Manspng Fartaer. A0 dispotes sidiect o G haatabad furisdiction.

Laboratory : A-1/158. Secior-17, (Swadeshi Compound) Ko # v )
=_‘5l"‘ #“FIH'I aprk:ﬁ,h.ll‘:-‘m HL;M&-H‘FNEM.FJ
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GETIN OSRUIPSITISDIIN

ARJUN ENTERPRISES

| YivhH POINT A5 & F et Chagmier
CPP-CAX T UOK COMPANY DADRI NTPC G H NAGAR 203207 UP,
PAMAL 1D Arjunenterprisesi3 | S gmatl.com

(L8
MU% Shree Bhapeshw ari paper' s Pyt Lid.

Add: Bhopa road mussifarnsgar (u.p)

Dear Sir/Madam,

It is reference to That MS Ganpati Engineering snd constraciion utility Ghaziahad
GHTIN 09 A ARFGY9SaMLZA has Transportation/Supplier of Dry Fly ash in claxed

bulker at wonder cement 1id Gabhana Aligarh {u.p) whichk is used for coment

matulacioring

Y "no has issused (rom woender cement

WL M RAGURMAOCONTRACTSUPPLY 2023-24037

Thanks £ Regaras
AFJUN ENTERPRISES

CET M- OSIUZPLITISOL2N

=

80 ‘.---
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WOLPURFAGURM/ Contract/Supphy/ 2023241037
Dated - 18.12.2023

M s Arjun Enterprises

Cpp. Geed Luck Company,

G 7 Road, Rawa® Market, NTPC Dadi,
Gatam Buddha Hiﬂ.-iﬂ' }Iﬂﬂﬂ? Il.lP]

Kimd Attn. - Mr, Arjun Rawal

Sub: Cantract for Supply of Dry Fly Ash from Varlous Thermal Power Stations In Dadrl area te Gur plant sigp
M/s Wonder Cement Ltd, Village-$omna Dorau Mor, Gabhang — 202136, Aligarh, Ultar Pradesh.

Dear Sir,

With reference 1o the telephonic disoussion, we had with you for supply of Fly Ash, wre are pleased 1o istue
this putchase erder on you for the following scope of supply abong with terms and condetlions:

10 ‘Scope of work and charges

&1 Supply of Ory Fiy Ash from Varisus Thermal Power Stations n Dradei area to our plant site Aife
Wenoer Cement Lid, Village-50mna Doraw Moe, Gabhana - 202136, Akgarh, Utlar Peadech 5y
S tabie Bulkers as per guf advice given Irom ime 1o timp

B Price: s §100/%T [One Thousana One Hundeed gabyl FOR at gur site, Tanes [G5T] a5 apaicabie
hEk be pid enlia B actual

¢l The Charges payabie 10 you are inclusive of af expenses

S0 Any pRce vanatian Lpwardisawnward shall be as P WL discretan and Communicated fe vou m
advance TMFoLER whileER Communicaten,

B Quantity: As perowr Pequirement EvEn 10 you time [0 ine through emad/phane

fl vousnali arrange sufficent No. of Butker.

Fou maleriure that the unloading of matenal takes place at the destinstinn B SPECKFIID by s bn
caseef any 5 age at our pPant 33 well as igading plantfsae by bulker drasrfdur bulkas ar any of
rout representati e, same will be debated to your account and deducted Irom your balls,

Rl You will gnyure thiat all nedessary dotuments such as invgice \Dellvery Chillans & desred number
o copees, LR and octher farms [ reQuared] &3 per requirenient are submitted with sach
Conughment  You vl B tolehy responssbie fior penaltyfhine imposed by any authomties tuch a5
Seles Taw ATO, Oovrgs, Feoise Police. Check Pos suthoriters eie for lackh of requse
SelLEmentalong S pert

il [rever of the Bufrer skould Bave valld Dricing Licende, whath should br preducsd oy him on
Zemand by our Ruthoraed OMicial  Driver without walid license will not be sllowed, Ondy the
drrier will e allowed v complete 1he unioading wouk

WO CE R NT L #

G betain GMca 7 Hd e st sa I—.Jr-'.tulu'-q- Ll g o B M, 0 P i f il
SR LR TR LR R T 1T ] PP i st s i G

By libmsn il s S s g 0o oy i s .?.l..u‘.u AT BT Lo - lprage Fajes e (6 Bk
Troetes R ARRTANET B i g At e ot L VA, e i il
i =

S rerrrr— IR R

ool el D e D T,

81 _—
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WLLTPLUESAGL A Cantracl/ Supety/ 208 3 14 037

.4

3q

&0

50

[
LY ]

LR

it AMer reporting at our laclory gates, Your dewed should repert to our secwnily peson nn cuty ke
shoruld! sty falaw The mstnuclions bring given for undpading of the matenal,

b} You shall submg grigmal gate pass of TPS and s Tal f#= receipts atang with the consignmen;
Leading & Unisading

Loaming of the consgrment wall be arcanged by ¥ou 3t Ioading posnt & Undsading 2t our Lite shall kg
by i

Taxes & Duties:

3 Tha above sates ate Frm and fived and Inclusne of a8 taves and duties, applicable Gonds & Serize
Tan shali e extia Apphtabie T.0 S shal ba dedutted from your bill and noeessary cortifizate wil e
MUEETO veu Fleaie mestion the PAN Mo, and Goods & senvite Tax Mo, in your nvage,

B Our Commergagl Bensilsy.

FaN * EAACWSO0L
Q5i Np | DSRAACWEO0IL 271

£ In rdse amy creda, refusg ar ol benefit is demed o delived to the Buyer due to any
raftamohinse by the Seiler/Service provader {such a5 lwlyre to uplosd the detals of ugDly an
CE3TN porta. ladire to pay GST to (he Governmeent} oF duc to non-furnishing of fuonishing of
IMEOFPEZE o) ncomplite documents/ oefaityy miormation by the Seller/Sernvice Prowviger, the
SelietiSene Provider would reimburse the Buyer the loss to Buyer incluting, but sot limited 1o,
1 tha |BEs_ cntosgt snd svraity

IMDICE INSTIuCEEang

Ietite to Be prepared ip tripdicate sn che name of M/ Wande: Cemagnt Limited. Village Somea Doray
Wor Galtihana - 203158, Aligark, Untar Pradesh,

Deployment of Bulker
Fow anall pace sanasd & sutfopnt tapatdy bulker on dite and rima EnEn er gdeancr inlimazan

Bricte & davs Promt o5 Fadng which we reserve the nght 1o arrange the bulkis frgm giher souroe 2t
v Btk amd Coagl

"aw zhal be soirly responubi o 1afe custody of the goods from the time it is loaded on to yoar
Bu ket and debeg it ol IR Gesimalion.

The fafspnment showid be wassported in an #deguate licensed capacity of the bulker in tasr
LonLighmen] & caried on the Bufher hawing lets hoenssu capacity thia the waight of e
Lentghment, i woll be on 0O Wanst ik of you &3 the inswer dows not accepd the lalibty in case
sfany damage

Yo Nearsuh pment will e 2hawed en soute

atutory Regulations, Laws wiE,
Aastiosins thall te raitind Filel Wiwkly as per the applicable Watutory cegulation

dad d

82 el
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WELPURAAGL AN Cont ract Suppiy 102 3-24/037

T0

50

2.0

108

110

The Tramporter shall abide by the provions of Maotar Vehicles At and ritgatataons Trgmps
isndder from time ta tenee and will bé soleby responsible under the AL,

'||"I‘"_'

it a5y smount becomes payallde by the Woaader Cement Lid. as resull af any claam &r asphcatiz- -

terms of the provismns of The saed act and any othey legistation and rules/regu’sinns there under | rs
smgurd shall be recovered Troam she Traniporter fraipht bill by WL

Weighment

Dispatches will be made by r03d and the totad uAMity receved will be as per the wesght recordes at
Bur site. Mo dispute shaii be accepted in tha regard. The payment shall be processed as ser weighs

recorded a1 our weigh b dge or challan wWeRIght, whichever |5 less bats,

Fayment Terms

You will ratie vour bals on Five Dy baiss dlong with the pronf of eeceaat af matenal ane hawe oo
dfvouna after degusting any penally il applicable will be relpased within 3.3 days
Thr Daythient of GST ampunt vl be celeased withia 7 vays after getting impud taw crecat by us or
ATV EBSE WE Fre ot geling snpuk Lan credit DY ary reasan bul vou have already fied GST retumn than
0w wll prgs dp i:hﬂl}u"!dﬂfmfw af 'SJ-IE'E'E‘!-#I“\' Tied 35T el h YOuU L BoF fqeatar
sepatment & alier canfirmatian by 0uf 3a3tion department your payment will be relassed

Terminstion

W reRgnog I reght to terminate ths 3

upply arder f your perfarmaence 5 Aot foung satisfactor o
You ang faund io gyl

E® e wrlaw sl or ant company setivitlos,
CONFIRAMATION

T2 @ erdinE Vhis CORIAECS in Buplcate. please athrowledge the same 2nd send ug BN Capy of ihe
e tuly signed in token af vour having accepled all thie terms and tongitions mentioreg thpms =
aihin £ woring davs. falng orah tng comtract vl be ireated &5 aciented by you,

Force Majeurs:
Tt any fume dureg the contingance of this Conteact, Lhe parformance i whake or i gan by mitneE:
santy [sub Comractions cocluced] of any obligason under ths. Contract shall e pirvented or delayed
¢ reasen o any war, hoststy, acts of the public enemy. Lol eomivolon, wabotage, lires. Moads
FrRIREGEL CpRernich, guarantee tesinCmons, wrikes, lockouls oF seis of God fneresn after vafprren oo
4 Ewent] then provded notce of the happeningt of amy such svent green by pilher party to the
wHres within S8 rourd from the date of Boowrence Thersod, nedthed party shall have clasm for damages
#gdnat the olker i respest of non-performance or defay n perlormance, proveded Farthes thay o the
pericrmance in whole or in pant s deleyed by reasons of such events for a period exceedang 60 davy
FICL shal hase the eatlusiee rght 1o decide the fulure course of action

170 Relationshsp

ke entiaciar acknawledges thet § o ating for L imSed Gnd eag ssive purpoie ol The agteemiinl
The agreemen dors nul Conglinute the CoRIUN 1 4 ereant, pmpliyes, gartnes, o joet vt e
lold
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2 ba BE
- ] Il| $ - I..h.

Tk e i gt ! Sk AN TR Cumli e derr skl have v acEnanty ol Bind
| ]

WL o ¥ AT
wrataener and siad ot hald ol bul 82 owned By B svimsated st TNED arbe thAR % s
e pendee

pitritracknr ol ML aheired and peitiod (o covry on TS SETeR i o BRs B e
it psin e o st lg-th Bomie of the rslay el centhactor Wnal B canstebd B desme e f
g el o Flrns F O LAy 4l Ay furn il'l[" vonlracine 1 O T T '.'l-‘l'll'E'rJulHE. crare B Ag

it ILh oy pae b ot armgmmyer da? vab g e a0 aelgbadisken oy meELIF esien me
8y ! i LEE T Ve LD g

U Tl [51] L
s et e emy Soee s srdtpane? deploged by the toniiasran lor ronenng Ehe sses ceh L,

thagi . i

ar e Al g revme st wR i po ot Yo the sugirawiios ApEpEmaLed by The (oftractor
1A D Seiredy

PO L T . ere Aocumen] Dot on Buver and sellas and o ialedrnsean rer b med s Thay
ML R e Al Lt e v A Boul thie concent ol cadh arbior
. : j.

Dmuate Begiata s

i L

poteee e e s e 0! oDy AT RFE e AL AN LSRG A T an

Aomy ward ar iapisee theé decion of o MO thall ke treatad g Lagi 2rd
T iy @ =
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= Annexuye~ 13

ﬁﬁ Uttar Pradesh Pollution Control Board
" | Building. No TC-12V Vibhuti Khand, Gomti Magar, Lucknow-236010

Pl S22 2RI EE Z7 IURD 1, Fasc 0B 2207 M7 6, Tioamil: inifiodei LR, W ke ww i, com

Py

Category : RED = Application 1d : 26924935

Hrgfﬂ]ﬂ PPCB/MuzaffarNagar(UPPCBROVCTOhoth MUZAFFARNAG Date: 07082024
A

To,
M/STEHRI PULP AND PAPER LTD UNIT 1
Oth K.M stone Bhopa Road Muzaffarnagar, MUZAFFAR NAGAR, 251001

Consolidated Consent to Operate and Authorisation hereinafier referred 1o az the CCA [(Consolidated
Consent & Authorization) under Scction- 25 of the “Water (Prevention & Conirol of Pollution

Act.. 19747 and nnder Section- 21 of the * Air (Prevention & Control of Pollution} Act, 19517 as applicable
{t0 bz referred hereinafier as Water Act, Air Act respectively),

| Application no. 26924935  Date - 202407-18 |

Consolidated Consent to Operate and Anthorization (CCA):

CCA s hereby granted to Mis TEHR1 PULP AND PAPER LTD UNIT 1 located ot 9th K.M stone
Bhopa Road Muzaffarnagar, MUZAFFAR NAGAR.ZSI001 subject to the provisions of the Water Aet,
Air Aet and the orders that siay be made further and sobject to Following terms and conditions: -

1.1 This CCA iz granted Tor the period upto 2028-12-3| from the date of issusnce of this letter, under
Section-25 of the "Water (Prevention & Control of Pallution) Act, 1974,

This COA i3 gramied for the period upto 2028-12-31 from the date of issuance of this lener, under
Section-2]1 of the ' .-‘urt]ljr::wntlun& Contral of Pollution) Act, 1981,

2. Production Capacity ;]
S MNo. | Declared by th{ nnit Permitted by the Board

{Raw material Mame of Final Products & By

(tpd 7 tpa) \,,_ -products with guantity per

{Wood, Agro residees: mnotith

iRﬂc‘E.-'-::[EuJ Fibar {Wiste Paper) |

I | Wasie paper 230 MT/Day | Eraft Paper- 230 MT/Day Krall Paper 250 MT/Day

3. Production Process Infrastructure

= g _E

5. Na. Dretails Dectared by the unit ; : ] Pumttmd by ﬂu.-

Numbers Usape ! Process o Hoard
operation

o

H.mﬂ Papear “"Sl'.l Korafl Paper 250 Krall Paper 250 Keafl Paper 250
MT/Day with the nse of | MT/Day with the uwse of | MT/Day with the use of | MT/Day with (he use of
| waste paper 230 MT Dy | waste paper 250 MT/Day | wasie paper 250 MT/ Doy [ waste paper 250 MT/Day

ATULESH e vaoar
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i Unit shall obtain prior approval before making any modification in product/process fuel/plant
thachinery, failing to which this consent would be deemed void.

i, The unit shall inform SPCE and CPCB regarding shut down as well a5 resumption of manu facturing
Operainons.

Wi The unit shall maintain record of daily production in tons per day in a log book duly signed daily by
awhonzed signatory/competent authority.

4. Water Conservation Measures

A. Fresh water consumpiion

I Caegorization of existing groundwater area: Safe/ Semi critical /Criticaly/ Chver-Exploited’ Saline

2. The unit shall obtain NOC of CGW ASGW Alin case of use of river water, permission from irrigation
department)

3 Stams of NOC from CGWA/SGWE: Applied'Granted

4. If Granted: Number of NOC and Validity2028-12-31

3. Desils of Antificial recharge system/ain water harvesting unit (if any) installed with capacity

6. Demils of piczometer installed i.e.. numbers with coordinates,

i Thiz CCA 15 valid for details w.r.t fresh waler os mentioned below: .

Declaration | Permitied
5.Mo Source of fresh water Borewellsiriver | Borewells/river

* In case of units adopting zero liquid discharge (ZLD), the unit shall withdraw the fresh water only to cater
the losses in water accrued during indusirial processes.
K. The specific water consumption shall not exceed values mentioned below as per consented product type.

Category Specific Water i;-_q;sumutiun not to exceed
Wiood bosed' Agro based Pulp & Paper  Mills <4t KL per Ten of paper produced
producing  bleached
grades of chemical pulp, papers, paperboards &
newsprint Specialty Paper Mills,

Agro-Based & Wood Based Pulp & Paper Mills <16 KL per Ton of paper produccd
{preducing unbleached grades of chemical pulps,
ipapers. and paperboards. s
RCF and Market Pulp Based Paper Mills producing <12 KL per Ton of paper produced
bleached grades of papers, paperboards & newsprint
RCF and Market Pulp Based Paper Mills producing <8 KL per Ton of paper produced
unbleached grades of papers and paperhoards

RCFand Market Pulp Based Paper Mills producing | Without Power Baoiler < 2.5 m3 /1t paper
unbleached grades of papers and paperboards (ZLD) | With Power Boiler < & ml/ t paper

9. Unit shall ingtall separaie senled, calibrated Electro Magnetic Flow meters with flow totalizer at all
water abstraction sources; utilization lines- process, domestic and bailer,

10, The unit shall maintain record of daily fresh water consumption (initial reading & final reading) in a
log beok (in m3day and m34 paper) duly signed daily by authorized sighatory/competent authority.

L1, Unit shall mainiain separate loghooks for quantity of freshwater consumed in production sectj
boiler feed, domestics consumption and other points of utilizanon, =

12, All the pipelines camying fresh waterback water should be coloured as per protocol,
13, Theunit shall install Piezometric well within the premises 1o monitor the level of grofhs

shall analyae the quality of ground water annually,
B. Trade effluent treatment and discharge: - )
1. This CCA is valid for the quantity of maximom daily trade effluent dischargs &5 m %ﬁ?ﬂ

ATULESH Qeriysiateesy
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5. Mo CCA is valid for

—

— 1300 KLD

IF‘ErI'I'I_"_iI[td
RELUN AR

Declared by the unil
L300 KLD

2. The quantity of maximum specific trade effluent discharge shall be as specified below:

Category :
Wood based/Agro hased Pulp & Peper  Mills
producing  bleached

grades of chemical pulp. papers, paperboards &
newsprint Specialty Paper Mills,

Specific Trade Effluent Discharge, not to exceed

<33 KL per Ton of paper produced

Apro-Based & Wood Based Pulp & Paprr_h'lillﬁ.
producing unbleached grudes of chemical pulps,
papers. and paperboa =

e

=12 KL per Ton of paper produced

|RCF and Market Pulp Based Paper Mills producing
bleached grudes of papers, paperboards & newsprint

=9 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
unbleached graces of papers and paperboards

=5 KL per Ton of p-é.pﬂ produced

RCF and Market Pulp Based Paper Mills producing
unbleached grades of papers and paperboards (ZLD)

5. For ZLD unit

Mo discharge 15 allowed { 100% recycle within
Process) )

i Unit shall recyele all the treated effluent in the industrial process only.
it [nit shall ensure that no treated/untreated effluent discharged outside the unit premises,

Unit shall install the flow meter at recycling point and maintzin the loghooks for the same.
Unit shall allow to withdraw the fresh water only 1o cuter the losses in water acerued during process.

W Unit shall comduet the water audit and submit the same to SPCH

The mill is advised to submit a ZLD leasibility
status.

The applicant shall operate Efffuent Treatment

The mill will install PTZ camera at Sedicell / back water 5turafge tank from where the back water
recycled, backwarer cepyveling flow meter as well az at ETP ()

available)
report by a recognized institution to justify its ZLD

Plant consisting of Primary, Secondary and tertiary

treatment as is required with reference to influent quantity angl guality,

3. The treated effluent shall be recycled o the maximum extent (atleast 405) in the process and the
remaining treated effluent after achieving the norms as mentioned below shall be disposed off into
the dram-naime of deain, frst erder’second order with Lat. Log. Jeading o rver name of river with

Lat. Log, pms B
Parameters MNorms for Agro Norms for RCF [Norms for RCF Morms for RCF
based paper mill | bleached pulp &  |unbleached grade |unbleached prade
== __|paper mill paper mill |ZLD paper mill |
pH A5 — 8.5 6.5 -85 6.5 - B.5 Mo discharge is
x = e allowed |
T55, mg/l <=3} <30 <30 Mo discharge is
- allowed
BOD, mg!l <=2} < 0 < 20 Mo discharge 15
| = allowed
COD, mg' <= 200 < 150 < 150
TDS. meil <= 1500 < 1600 < 1600
Color, PCU <= 1231 <150 =15
p—— . —

ATULESH o
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AOX, mef <=8 = Mo d-:';-:-l'mrgt is
E allowed
SAR (<= | (] <8 <8 No discharge is
| allowed
. In the case of land application of treated effluem, unit shall submit irrigation management plan

o

10.

11,
12
13

14.
aj

b}

15.

16.
17,

[ 8.
18.

210,

2L,
2T

prepared by any government technical mstituie of repute. During no demand period for irrigation, the
1rl:?h:-:l effluent 10 be stored in a seepage proot lined pond (Lagoon) having 15 days holding capacicy
olly.

Effluent Treatment Plant shall be stabilised prior to the resumption of manifacturing operations

The unit shall install 3 flow meter with totalizer on the reeyeling pipe line from ETP and the
flowmeater chould be connected to State/CPCB Sorver,

Flow measuring devices should be provided for measurement of quantity of industrial effluent
generated, indusstrial ¢fffuent recycled and industrial effluent discharged. Logbook for the same shall
be mointained by unit.

The unit shail maintain daily record/log book of raw matenal {(wastc paper) consumption, chemical
pOnsumption (process & ETP Slzp.llrﬂtrf‘}'}, paper production, energy consumption {process & ETP
separately),

Sampling paints should be installed at ETP infet, ETP outlet, effluent recirculation lines and ar other
points as deemed necessary,

The ll.lnit shall 'mlstgll OCEMS at ETP outlet for the parameters flow, pH, TSS, BOD & COD and
provide connectivily with CPCE and SPCB server as per the puidelines issued by CPCB.,

The unit will ensure the continuous and uminterrupied data supply from the OCEMS ta the CPCB ard
SPCH server and periodic calibration of OCEMS.

For Wond based/Agro based paper mill;
I'he unit shall install Chemical Recovery System for management of black liguer. Appropriate black
liquor spillage svstem should be available to prevent its escape along with sther cffluent streams.

The unge should maintain log book of Chemical Re-:}mrc?' System indicating quantity of black liguor
processed, white liguor generated, soda ash prodoced (if applicable), running hours eto.

In case of any discharge of Black Liquor firom the unit the Consent (o Operate/Authorization
(CCA) issued to the unit shall stand withdrawn with immediate effect.

The unit shall have adequate onsite envirommental laboratory facility for qualitative analysis of
different effluent stream. and manpower for monitering and recording TSS, TDS, €OD & BOD &
MLES level in ETP inlet and outlet on daily basis.

The unit shadl set up an Environment Management Cefl within unit as per the Chaner.

The unit shall submit analysis report from the authorized laboratory for all parameters as mentioned
for paper unit.

Adl flowmeter should be cahbrted anoually from recogmized institutions/vendor,
The wnit shall prepare material balance and water balance report anmlly,

The unitshall subrmit its ETF Adequacy Assessment Report o the concerngd State Pollution Board
(SPCH).
['he unit shall get its ETP performance evaluated by a third party anoually.

The unit shall identify récipient drains/rivuléts and their w's & d's location in consultation with SPCB
and shall carry out monthly monitoring of identified recipient drains &t ws & d/s location through lab
tecognizéd under Environment (P) Act, 1986 and shall submit the analysis report on monthly basis to
SPCB

Domestic effluent/Sewage treatment and discharge: -
This CCA is valid for the quantity of maximum daily domestic effluent/sewage discharge as 7

reatianed below
5 Mo, g Dretalis i 1 | =R Permitted
. Maximum daily discharg¢ ofsewage [ §
_ Treeatment facility sepric tank/zoak pi 2
3 Discharge point s

In cage of stoppage of functioning of 5 TP, production has to be stopped immediately and this Board
has to be intimated by fax/phone’email with a report in this regard o be dispatched immediate]y.

ATULESH ﬁ%’:ﬂﬂqﬂmmu 5
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2. The domestic effluent should be treated in the sewage treatment plant so thai it should be in
___ conformity with the preseribed norms: i i

5.No Farameter y |$t1-mdard

3, Flow measuring devices should be provided for measurement of quantity of sewage generated,
sewage recycled (if any) and sewage discharged. Logbook for the same shall be maintained by unit.

4. Sampling points should be installed at STP inlet, STP outlet, recirculation lines and at other points as
deemed necessary.

5. The unit shall maintain daily recordlog book of chemical consumption in STP {if any}, energy
cansumption of STP, STP sludge generation and disposal separatehy.

6. Unit shall explore the possibility 1o recycle the tregted used water shall be utilized in gardering,
ierigation, indusirial utility and toiler Aushing 1o minimize the fresh water consumption up to 20 %
it YCAr.

7. Separate arrangement should be made for collection of industrial and domestic effluent in closed
waler supply system,

. Cleaner Technology & Waste Minimization Practices:

Background:

o take appropriate measures in a tme bound manner through preparation of individual action prlans
and implementation of cleancr technology options by the Pulp & Paper mills, To facilitate the Pulp &
Paper mills, a Charter for *Charter for Water Recycling and Pollution Prevention in Pulp & Paper
Indusiries’ was formulated, Clean Technology measurcs mentioned hereunder are indicative of
systems, processeés ond practices that are gencrally considered essential for achieverment of the
objectives of the Charter. However, individual unit may opt for technology actually required for
implementation acconding 1o their requirement and circumstances like scale of operation, system
configuration, products portfolio and raw materials ete, Unit shall ensure implementation of the

following cleaner technology aptions within four fe six menths from the date of issuance of this
COA:

a.  Biomethanation of High Pellution Load Stream (like Raw maierial washings in agro based pulp and
paper mills as well as High COD back water stream i RCF based Kraft Paper Mills eperating on
LD

b Insallation of Compressed Biogas System for converting raw biogas inlo compressed biogas to be
esed as fucl

Oxygen Delignification &amp; ECF blesching tor agro amp; wood based pulp and paper mills
Lise of jet acrators for improved biodegradation i aeration tank and increased DO level

Press Washers in Pulp Washing to optimize water consumption ececptable under charter

Sludge Drying Beds o be discontimued. Only sludge dewatering system, centrifuge ete
Appropriate plastic waste disposal system to be insialled by RCF based pulp and paper mills

Closed loop fiber recovery and backwater system using poly dise Nlters or DAF {Dissalved Air
Floatation) Uniis

Environmental management system

L. Unit shall sefup the environmental management cell including unit head, purchese/store manager,
process operation head, ETP in charge to effectively monitoring of environmental compliance.

ii.  Unit shall setup the environmental laboratory for testing of minimum wastewater quality parameters
like pH, T55, BOD. COD, MLS3 and 20, to effectively monitoring of ETP control paremeters and
ETF discharge nonms.

8. Air Pollution Mitigation

L The unir shall use followimg feel and install air pollution contral device {APCD) of adequale capacity

= T T

23

1o comnply with following:

5. No. Equipment Fuel Stack height  |Air Pollution | Stack Emission
Control Device [standards
_____ [ | — : (APCDH
| 125051 KVA DG | Diesel PNG E Acoustic As per CAQM
Sel, 00l KW a z o E N vironment bt oS MNorms,
B Set aalection Rules
T

B ATULESH Seiasty
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[

: g
14 TPH Boiler: | Low Sulpliur 30 meter from Gl | Multi Cvclone As per CAQM
Coal Biomass Dust Cellectar, Monms.

Wt Scrubber and |
30 meder siack

- height from G
3 52 TPH Multifugl | RDF' Law 60 meter from GL | ESP, Dry Pulse | As per CAQM
Rotler Sulpher Iet Type Morms.
Coal/Biomaszs Filter/serubber
with 60 meter

] stack hensht

1il.

¥i.

Operation and maintenance of APCS shall be done in such a way that the emission generated from
stacks 15 always within preseribed nomis of the Board.

The unit shall ensure interlocking of air pollution control devises and production PrOCEsses,

T‘hle unit shall operate in a manner so that all emissions be emitted through designated chimney/stack
(4]0 !"-

Unit <operating in NCR=> shall comply with direction issued under Graded Response Action Plan
(LIRAF) time to time by Hon''ble Supreme Court & Commission for Air Quality Management in
NCR and Adjoinimg Aréas (CAQM),

If the CAQM in Nat_iunal Ca|:|_iEaI Region and Adjoining areas, CPCB or SPCH #sues the Closure
order against the unit <operating in NCR> the consent shall auterminically remain suspended for that
petiod and after ensuring compliance and afier the closure order is revoked the consent shall
automatically become effective,

Noize Pollution Mitigation:

Moise from the DG Setand other source(s) should be controlled by providing an scoustic enclosune
as 15 required for meeting the armbient noise standards for night and day time as preseribed for
tespective arcas/zones (Industrial and Commerciall which are as follows: -

Standards eMoise level in db.gA) Leg

Industrial Area Commercial Area
Dy Night Day ! Night
i 70 63 I 55

Day time: from 600 am. to 10.00 p.m., Night time: fram 10.00 pome to 6,00 0.m,

1.

L

7.
(il

(i),

(1), Quarterly complinnce report of the CCAL photg

General Conditions:

The Board reserves the right to revoke/addimodify any stipulated condition issued along with CCA at
By given time, as may be necessany.

In the event of 1ssuance of Closure Direction by TPCB or SPCE to the unit, this CCA shall be
deemed revoked during the closure period,

If the unit has been issued Show Cause Notice by CPCB or SPCR, compliance has to be achieved
within 45 days by the unit, However, it not revolied within 43 days, the Show Cause Notice shall be
considered as a Closure direction.

In case of non-functioning of ETP and/or STP, production has to be stopped immediately and this
Board has to be intimated through a report 1@ be dispatched by fax/phone/email immediately.

In case of stoppage of functioning of air pollution control equipment, production has to be ﬁﬂ;pm
immediately and this Board has fo be imtimated by fax/phone/email with o report in this regard to be
despatched inmediately

Thas CCA is valid only for products and quantity mentioned in Para 2. Unit shall obtain prior
approval before making any modification in product! process’ fuel! plant machinery Fiiling which
consent shall be deemed revoked.

Compulsory documents to be submitted by the Unit; -

Annual return 1n Form-4 and Waste Disposal Manifest in Form- 10 onder Hazardous and Other
Wastes { Manazement and Transboundary Movement) Rules, 2016, and third party suwdit report,

Environment Staterment in form - Voof Environment {Protection) Rule, 1986
oh of ETP/APCs/Waste Storage Arca.

7.8 Crigitally signed by
¥4 2 ) ATULESH ATULESH YADAY

Date: 2024,08.21
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12.
13.

4.

13-

18
19

20.

21,

.5

23,

24.

2.

T

28,
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The unit shall submit Latest copy of Audited Balance Sheet/C.A. Centificate (Fixed Assets+ Current
ASSE’“_'- {_‘H[‘I‘Eﬂl L.H_I:I'II[UL‘i_:l ol ”'.IE IJI'Ii.'I. 3': thE l."]'|l|j Ij{ E'."E'L'I'I ﬂ[mﬂi.‘_"i::]_l ':.-{'_-q[‘ S0 ||"|1; C'gnscn[ 'Fi:'u: pﬂ.}'ﬁblﬁ IJ}'
thie unit may be verifizd,

The unit shall submit Quanerly compliance repont of the CCAL photograph of ETPYAPC s Waste
Storage Area, Quarterly analysis reports of the samples of effluent, emission, hazardous wastes and
ETP sludge from NABL accredited and EPA recognized |aboratory,

The unit shall inform in advance to SPCB/take priot permission of the SPCE to close
manufacturingproduction.

The unit shall submit calibration eenificate of OCEMS at least once in a vear 1o SPCB.
made thereunder,

Ifunit is found temporary closed (for the fast 24 hour) during ispection and prior intimation of
clesure is not given by the unit, revocation of the CCA will be inittated as per the faw.

The unit shall apply before the 60 days of expiry of CCA or any change in preduction
types/production capacity/manufacturing process/capacity enhancement’ outlet for the discharge of
effluent or gases emission or sewage waste from the unit ete. or any change in effluent discharge
point OF emission point.

I case of occurrence of an accident, complete details on form must be sent to State Pollution Centrol
Board at the earliest along with details of mitigative and remedial measures taken.

The unit shall provide ports in the chimnew/stack and facilities such as ladder, platform ete, as per
requirement for menitoring the zir emissions and the same shall be open for inspection and use  all
time) hy the Board's staff, the chimmey/'stack attached to various sources of emission shall be
designated by number such as 8-1, 8-2 ete_ and these shall be painted’ displayved 1o facilitate
identification,

The modificaton ar mstallation in the existing pollution control equipments should be done only by
prigr approval of Board.
The unit wall have to deposit the revised foe whenever it is notified,

Unit is covered under GPI and situated in the cachment area of River Ganges. Henee during Magh
mela, unit shall immediately comply with the directions issued by the Board related to operation or
temporary clasure of the unid,

Unit shall abide I;y the directions’ guidelines given by Hon'ble Courts, MoEF&CC and CPCR/SPCB
for protection and safe guard of environment from lime 1o tme.

Linn shall comply the conditions of Environment Clearance issued by State Level Environment
[mpact Assessment Authority vide letter no. and dated  and Conset to establish {CTE) issued by
Board vide letter no.

The unit shall develop plantation of tall trees of suitable species on mmimom 33% of the land on
which the unit 15 established as per the guidelines set up by the Board vide its Office Order no dated |
The copy of this guideline is available at URL hitpiwwew...

Whenever due to any accident or odher unforescen act or event, such emission ooeurs or is
appeehended o ocour in excess of standards laid down, such information shall be reported 0 the
Board's offices and all other concemead affices. In case of failure of pollution contral equipment, the
production process connected to it shall be stopped with immediare o fFfeet.

The person authorized shall implement Emergency Responsc Procedure (ERF) for which this CCA is
being granted considering all site specific possible scenarios such as spillages, leakages, fire cic. and
thewr possible impacts and also carry out mock drill m this regard at regular interval of time:

The authorized agency shall ensure that on-line data with regard wo guantity and namre of hazardous
chemicals being handbed in the plant, including waste water and air emission and selid hazardous
waste generated within the factory premiscs is displayed on Display Board of size 6x4 feet outside
the mamn factory gate within premises.

The unit shall mamtain and provide '[nspection Book” at the time of mspection to the Board's
officials.

The unit shall provide uninterrupted accessibility to the STP'S/ETP's inlet and outlet points, Air
Pollution Control equipment and stack for smooth sampling/monitoring of pollution control
measures.

Thie unit shall maintain good horse-keeping
This conscent 15 being issued with the per ;

i

glves/pipesfewer/draing efe. must be leak-pronf.
L) pE1ent authoricy.

Crigitally signed by
ATULESH YaDAV
Crate: 2024.08.21
15:3%13 40530
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Specific Conditions:-
I This CTO s valid only for the production of KRAFT PAPER - 200 MT/DAY [(WASTE PAPER BASED.
250 MT/DAY) AND KBEAFT PAPER - 50 MT/DAY [AGRO WASTE BASED- 150 MT/DAY), Caustic,
Rosin, Alum ete. and Turbine of capacity & MW only. CTO issued vide Board’s online letter ref no
192460 UPPCB/ MuzaffarNagar| IPPCBROYCTOMboth MUZAFFARNAG AR2023 Date: 27/10/2023 is
being hereby null and void

2, The unit shall maintain strict supcrvision on fluctuations in operating parameters with respect o each
treatment unit of the Effluent treatment plant.

3. Unat shall comply all the condition of CTE certificate jssued by the Board on dated-14-06-2024.

4. Unit shall either adopt Zero Liquid Discharge (ZLDY) or reuse/recyele maximum guantity of ireated
efMluent before discharging it outside the factory premises.

5. The industry shall install electromagnetic flow meter at water source and outlet of ETP, and maintain the
records of water abstracted and recycled treated effluent.

&. The unit will not use agro based rew matenials i the production process.

7. Vo shall operate and mainiain APCS installed as ESP, Dry Pulse Jet Type Filier/serubher with 60 mater
stack height has been nstalled as APCS in existing 32 TPH boiler and 14 TPH Boiler with Multi Cyclone
Dust eollector, wet serubber with 30 meter stack height. Fuel for Boiler iz (RDF 400 MT/day & Low
sulphur coal- 230 MT/Day or Low sulphur cosl [ Biomass fuel 400 MT/Day) . Unit has also installed
1230 KV A and [x TR KVADCG SET=, fucl for DG Set iz Diesel PNG as per CAQM direction. Unit shall
comply with CAQM norms.

&, The industey shall installed OCEEMS and will ensure the continuous and uninterrupted data supply from
the OCEEMS 1o the SPCE and CPCH server.

%, Flow meter to be nstalled in all water abstraction points and usage of fresh water to be minimized.

10. The unit must comply with the conditions imposed by COWA in its NOC issued to the unit for geound
wiiler extraction.

11, The unit shall ensure deployment of qualified manpower o step up setf monitoring mechanism on 24 =7
basis.

12, If the CPCB or UPPCH issues the Closure order apaimst the industry this consent order stands
automuatically suspended for that period.

13, Industry shall submit Environmental Staiement in preseribed forin Y ag per rule no. 14 of E.P Rules
1986

[4. The industry shall ensure provisions of Reaf Top Rain Water Harvesting avstem amd Ground Water
Recharging Proposabicompliance report should be sent to the Board within One menth.

L3, Unit must ensure strict fime bound compliance of suggestion / recommendation of "Charter for Watsr
Recycling & Pollution Prevention in Pulp & Paper Industries” formulated by CPCB.

L6, Industry shall ingtall at sutficiont height from the ground level Open to Network HD PTZ Camern at the
outlet of the discharge drain of effluent from the factory premiscs and its URL and password shall be
provided to the UPPCB Contral room,

1 7. The industry shall provide adequate arvangement for fighting the aceidental leakages! discharge of any
air pallutant'gas/liquid from the vessel. machinery ete. which are likely to cause fire hazard including
environmental poliution.

18. This consent is valid only for products and quantity mentioned above, Industry shall ul:r['
approval hefore making any modification in product/process /fuel! Plant machinery f'nlllng wh -_ ;

i

wiould be deemed void.
19, Industry shall abide by orders / directions issued by Hon'ble Supreme Court l-Iun‘b
Hon'ble National Green Tnbunal, Central Pollution Centrel Board and U.P Pollution ,

pratection and safe guard of environment from time o time. ATU LESH Eﬂﬁ;’: -

Q2 VYADAY  frmmmmein
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20, Industry shall submit quarterly monitoring reports of treated effluent from a certified /approved
laboratory under E.P Act 986,
21. Industey shall comply with various Waste Managemeni Rules a5 notified by MoEF&CCT i.e. Plastic
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other Wastes
(Management and Transboundary} Rules, 2016, E-waste (Management) Kules, 2016, Construction and
Demphtion Waste Management Rules, 2016, Battery Rules 2000 and Noise Pollution {Regulation and
Control) Rule, 2000,
22, Industry shall comply with various provisions of Alr (Prevention and Control of Pollution} Act 1981 as
amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notificd under E.P. Act 1986.
23, Theunit shall submit the audited balanze sheet far the corrent year,
24. Opcration and mainenance of APCS shall be done in such a way that the emission generated from
stacks is always within prescribed norms of the CAQM.
25. Unit shall comply with the CAQOM (Commission for Air Ouality Management in NCR and Adjnining
Areas} direction no. 65 regarding vse of cleaner fucl,
26. Unit shall comply with the CAQM (Cemmission for Air Quality Management in NCR and Adjoining
Areas) direction 1ssued time to tme regarding DG seis.
27, Uit must enspre strict time bound eompliance of supgestion/recommendation of "Charter for Water
Recyeling & Pollution Prevention in Pulp & Paper Industries” formuleted by CPCB,
23. Lini shall submit Effluent/Emission monitoring report of the ETP and stack of Air Polluting Sourees and
Ambient Air Monitoring of the premises done by MoEF&CC and UPPCR approved labaratory within 01
Month and on Quarterly basis to the Board by LIMS Portal,
29. Minimum 33% of the land on which indusiry is established will be covered by the plantation of wll frees
of suitable species a5 per the guidelines set up by the Beoard vide its Office Oeder no H 1 6405220/ 20 1 8402
di, 160272013, The copy of this guideling is available ar URL hup:fwww uppeb com/pdf/Green-
Eﬂh{]uidle_lﬁﬂlll 2.pdt
30. Unit shall comply with the Hazardous and, Other Wastes (Management and Transboundary Movement}
Rules, 2016

ATULESH e

YADAY E;zuum 71153935
" CEO-3
Copy to;
Regi : ATULESH RRkcs
ggonal Officer, UPPCB., Muzaffarmagar. ATULESH TADAY

ADAY  Dwemsosn
¥ 5 38 3
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m‘
Uttar Pradesh Pollution Control Board
"*"#!'E‘E- Building. No TC-12V Vibhuti Khand, Gomiti Nagar, Lucknow-226010

Pl iS22 S P ST T i (223 73070, Pl inlives appcheimm, Wobei ! wwok upnehcom

151796/UPPCB/MuzaffarNagar(UPPCBROVCTOMoth MUZAFFARNAGAR/2022 Date: 1503/2022
T,
Mis
TEHRI PULP AND PAPER LTD UNIT 2
Uth Km Stone, Bhopa Roead, Muzaffarnagar MUZAFFAR NAGAR. 251001

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA {Consolidated
Consent & autherization) (Fresh) under Section-25 of the “Water (Prevention & Control of Pollution)
Act. 1974" and under Section-21 of the “Air (Prevention & Contral of Pollution} Act, 10817

|Consent No-15367508  Date-15103/2022 |

CCA is hereby granted to TEHRI PULP AND PAPER LTD UNIT 2 located at 9%th Km Stone, Bhopa
Road, Muzalfarnagar, MUZAFFAR NAGAR, 251001, subject to the provistons of the Water Act, Ajr
Act and the orders that may be made turther and subject 10 following terms and eonditions -

I, This CCA TEHRI PULP AND PAPER LTD UNIT 2 granted for the period from 15/03/2022 to
JIAL 2026 and vahid for manufacturing of following products with Capital Investment/Net Assets Values
TST8.00 Lakhs

5 |Produet [E;-uamn}-' L

| Mo

| ERAFT PAPER-250 ‘351} Metric Tonnes/Day
B L B TYnE R | [N

2. apecific Conditions under Water Act --

(1) The daily quantity of effluent discharae (KKLD) -

Kind of Effulant Orasamtatyf K LI} Treatment facility and
~ 11 LI | dischzrge point
Domestic N 6.0 KLD I AP Sepifc Tank
_Industrial | T KLD e — SEREL |

(i) Trade Effluent Treatment and Disposal -The spplicant shall operate Effluent Treatment Plant
consisting of prmary/secondary and teriary eeatment as is required with reference 10 influent quantity and
quality.

In case of stoppage of functioning of ETP. production kas 1o be stapped immediately and this Board has to
be intimated by fax/phone/email with @ report in this regard to be disputched immediately.

(1ii} The treated effluent shall be recycled to the s

for gardening ete. Quality of the treated eff}s
preseribed under Envirenment (Protectiogld

wymum extent and should be reused within the premises
m the following general and specific standards as
-' ::-'.'- pplicable to the unit from me-to-time ;-

SH KUMAR Digitatly sgri by AKESH

Sl KUMAR TYAGH
T AGH Crate: FOELA5.29 115535 #0530
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L _]ni:hmr.iﬂ_ﬁﬂlumt_QmuLy_S_mnﬂa rd
S.No. Farameter ' Standard

1 pH AS PER E{P) RULES,

i 1586
2 SUSPEMDED S0OLIDS P-E F"EH E{F'g RULES,
3 DISSOLVED SOLIDS | AS FER E{F‘g RULES,

el 198

4 TOTAL SOLIDS | AS PER E(P} RULES,

e 1986
5 BOD AS PER E(F) RULES,

1986
6 coD AS PER E(P) RULES,

1986

(iv) Sewage Treatment and Disposal ;= The applicant shall provide comprehensive STP as i required with
reference to influent quantity and quality.In case of stoppage of functiening of STP, production has to be
stopped immedinely and this Bourd has 1o be imimated by fax/phone/email with a report in this regacd to be
dispatched immediacly,

(%) The treated sewege shall be reused in gardening aad the same shall be maintained continuously so as 0
achieve the quality of the treated effluent to the folfowing standards.

S No. Parameters iSI_nnd,qrds _l
3. Conditkons undar Aie At -

1) The applicant shall use following fuel and install a comprehensive control sysiem consisting of control
equipment as 1% required with reference to gencration of emissions and operate and maintain the same
eontintously 5o as to achieve the level of pollutants to the following standards

. i _Air Pollution Source Details
=5 Mo, Adr Type of fwel | Stack no Control Height of
Pollution Device Stack
Source
1 FROM | STEAM 0 Particulate 0
SISTER hatler
UMIT MIS
TEHRI
PULP AND
PAFER
LTD (UMNIT
1) |

Bibsd . 1
5 No. Stack no | Parameters Standards |

disparched immediately
i) Nowse from the DG, Set and other sourcels) should be controlled by providing an 2
requited for meeting the ambient noize siandards for night and duy time as pregc .

RAKESH KLIVAR TYAG v 275
95 Dz .EIZI:II:H.?:! I'I_
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areasizones [Industeial, Commercial, Residential, Silence) which are as Tollows -
Day time : from 6,00 a.m. o 10.00 pmt., Night time; from 10.00 p.m. 10 6.00 am.
{iii) The unit will not use any type of restricted fuel,

standgrds for Industrial |[Commercial | Residential Hilence
Noise level in Area Area Aren Fone
db{A) Leg

Day |Night | Day [Night| Day |Night| Day |[Night
| Tim¢ | Time | Time | Time | Time | Time | Time | Time
75| 0 | %5 |85 [ 83| #5°] 30 | W
&, Compulsory decuments to be submitted by the Indusiry/Unit :-

{1} Annual return in Form-4 and Waste Disposal Manifest in Form- [0 snder Hazardous and Other Wastes
{Management and Transhoundary Movement) Rules, 2006 and Third Party Audit Report.

(1} Environment Statement in Form-V of Eavironment {Prosection) Rules, 1986,

{tit) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Ared.

7. Unit has to apply for renewal of CCA well in advance of 0 days of expiny of this CCA.

8, Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

3. Umnit bas to comply with the other general conditions as annexed herewith, Non compliance of any
provisien of this CCA and provisions of the Water Act, Air Aet and Hazardous and Other Wastes

(Management and Transboundary Movement) Rules, 2016 will results in legal action under the afercsaid
Acts and Rules.
RAKESH KUMAR Diggtalty gigried by RAKESH

KUMAR TY¥aG|
TYAGI Dite- 202205.3% 11:56:27 405730

Chief Environmental Officer (Cirele 3)

Copy Ta:

Regional Officer, U.P. Pollution Control Board, MuzaffarNagar to ensure the compliance of the conditions
imposed in the certificate.

Diigrtalty sigred by RAKESH HUMAR
RAKESH KUMAR TYAGI mno

Dakg: 20335 3T 115540 405" 30

Chief Environmental OMMeer (Circle 3)

Annexure

Specific Conditions
|. This CTO is valid only for the production capacity KRAFT PAPER-350 MT/RDAY BY USING WASTE
PAPER, ALUM. ROSIN AND CAUSTIC AS A RAW MATERIAL,

2. The Lnit shall submit Bank gusrantee of Rs. 1. 00.000- for establishment of Miyawaki Forest as per the
GO Mo, 100 1/81-7-2021-090writ¥2016. dated-13. 10,2021 of Department of Environment, Forest and
Climate Change within a month from the date of issue of this order with the proposal for proposed
plantaticn.

3. Earlier Baard has issued CTO Water to the said unit vide letter no-
GRI2ZHUIPPCB/MuzaffarNagar{ UPPCBROVC T waten MUZAFFARNAGAR 2019, dated-28.12.2019 35
revoked 2
4. Earlier Board has issued CTO Air to the said wnitgs fdetgr no-
68230 UPPCE/MuzaffarMagar{UPPCEROVCTHain M UZAFFARNAGAR 20182
revioked,

96
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2 The mdustry must comply conditions of NCC from Suate Ground Waler Department issuad to wmt,

t. Industry shall submit ETP analysis cepont from MOEF&CC or UPPCB approved lab within @ month after
operation of the unit and on quarterly basis to the Board.

T Unit shall submit the compliance of the conditions of CTE issued 1o unit vide Boards letter dared
11082021 and point wise compliance of last issued CTO within one month to the Board and on Quartzrly
brasis,

8. The industry shall submit a prool of Bank Guarantee submitted in the Board, if not then submit the Bank
Cuarantes as per CTE issued 10 unit on | 1082021 within a month.

9. The unit shall maintain strict supervision on fluctuations in operating parameters with respect o each
treatment unit of the Effluent treatment plant,

10. In compliance of the Central Pollution CTontrol Board lettér no. F. No. B-
1901 93 WOMIL/CPCB/P&P/14212 dased 08/12/2017, the industry will follow the Effluent discharge
standards as notified under the Environment (Protection) Rules, 1986 and only the treated effiuent meeting
the effluent discharge norms notified under the Environment {Protection) Rules, [986 is allowed to
dischargs.

| 1. The unit will aot use agra based raw materials in the production process.

|2. The industry shall ensure mstallation: eperation and continuous and uninterrupred data supply from the
DCEEMS 1 the SPCB and CPCB server

13. Flow meter to be mstalled m all waier abstraction peinis and usage of fresh water o he minimized.

14, The ET.P. umit operation lme up Strengthening is 1o be maintained.

15. The uni shall ensure deployment of gualified manpower to step up s2if monitoring mechanism on 24 %7
hasis,

16. 1T the CPCB or UPPCE issues the Closure order against the industry this consent order stands
automatically suspended for thar period.

17, Any source of emission ather then that mentioned in the Alr congent seeking application will nat be
permitied by the Board.

LE. Unit shall abide by directions given by Commssion for A Quabity Management in National Capital
Remon and Adimining Arcas.

19, The industry should ensure the operation of the Air Pollution Control System (APCS) in such a manner
that the gir emission confirms with the standards prescribed under the E.P Act 1986 45 amended.

20, The dying, bleaching and deinking process are not allowed in the production process of the unit, The unit
will not use agro based raw matenals in the production process.

21. Industry shall submait stuck'ambient wir quality monitonng report from Boards Laboratory, after stanting
the production within one month.

22, The industry shall submit quarterly monitering reports of all stacks and ambient air quality from 2
certified / approved laboratory under E.P. Act 1986.

23, The mdustry shall comply with vanous provisions of A {Prevention and Control of Pellution) Act 1981
as-amended, Warter (Preventien and Contrel of Pollution) Act 1974 as amended and all other applicable mles
notified under E.P. Act | 286 and the vanous orders 155ued by the MOEF&CC, CPCB and SPCB in time to
fme

24. The use of Pet coke and Fumace pil as a fuel in the factory is restricted in compliance of the Hon'ble
Supremne court order till further divection.

25; Fly ash shall be stored separately as per CPCB guidelines so that it should not advys -.'i ::t [he air
quality, becoming air boarne by wind of water regime during rainy season by flowing :
Direct exposure of workers 10 My ash & dust shall be avoided.
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section- 21/22 of mir Act | 951 (as amended respectively).
28, Industry shall submit Envircnmental Statement in prescribed form V as per rule no. 14 of E.P Rules 1986,

249. The mdustry shafl ensure provisions of Roof Top Rain Water Harvesting system and Ground Water
Recharging Proposal/compliance report should be sent to the Board within One manth,

3. Unit must ensure strict time bound compliance of suggestion  recommendation of "Charter for Water
Recychng & Pollution Prevention in Pulp & Paper Industries” formulated by CPCH

1. Industry shall install at sufficient height from the ground level Open to Network HD PTZ Camera at the
cutlet of the discharge dran of effluent from the factory premises and its URL and password shall be

provided 1o the UPPCE Contrel room.

3. The mdustry shall provide adequate arrangement for fighting the accidental leakages/ discharge of any air
pollutant'gas/liquid frem the vessel, machinery ete, which are likely to cause fire hazard inciuding

environmental pollution.

33. This consent i valid only for products and quantity mentioned above. Industry shall obtain prioe
approviil before making any madification in product/process /fuell Plant machinery failing which consent

would be deermed void.

34. Industry shall abide by ovders / directions issued by Hon'ble Supreme Court Hon'ble High Court,
Hon'ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for

protection and sate guard of enviromnent from time to time,

33, Industry shall comply with various Wasic Management Rules as notfied by MoEF &CC ie. Plastic
Waste Management Rules, 2016, Solid Waste Management Rules, 2014, Hazardous ard Other Wastes

(Management and Transhboundary) Rules, 2006, E-waste (Management) Rules, 2006, Construction and

Demalition Waste Management Rules, 2016, Battery Rules 20H0 and Moise Pollution (Regulation and

Contral) Rule, 2000,

36, The unit shall submit the audited balance shieet for the current year.

AT, Minimum 33% of the land on which mdustry is established will be covered by the planiation of il trees
of suitable specics as per the guidelines set up by the Board vide its Office Order no H16405/220/201 B2

d. 16M2/2018. The copy of this guideline is available at URL http:/fwww uppch com/pdffGreen-Belt-

Ciotdle 160218 .pdf.

Ceneral Conditions:-

The applicant shall get analyse the samples of effluent’emission/hazardous wastes ar least onee in 2 three

month from the laboratory recognized by the MokEF end shall report to the UEPPCB.

l. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outler for the discharge of efffuent or guses emission or sewage waste from the uni.

2. Treated waste water and domestic waste water shall be disposed jointly a1 one disposal point. The
applicant shall provide discharge measurement equipment at final disposal point.

3. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the indusiry is ned

complying with stipulated conditions et any further direction/instructign issued by the Board, legal sction

shall be initiated against the applicant.

4. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains ete. must be leak-proof

3. The industry shall provide uninterrupted entry to the STP'S/ETP’s inlet and outlel points, Air Pollution
Contrel equipment and stack for smooth sampling/monitoring of efficiency of pollution control messures,

6. The industry shall provide *Inspection Book™ at the time of inspettion © the Board's offiesals

aceur in excess of standards faid down, such information shall be reported 10 thyf Sy
other concerned offices. [n case of failure of pollution control equipment, the p-r{l ;
1t shall be stopped with immediate effect.
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8. The industry shall operate in a manner so that all emissions be emitted throu gh designhated chimney/stack
anly,
9. In case of any damage to the agriculture productivity, human habitation ete. by the operation of indusiry, it
snall be imperative to stop production in the industry with immediate effect and sueh information shall be
reported 1o Board’s offices. The industry shall be liable to pay compensation also in such cases as decided
by the Competent Authority.
10. The apphicant shall apply before the 60 daye of expiry of CCA or any change in production types!
production capacity/manufacturing processicapacity enhancement ete. or any change in effluent discharge
point or emission point
|1. The Board reserves the right o revoke/add/modify any stipulated eondition issued along with CCA, as
may b necessary.
12, The person suthorized shall not tent, lend, sell, transfer or otherwise ransport the hazardows waste
without obtaining prict permission of the Board.
13, Any unauthorized change n personnel, equipment as working condition a5 mentioned in the application
by the person authorzed shall constitute a breach of his anthorization.
14, It is the duty of the authorized person to take prior permission of the Board to close down the facility.
| 5. The authorization is valid for temporary storage of Hazardous Waste within premises only.
16. The suthorized agency shall ensure that on-line data with regard to quantity and asiure of hazardous
chemicals being used in the plant as well as alr emission and waste generated within premises is displayed
on Bisplay Board of size 6x4 feet outside the main factory gate within premises
IT. It 15 duty of the autharized person to take prior permission of this Board to close and cleanup the facility
for weatment, storage and dispasal of hazardous woste.
LE. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual retum in
Form-¢ on or before the 30th day of June following o the financial vear ta which that retumn relates.
1%, In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream, All
spillage must also be safely collected and stored.
20 Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical
and chemical analvsis of hazardous wastc sample and report 10 the Board
21, Dried hazardous sludge from the precess in the plant shall be stared in double lined HDPE pit
constructed with R.C.C. or such material which does nat react with the waste contained in it
22, The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger” and *Hazardous’
shall be displayed a1 appropriate position both in Hindi and English,
23. The industry shall store non-ferrous metal waste, used cil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Fecyelers'Re-processors,
24, In case of any transportation of hazardous waste, the demils in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted 10 the Board.

RAKESH KUMAR Dggitally slgned by ARKESH

KLIMARTYAGI
Wlﬁlﬁl Diata: 202205.23 11:56:57 +05'70¢

Chicl Environmental OfMicer (Circle 3)

29
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REGIONAL LABORATORY BULANDSAHAR
UTTAR PRADESH POLLUTION CONTROL BOARD
F-5, Jamuna Puram Coleny, Bulandsahar

-

Ref Mo: 12843040 B inndshabar/ 2025

I= Mume of Industry: TEHRI PULP AND PAPER LTD UNIT 1, %h KM stone Bhope Road Muzaffarnagar MUZAFFAR
NAGAR.251001

1- Address of Industry: $th K_M stone Bhopa Road Muzaffarmegar MUZAFFAR NAGAR. 251001

3~ Distrbet: Muozaffimagar

4- Deseription about sampling point: Final Outet Discharge of E.T.P,

5- Type of Sample (Grab/Compasite/Integrated): Grab

¢ Sample Collected By: Sandhva Sharma Junios Engineer & Bovish Pratap Singh J R.F

T= Colour snd Odowr: Colourkess None

B- Qreantity and Packing: 1.0 L FVC

9 Date of Semple Collections 110772025

18- Analyis indented by: RO MuzaffarNagar

11~ Date of sample receipt in Lab: 12/07/2025

12- Period of Analysis: 1207/2025-15/07/2025

15= ULR Mumber: TC961 32500003 00F

14- Sampling Plan/Ref. No: UPPCE/RL/BSH/PRT4.3/1a

IS- Sumpling Method Ref: APHA 24tk Edition 2023 1060 A, B, C, Page No.-42. 52, Colleetion & Preservation of Samplos

TEST REPORT: WASTE WATER LABORATORY

Dhute: 1 TAT2IS

S. Parameter/™ethod Name Unit Results Standard Detection
N. Range

1| ph, APHA 24th Ed. 45008: 2023 . 7.61 | B5RS 0212

2 Bugpendad Soklids | APHA 24th Bd. 270 =500 10=20HK |

2540 D Todal Suspended Solids dried st e 4 o
103-105 °C 2023
3 | Dissolved Solids, APHA 24¢h Ed. 7540 mg/l 1128 =] 600 10- 50000 mg/l
C Total Thssolved Sofids dried ai 180
o 2023
4 | Total Solids, szé;.azdth Ed.25408: miz| 052 = 10 S0000 mg/l
5 | BOD, APHA 24th Ed. 3 day 27°C IS mg/! 140 <20mg 1.0 50000 mg/
3025 ( Part 44y 1993 Bio 2023
6 CiD, APHA ik Fd. 5220 R Open | L <=1 50 el 3.0 = 1 OO0 gl
Eeilux Method 2023

Refenen- (1) Ceneral Standands for dschargs of enviroomental polotsts otk 33 pari-A Effleent (Schedule- YTk The Exvirenaent {Presection) Rules 1985
sommrce worw.cpeb i inOeneriStandards pdf, Besices these standards, refer EPA stapdinds for specific purpose

Mz 1| Tie remdiz i tha Tem: Bagerr e wolly 1 (be dormemmsed: 7. Tha gt ahisll sasd b meprrceeord nrept 1 Fall widkuaal s smssdins prrovesron af Tbarmy, 1. Th Wl Fafes premis 0 (b Tompic
el viod Lm Lok

Remark: VA

T o

UPPCB/RL/BSR/PR/7.8 Tssue No.: 01
a

l.&,ﬂndment Mol Amendment Date. + 30

Issue Date:03.06.2021 |Page No.:Page 1 of 3

[Issued by: OM

Approved by: TM



1287

Analysed by-
[Sangeeta SangestalJRF)|

.-'h'l:l'll'bnrn&i

Regivnal (ficer
UPPCB/RL/BSR/PR/T.8 |Tssue No.: 01 Issue Date:03.06.2021 (Page No.:Page 2 of 3
da
Amendment No.:01 Amendment n.m.:mm | Approved by: TM [Issued by: OM
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e REGIONAL LABORATORY BULANDSAHAR
%g UTTAR PRADESH FOLLUTION CONTROL BOARD
F-5, Jamuna Puram Coleny, Bulaodiahar

TEST REPORT: WASTE WATER LABORATORY

Ref Mo: 32843054 Belandshnhar/302s Date: ] TA7/2015
1= Mame¢ of Industry: TEHR] PULP AND PAPER LTD UNMIT 2, %ih Km Stone, Bhopa Road, Muzaffarmmagar, MUZAFFAR
NAGAR, 251001

1- Address of Industry: 9th Km Stone, Bhops Road, Muzaffermagsr MUZAFFAR NAGAR 251001

3- DHstrict: MuzaiTarsgar

4- Deseription abaut sampling point: Final Omtlet Discharge of ET.P.

5= Type of Sample (Grah/CompositeIntezrated): Grab

6- Sample Collected By: Sandhys Sharma Junior Engineer & Ravish Pratp Singh LRLF

7= Cobour and Odoar: Colourless Mone

§- Quantity and Packing: 1.0 L PVC

9 Date of Sumple Collcetion: 11072025

- Analyis Indented by: RO MuzalfrNagar

11- Dute of sample receit in Lab: 12/07:2025

12- Period of Analysis: | 2072015.1507/2025

13- ULR Mumber: TC96132500003% 1 F

14- Sampling Plan/Ref. No.: UPFCB/RL/BSR/PRT4.3/1a

15~ Sampling Method Ref.: APHA 24th Edition 2003- 1060 A, B, €, Page No.- 42. 52, Collection & Preservation of Semples

5. Parameter/Method Name Unit Results Standard Dretection
N. Range
i pH. AFHA 24th BEd, 45008 2023 - T.74 | ﬁ_-._ﬁ_—E.i 212
2 ded Solids , APHA 24 Bd. gl 330 =50, Omg] 10-20000 mgl
2540 [ Total Sospended Solids dried st
103-105 = 2023
3 | Dissolved Bolids. APHA 24th Ed. 2540 mg/l | ] -ﬂiﬁ{l]m_g,-'l 10- jﬂfﬂ:ﬂ}mﬂ
£ Total Dissolved Solids dried at 180
02023
4 | Total Solids, APil-'IJ#ﬁE-‘FTJl Ed. 250 B: mg/l MrEn = 13- SO0M mg/]
5 BOD, APHA 24th Ed. 3 dav 27°C IS migl 120 =< 20rmpd 1.0 =500
3025 ( Pant 44} 1993 Bio 2023 i
6 | COD, APHA 24th Ed. 5720 B Open iyl 5.0 - 100000
Reflux Method 2023 ey

Relerenes- (1) General Smndants fr disckarpe of environmesial poliuisms ane a part-A Efflen (Bhedule-YI) The Esvironmsnt (Preeection) Rubes, | 984
sognee: W el mic in'Gene mlStendard g, pd . Bestdes dese sendands, refir BPA standends for specific purpose

Mate 2t 'I'I:rultnilTﬂ:F:u-cn.-H-l.:-d:.-l.nh-r--ud-z_namﬂmhm“null.-p,hnh-runpmuumuru—ﬂ,j,mn.“mmqjm:u

ribian ol 13 L
Resvarks NA e
UPPCB/RL/BSR/PR/T.B [Issue No.: 81 Issue Date:03.06.2021 |Page No.:Page 1 of 3

A0
Amendment Ne.:01 mwm Approved by: TM __ [Issued by: QM
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Anabysed hy-
[Sangeeta Sn:ml-{-lltnl

mﬁm,m

Regional Officer
UPPCB/RL/BSR/PR/7.8 Issue No.: 01 Issue Date:03.06.2021 |Page No.:Page 2 of 3
da
Amendment No.:01 j&mndm&nt Date.:20 Approved by: TM Issued by: QM _




NABL ACCREDITED, GOVT. APPROVED & ISO CERTIFIED LAB Prrerusgose -

STACK EMISSION MONITORING & TEST REPORT
ONLINE CALIBRATION REPORT

Repart No.: ETEA/S5/E4730/25 Laboratory Sample Code : EMC/S5/B4708/25 | Date: 12052005 |
Work Order No. & Date: 84730/25 & 05.05.2025 |
Mama and Addracs of Castaemer M.lh Tehri Pl-llﬂ B FHEI‘E Ltd. Ordar Aeferance @ |
h Throw il
Unit I, 9" Km Stone, Bhopa Road, . e
. _ Muzaffarnagar, Uttar Pradesh R
SAMPLING DETAILS
Samale Deseription Typa | Stack Manitaring | Sampla Collactad by Labaratary ]
Erpresentabive
| Sampling Location Stack attached to Boller & | Sample Quantity | Packing | Callulose Fibre Thimble
I Dats of Sampling = 015 05 2015 | Date of Recelpt of Samgle 0% 05.2015
| A S | [BO0AM. toBIDANM) S A
| Sampling Procedura | As per CPCR Guidelines [15: 11255 & 9513270
' Moreael eperating schedule ! 24 ks | Purpose of Monitoring ! Assessment of
(e oy Palfution lead
| |
| Control Measure, (i any) Device E5P Date of Start of Analysis 06,05 2025
installed for pollution contred] | . —
| Equipment used vayubodhas Stack Sampier | Date of Complation of 1206 7035
S —— | —. .. - | S ———
| Emissinn Seurce Stach altached 10 boler &  Ambient Temperature | C) 284
Turbine
. Mgy, (chpamity SR TRHGMW ) | ——
Type of Stagk RCC Sampling Curation (min.} J an
| (Miaterinl of Constraction) | - BN | [ e——
Srack height above the ground &0 Cuantity of tuel used (MT} IS TRH
| leved ) AT 1
Top Diameser of Stack [m) 20 Stack temparature ('C) | 114.2
shage of Stack I Round Sampling Flow Rate for SPM | 162
L e | _ m'fmin} N
Type of fuel used Rice Husk & Bagasse | Virlocity of gases 5.4
! [meterfSec)
Cuankity of Emission Dicharged 56350 3418 Sampling Flow Rate For 1.8
imYfhr ] | i | G [LPM)

% 491 -PEATT ] 2E0F
i s Khaste No. 1102 e
asheand Lokl onkBrediftmel cem i Sl lan, w
B e e mm empur Rajpu . 450

&7 (Utarakha L
wha. e ime lashingloborcdories cam { I'lﬁ] @ m




TEST RESULTS

5.No. | Parsmeter unit UUC Value | TestResults | Desirable imit | TestMethod |
1| Suspended me/Nm® 45.18 41.40 B | 531255 R)
| Particulate matter |
2. | Sulphur Digoda ma/Nm” 228 23550 Mot specified | 5:11255 {P1)
i | Witrogen codar N 7231 TG40 | Notspeciiea | 1511255 (B

N+ FENT 112407
712534044008

ashwonl_okhaniredimall com
eontaslems leslinglabonobories com

Wi B e R nglaborohories. com

Khazra No. 1102

Indiughial Ared, Salempisr Ba]putan,
9: 447 (Harakhand)
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Government of Uttar Pradesh @ﬁﬁ;@i’m&mﬂf - 2,1

S ) e-Stamp

s -
Gertficate No. | INUPS2SEMTSIA0TIY P 2
Conlisate s it P DB 10017 AM o T
Aicaunt Reterance L NEWIKPADE (5V) up el itis MUSAFFARMAGAS BADAR: LI-hUs
Unigue Doc. Rofermse o SUEENLIPLUP 1474300400 1 51 08 137000 1Y
Flrchassd by  Tahri Pulp and Papat Lid §ih km Bhopa Foad MZN
Destgiion of Documant . Adithe £ Gignerai Loan Agrearmant
Proparty Dego plien Mot Appiabis
LOnEErERon Price (Re) :
First Party i Tenn Yuip and Faper Lig @0 am Bhoca lioad MEN
Spcond Party T kot Appieaiis
Starmp Dury Pajd By i Tahn Pulp and Faper Lid Sth km Bhopa Fosd MZN
Siamo Duty AmourgiRs i ML

(Cire Hundnbd onty)

Between 7
Bulk ash Supplier (First Party) Oy
and -~

Tehr Puip and Faper Limited (Second Parly)

us Supply Agreemznt ["Agreement’] 5 made al MuzaffernagariU P} on 15 day of August

21 (01.68.2023°) ‘_ﬁ\é
Far P M or BULKASH SUPPLIERS

L,,{ . i
LY Propriess-
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o

Bulle Ash Supplier, 870/13, Bhopa Road, Muzaffamagar, (U.P)) 2 Company having its
registered office at 870/13, Bhopa Road, Muzaffarnagar- 25100 1(india), hereinafter referred
"0 as "Bulk Ash Suppiier”, (which expression shall unless it be repugnant to the context ar
meamng thereof, be deemed to mean and includa ite affiliates, successors-in- interest and
peiralied assiyin) of the FRST FART. ‘ﬂ*‘

i

And

Tehri Pulp and Paper Limited. 9 KM Stone, Bhopa Road, Muzaffarnagar, (U.P.} having
s registered office at 216, Agarwai Prestige Maii, Plot No. 02, Community Centre, Rani
Bagh. Pitampura, New Defhi-110034 which expression shall, unless repugnant to the
meaning or context thereof, inchude its successois and assigns of the SECOND PARTY

WHEREAS

A Bulk Ash Supplier = a trading firm and engaged in the business of supply and sale
of dry fly ash in different cement plants by using closed body bulkers on their
demands

B Tehri Pulp and Paper Limited, Muzaffarnagar (SECOND PARTY] i= undartaking to
supply ash (heseinafter reférred to as “Waste'), in various states across India and =
desirous of delivering this ash to Different cement plants through Bulk Ash Supplier
by using closed body bulkers. A

<
Tehri Pulp and Paper Limited, Muzaffamagar (SECOND PARTY) hersby
specifically agrees and confirms that ash suppled in cement plants on their demands,
Bulk Ash Supplier will be only carried out its own through bulkers

00 N o
:?.':'EEJ.I.E- IlD'I
.:fi;g g ) L
T..:_.I ;:-' _—
i

Bullc Ash Supplier will issue the ash Iifting certificate mentning the name of Tehri
Pulp and Paper Ltd (SECOND PARTY),

i
o

P | "l‘d'.

2  Terms and Termination:

Tiws Agreernent shall be valid and binding from the date of it execution till twa (02)
yeal of its execution. The Parties may mitually agree to extend the periad of
Agreement by such additional period as they may deem fit. ﬁ!

-

o
For Tehn Pupkp bR Gi For BULKASH EUF;‘!"L..EJI._
-’ i / .‘
— rPTARY (U ,IlI s
Dite e w7 FARNAG AR Tk " RS
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3 Termination

This Agreement can be terminated by Bulk Ash Suppiier, by giving 15'&13;5' notice
pericd.

Parties may terminate the Agreement aftes gwing a notice in writing of Sty (50 days
to the other Party of its intention to terminste the Agreement. .

4 Commercial Terms

L]

All commercials terms as applicable in this agreement will be settled between Bulk
Ash Supplier and Tehri Pulp and Paper Limited, Muzaffarnagar (SECOND PARTY).

M/s Bulk Ash Supplier, Ehopa Hoad, Muzaffarnagar shatl organize to transport the
fly ash to different Cement’s Plants .
o
5 Force Majeure
The Parties hereby agree that in the event performance. in whale or in part, of any
obligation under this Agreement, by any Party herete, is prevented by clrcumstances or
svente that are beyond the ressonable control of such Party, of by causes against which
the Party could not reasonably make pravision (including but not imited to acts of God,
stiiie or lockout, fire, explosion, shutdown of Cement Plants for any reason, fallure of
essential means of transportation or communication, riots, insurrections, tidal WaVES,
flood. earthquakes, industrial disturbance. inevitable accidents, war (undecisrad ar
declared), embargoes, blockages, legal restrictions or Qovernmental restrictions and the
Itke}, pandemic, epidermic, the Party who is prevented from performing shall be excused
from performing for a seasonable periad of time. taking info acenunt the cause and its
duration (or potential duration).

Fitancous d

greemant constitutes the entire agreement between the partres and incluges
2 miges and reprezentations, express o miplied, and supersedes all other prior
£ MENTS and representations, written or oral, between the Parties relating to the

YsUbject matter hereof Anything which is not constinuted in this instrumant is not
T part of this Agreement ';j"'i.

ii. Amendments
Any amendment of any provision of this Agreement shall be effective i it i
evidenced in wiiting and signed by both Bulk Ash Supplier and Tehri Pulp and @pf-‘
Paper Limited, Muzaffarnagar (SECOND PARTY) 5

|JHtHN L"1|III

. : NOWRRY For ELILJ':AEP!(‘HL'_:{U-E“E
‘_-_._'_T-m"—ﬂ—\_" - £ N X |
= - t i 1] AFF BB *-’*\w-’r'
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#ii. Further Assurance
Each Party shall prompily 1ake sudh achons and execute surh documents ag ars
necassary to give full effect to the rights of the other Party contained in and/or
contempiated by this Agreement.

. Rights Cumulative
The rghts. powers, privileges and remedies provided i fthis Agreement are
tumulatve and are not exclusive of any rights, powers, privilages or remedies
provided by law or otherwise

v. Assignment

Tehri Pulp and Paper Limited, Muzaffarnagar (SECOND PARTY) shall not assign
or transfer thew nights or cbiigations under tive Agreement without the written
corgent of Bulk Ash Supplier. Motwithstanding anything contained herein, no
consent of Tehri Pulp and Paper Limited, Muzaffarnagar (SECOND PARTY) shali
Ge required for an sssignment by Bulk Ash Supplier to any thurd party

vi. Indemnification: ‘i

Tehri Pulp and Paper Limited, Muzaffarnagar (SECOND PARTY) agrees and
undertakes to indemnify Bulk Ash Supplier for any ligbility. claims leaal artions
against Bulk Ash Supplier or any of its directers or empioyees, atising out of any
negligent action or willful misconduct of Tehri Pulp and Papor Limited,
Muzaffarnagar (SECOND PARTY)

Tehri Pulp and Paper Limited. Muzaffamagar (SECOND PARTY) alin anjreas 10
indemnify Bulk Ash Supplier and its directors or employees, fram and agamst all
losses, actions, proceedings, claims, demands. costs, wards, and damages however
arising, directly or indirectly, a5 a result of breach of this Agreement due to action or

2 &
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IN WITMNESS WHEREOF. the paries hereto have executed this Agreement as ciithe day and

year first above written.

Foi Tehri Pulp and Paper Limited
(SECOND PARTY)

Mame. Sachin Aganwal

{Signature &Stamp) RN
Witnesses 1;

Mame: Kishor Kumar Gupta
A No. 52 Lai Bagh. Gandhi Colony

Lane No. Mmﬂq@aniﬂﬂ
.-'f" fﬂ-ft ]

(Signatuie)

Witnesses 2: | E:“* 1;-«"‘
Name: Sunil Kuefiar "«
H. No. 58, Lal Bagh. Gandhi Colany

Lana Mo. §, Muzaffarnager {UP)

(Sgnatyra)

% V2

S8 ol _ z
S TR St e

: ,}9 Rive PARFE aat P ArERRNATAS
% "
._'_..a-""

PRERNA [ YAG

NOTARY
b 12 AFFARNACET

Foi Bulk Ash Supplier v

.g.‘nﬂ

Wame: Kuldeep Singh/lagdeep Singh

¥ uuaﬂuinsn TEEPE ‘iﬁ‘

|
' '-!"J Propriess
(Signature & Stamp)
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